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LEGISLATIVE ASSEMBLY 
NOtUla.y, 19th Ma.rch, 194:5 

The As&elil\)l, met in ~A  Chamber at ~ Council ~ at 
. Eleven of the Clock, Xr P ~  HGnourable ~  AM.ur Rahim) in the 
~~ . 

B ~ SWORN : ~ 
Sit. Gurllnath Venkatesh Bewt'lQl', 'C.l.:i, I,C.S., M.L.A. (Seereat'y, Posts: 

and Air Depanmen\); and . . . .• 
Mr. Ram Cb.ndra, I.C.B. (Government bf India: Nomin_d Otielal). 

8TA.RR.KD- ~ A D ANSWEl\S 
. (al O!U.L AMwllBS 

(YoVERNJONT ATTITt:DE BE INDEPBNDENCB .DAY B~  
1070 •• 111'. '1'. S'. .A.."Utapm· GJaQUar: Will ~  Honourable the-

Home Member please state: 
..... (a) the attitude of the Government of India over the. Independence Day. 

celebrated in various parts of the country on the 26th January; and. 
(b) whether Bny of the Provincial Governments have consulted· the Gov· 

ernment of India over the attitude to be adopted by them in this matter? 
_ '!'he .Ilonourable Sir I'raJ1cja .udie: ·(a) and (b). There has from time to 
time been correspondence between the Government of .India and Provincial 
Governments on the question of the attitude that they should adopt towards. 
the celebration of •• Independence" day. The present position is that Provincial 
Governments are free to decide on their own line of actioJYin this matter. The-
early attainment of iDdependence for India is the declared policy of His Majes-
ty's Government and no inference to the contrary can be drawn from· a!l' actibn 
that any Provincial Government considered it necessary to take in any particular 
case in discharge of their responlJiQility for the m$inte-nance of law and order .. 

Mr. T. S • .A.vtn"IJiDpm Ohetttar: What is' the answer to .part (a) of the 
quest.ion? What is the attitude of the Government of India? -

'!'he HOllowabIe Sir I'rImcI8 Kudla: They have left the matter entirely to. 
the Provinces. • 

Sardar Kaqal Sinch: What about the Centrally Administered Areas? 
The llODDUrable Sir !'r&Dci8 Kudie: The matter is left to the Chief CoW' 

miss:oners. . 
·Mr. T. S • .A.yiNllailqlm OIaetUar: Is the Honourable Memoer aware that; 

in many of the Provincell, the Provincial Governments have taken action against; 
celebration .of Independence Day? . 

fte HOIlO1U'&ble Sir WrU1C18 Kadie: They have presumably· t ~ action, as 
Ihnve said in my reply, in the discharge ~ their responsibiffiy for-the mainten-
ance of law and order: no pol'itical inference can be drawn from any action 
which they. take. . 

Mr. T. S. ~ D .. tUnlam. Ohettiar: Will the Government eonsider the 
advisability of circularising oll Provincial Governments that in view of the fact 
that t ~ only object ~  that day's celebration. is the attainm'ent of independence 
for Indm, that no achon shOUld. be .taken by the Provincial Governments B ~ 
such celebration? 

The aODourable Sir PraDeil Kudle: No, Sir. 
o HOISTING OF NATIONAL FLAGS -

10'17.*J[r. T. S. AvlDybntDg&DI. Ohettlar: Will the Honourable .the. 
Home Member 'Please state: 

(a) whether there-is any ban on the national 1I8g being polit .. uP in ~ 
on motor-cars or otherwise; 

( 1656 ) 
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.. (b) whetlwr he is aware ~t in many places in ~  ~  those j]ags, 

hoisted even in private houses or shops were ~~ to be removed by the 
-police; and -. . ..... 

/ (0) if M,. what. action Go\reihment have taken in' t t~  
ft. Honourable Sir baCia Mad»: (a) to (c). As far as I am aware, t ~ 

is no ban in the country on the flying of any particular flag. 1 have. no ~
ledge of any 'lotion that may have been taken on particular occasions or in partie 
cular places by Provincial police. ' . -' ... 

1Ir. Badri Dutt PaDd..: How many arrests were made in. Delhi on that day. 
'fOr hoisting the national fiag, I mean the Independence Day? . 

fte'l-Hoaoar&ble Sir I'I'Ia.CiI .udie: I think there is a further t ~ 
the subject later on.·· . 

1Ir. ~  S. A ........ 'U"'pm Oh8lil&ar: --MB.y I know whether the Govemment 
are aware that even in Deihl, the hoisting of the National ~  was banned? 

fte BOIlOU&ble SJr JIraDctI 1h4le: There is a further question on that 
subject, as far as I know. 

ExOISB Dun ON SUGAa 
1078 • ..,. llaDu Subldar: (a) Will the Honourable the Finance Mem-

berplease state the rate of e:mise duty on sugar in' 1988-89, and how much 
it yielded? 't 

(b) What is the rate of excise duty on sugar now and how m\lch did it 
yield in 1948-44 and in 1944-45 (up to the 81st December, 1944}? . 
. (e) What is the total number of assessees in respect of central excises for' 

-Sugar? 
(d) What is the cost of collection? 
(e) Do Government use the Provincial -Govemment's good offices or ser-

'Vices for collecting. !lugar excise in ,any Province? .,.. 
ft. BclDOarablt Sir 1--, """"u: (a) The rates of excise duty on sugar 

in 1988-89 were 88 folloWs: • 
(i) One rupee per cwt. on ~ B  .sugar; and 
(ii) two rupees per cwt. ou all other sugar except- palmyra sugar. 
This excise yielded about Rs. 428 lakha during that year. 
(b) The existing rates of excise. duty on "Sugar are as follow.': 
(i) eight annas per cwt. on Khand,4Ti sugar; and _ 4) -
(ii) three rupees per cwt. on sugar other than Kha:M.an or palmyra. 
The yield ~  1948-44 and durinl the period, 1st April 1944 to 31st Dee-

ember 1944 was about Re. 6e8 lakhs and Re. 870 lakhs respectively. 
(c) An excise duty on sugar is levied. from the manufacturer when the sUgar 

iii delivered .from the factory. I taken it that by 'number of 8SSe6.86eS' is meant· 
"number of factories'. There are about,694 factories producing dutiable INgar. 

(d) The cost of collection during 1944-45 is estimated at ah9ut...lts. 8i lakhs. 
~~~~  . - . 

WOMEN IN CENSOR OnIOBS 

1079, • .,. MaDu Subedar: (ai' Has thE- attention of. the War Secretary 
been drawn to the statement by a carrespondent "X" in the Blitz newspaper 
.of Bombay, dated the 10th February, 1946, which is as follows: -, ' 

"The Censors' Offices are ftlled with European and Anglo-Indian women, 
.arawing fat salaries "? 

(b) What is the total number of women in the Cenaors' Offices' all over 
the country? . 

(c) How many of t.hem are Europeans, how many Anglo-Indians and how 
-many Indians? . . . 

(d) Is the scale of. salary for Europeans and Indians the same? If not 
w.hat are the varying scales? . • 

(e) ~t is the total outlay on this subject? 
1Ir. O ••• \-mecu: . (a) ~  Sir. 
{b) l,(lJ(). ...... 



(c) ~  
~  . 

STARRED QUESTIONS AND ANSWERS 

613; Domioiled ~ ~ a.nd AD ~  278; Indiaus 

(d) The answer to the first part is in thea.ftirmative. The seoond part does 
not arise. . 

(e) Rs. 36,22,800 per annum. - , 
Mr. Manu Subedal':' Is it a fact that these women censors read personal 

letters passing between husbands and wives in this country and between this 
country and U. K., and that they spread scandals and social histories and family 
historief; among themselves? 

JIr. O. M. Trivedi: It is their functioil to censor all correspondence going 
out of and cOluing iuto India, but I am not aware that they spread the knowledge 
of what they read. 

Kr. Kaliu Subedar: What ito; the amount of delay caused in the despatch of 
leHers owing to this censorship? . 

. Mr. '0. M. Trivedi: The.minimum delay. 
Ill. llanu Subedar: ~ Honourable Member said t ~ the scale of salary 

for European and Indian 'Censor women are the same?· 'Yhat is the pay? 
Mr. O. J[. Trivedi: I have not got the particular statement about pay with 

me. I soan be glad to show it to t ~ ,Honourable Member, if he 'so desires. 
Sir Oow .. J .. JtIw:I&h': Are these 1ffImen censors wId that they must keep 

these things confideatial'! _ . 
Kr. O. J[. Trivecll: Meat certainly, Sir. 

• Sir Oowujee Jehqir: Do they take a vow of secrecy? 
Mr. O. JI. 'l'rivedi: I think they do, and it is certa.inly impressed upon them' 

t'hat what they read is to be kept absolutely confidential and that nothing ~  
go out. ') . . 
AUGMENTATIO:\' OF STERLING BALANCES DUE TO INDIAN :eXPORTS TO AU'lTRALIA, 

BTC. 

1080, eJ[r. Jla.nU Subedar: (a), Has the attention of the Honourable the 
Finance Member been drawn to the addrQss of Rai Bahailur Syamnandan-
Sahya, C.I.E., President ,)f t.he .Bihar Chamber of Comm,erce, where h8( 
says 88 follows on t.he 25th January, 1945: 

.' "ExTlorts from India to Bt ~ countries and Australia have also 
been responsible for· the augmentation of the sterling balances"? -

(h) Is it a fact that payment for goods sent to AUt!ltralia snd the Eastern . 
Gronp countries WBS not made, direct to India, but wat:> settled .through 
London and where the balance was in favour of India, it he.s gone to swell 
tbe Rtf-rling halances? 

(c) Is it a fact .that Australia and the Eastern Group countries saod «oods 
to England against goods received hy them frQm India, leaving England to 
"pay India for these goods, and 'that these payments not having been made. 
the st,erling accumulations are showing themselv€l!? '. 

(d) ~  Government considered that' for, this part of the sterling balance!;, 
payment could he, secured from Australia. and the Eastern Group comi-
tries in slIch goods BS IncUa needs, or in gold, or' ill any other assets that these 
COUTlt·ries I!l0v he jn a posit,ion to give? . 

. (e) Why have .the ~ t  of India not settled tbese matkr!'! directly 
WIth these cQuntnes, but settled them through London, leading to t.he RCCll' 
mulfdiion of ster1ing? - ',' . . 

The B ~  Sir 1el'8myJtalamaD: (a) I have seen a newspaper report of 
-the sDeech W whIch .the Honourable Member refers out it does not contain the 
actual passage mentIOned. 

(1)) to (a). The Honourable Member's question B!!pears to be hased10n a miR-
·t ~~  ~ Tlositio,n is that ~ f91' fiR the East.ern Group countries are 

concerned, Imports m0 l':1dul are not restricted by consideratiqps Qf exchsmle 'ot' 
they are an m t,he sterhng AreB: Anil there is no hindp,l'AnCp on finAnciAl '01' 
exchft'!&te t ~ B to ~  needs Of Indin. heinlr met bl\' sllch exports ~ . thM. 
o('Ollntnes are In a POBltlOP to offer. Owing, hqwever. to t.he paf\eoy-whkl! tile 

, , 
..... ." 2 

\, '. 
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necessities of war have imposed.. on trade andlwch. cauaea 81i"sbol'tAjes of aunl.t. 
Md of shipping space, :uu;u.. .. bad a fa.'fO'Qrable bal&DGe of.tnde witla .... 

t ~  which they have not' been &hIe to ~ t by exports to India. whe1hc 
directly' or indirectly. It is quite incorrect to suggest that Indian exports to 
these countries have helped the United Kingdom financially to incren!J8 it& 
importil from them. '. . 

The credits resulting from India's favourable balance of trade are heIer-in the 
form of sterling balances in London and not separately in each country from th& 
export surplus to which they arise. There would be no advantage in following 
the latter course aa the transmiuion of fuuds from one ~  area country to 
&Jlotht'l' is freely possible and the sterling in Loudon cunbe transferred for pay-
ment to any other part of the sterling area 8S· and when it is require4. 

lIIr. KanuSubedar: In view of the fact that the favourable balaDce, m 
favour of India from these countries, is relatively smail, much smaIrer than that 
of U. K., have Government any greater guarantee or assurance of the early 
teturn of such favourable balance, di"ctly from these countti81!l to India? 

The Bonoal'able Sir Juem,. BalIIIlIA: As I have expla.inedit is perfectly 
open to Iudiq to obtain imports when Ilvailable from these other countries to 

~t t {n"ourul>lebaluI1Ctl upd 80 no further guarantee seems to be necessary. 
. ,-

lIr. Kltnu Subedar: Will such exports from these countries to India be paid 
bye. K. promptly without ~t  from the sterling balances which have been 
accumulated? 

fte BOIJPIl!'&ble Sirleramy It&ismlD: It iR not a question of payment by 
U. K. These sterling balances are available for India to make payment within 
the sterling area. . -

TECHNICAL INDUSTRIES TnAIt\JNG TO INDIAN STUDENTS 
1081. -Mr. T. S. Avt.nasblJjngam Obetttar: Will the Honourable Member 

for Planning and Development please state: . ,_ 
(8) apart from the training given in universities to students, ali mention-

ed in the press cOJ:nruuni'lue of the Education. Health and Lands 1,)epart-
ment. whp,tl;er the Government have any scheme to depute lQ1d tr.a.in men,in 
technicnl industries; so that they can be useo in the startiI!g' of indl'tstries in 
till' po,;t-WIll' period; 

... {b) whether they have negotiated with the Govertunent or indllstrialists 
of the V:K. or the U. S. Ji.. to get ,:;uch men tl'8ined; and 

{Cl if so, in what industries? ' 
The ~ D  Sir Aldeabir Da1&l: T;he reply will be given by the Honour· 

able }Iember for Labour on the appropriate date. 
Mr. T. S. Avtn .... mDIUIl DhHtiar: Shall I bve to give fresh notice? 
The lIoIlourabie Iftr .Ard8lhlr Dalal; The reply will be given by the Labour 

Member without fresh notice .. 
Kr. T. S. AvtnWtUng,iun CDle\'Uar: Sir, I may have more than five ques 

tions on that day; will it. therefore be shut out? ' 
Kr. Pn8ideDt (The Honourable Sir Abdur Rahim): The Honoun.ble Mem-

ber CH'n withdraw one of the questions. 
l)oSTS TO waWH +KDlANS ARE NOT PERMANENTLY A ~ ~ 

1082. ·1Ir. T. S. Avt.nubIHnl&1ll .Ollewar: Will the Honourable the 
jIome Member please state: . , 

(8) 'What the posts in the GoverJUIlent of 'Indi,,: are to which no Indian 
has heen permanently employed till now; , ,- 'I, 

(Ill the reasons fol' such non-appointment of IndiB.Ils; and 
(e) whethe't' there is any statutory reser:'ation. of any of these posts JQr 

Europeans; if se, what those posts are whIch are so ~ 

The BOJWUabl, Sir tnAm. KutUe: (a) to (c). There is no statutory pro-
. ~  reserving any.pp¥t under the Government of India for Europeans,. Such 
being 1;0, the labour required to make a list of tbepostawhich have ~ ,-at in 
fflp-t been held by Indians would ~ be, justified. j " 

• 
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111'. t. 8 • .atia.'Unpm OJMIIII: May!' have a ~ ~ t  ~  w • 

mper poIti in tDe ~ ot' Wia'l 
De BaaoDraIU 8ir IlauII ~ If t1Ie HoDourable",Mewbol ~ 

"bat be me&Il8 by "bisi1er ~t  ami put. clDwn a questiaD, I wiUlook wtlo it. 
1Ir. T. I.· A • D ~: 1 know ~ t ill tbe lower poata like tbOitt 

~ ol,a.pra.ielJ and .0 on, ~  are all hJdi,,· tio tliere ia no need for a specifio' 
§U8II$ian. It is of course open to the Hoaourable Member" nott to aIllwer ~t  
question in the public intGrests, but when ~  question bas becon ullowt:d by the 
l:lonourlloble Pl·es.ident and asked, they .houl8 give an answer. _ 

. fte. ~ IIr ..... Jl1Idte: We will -.ve to go into the ..tecor4a o.C 
*hese posts for ~ 20. years, and if the question is not specific there caD I_ 
lltI reply given. .. 

1Ir. T. S. ,AW"..,l1lnpm 0IIeWar: May lknow if the Home o}lember hall 
ever been an Indian? . 

fte Boaoarable SU :rr ... Jlud1t: I believe not. 
SWdar :Kangll SlDIb: ~  Indians eligible to posts in the Cypher Depart-

~  -
fte lIOlI01InbIe Sir J'raacII 111ICIle: Yes, Sir . 
•• '1" • .s. ,Avie_-pm 0IleWar: Is there any legal bar to the appoint-

ment of Indians as Home Member or. Finance MembeP"'Of the Government of 
JnG.ja? ' 

fte Honourable'"' Sir I'r&ncUI Kud1e: I, believe not. 
BAN ON CB.\ltKHA SPL'lNINn DE)lOSSTIU'f10S IN ~A  l'L.\CE 

la .• JIr. Abdal Qa11mD:' Will the Honourable the Home ~  
please state:. • 

(8) Whethel' the park in 
the ~ t  War Front for 

(b) whether on the iltb 
authorities stopped by. force 
;ion; nnd 

Connaught Place, has lleen used sillcl! .1941 by 
publk demonstration; 
February, - ~  the poiic(' and the municipal 
a Dt ~  open nir Cltarl.-lIa demollstra-

(c) if so, the reasons therefor? . ,.a. lIoDourable Sir J'laDcis Kudle: (a) and (b). No, Sir. 
(c) Does not arise. . ' . 

• 

.:r. AbdUl QalJ1UD.: Is it a fact that a report appeared in the press that these 
people were dispersed ~ force? May I know if that is true? ~ 

ft. Boaoarable lit ..... Ihdie: The answer is, No. 
ARRESTS FOR H ~  N.4.TlOXAI. }'I.AG IN COXNAUGHT PLACE 

10M. ·1Ir. AMul Q&iyum: Will the Honourable the Home Member pleaae 
.tate: 

(8) whether *"",0 Congressmen were arrested in December last. Jor hoiatiJar 
)lational Flag in Connaught Place; . _ 

(b) whether they were prosecuted, and with what result; 8!ld 
(c) if acquitted, what action was taken against the polieemen whoa.rrested 

~~  0 

fte Bcmoarablt Sir I'IuacIl ..... : (a). The Honourable Member preSUDl-
ably refers to an incident. on the·26th Novem1Jer, 1944 wheu two persons werl' 
__ ted who appeared 110 be attempting 0 to orpnise It public meeting in 
(Jonoaugbt Place, and·had ~  a crowd to gather. 

(b) The persons in question were prosecuted unD-er section 84 of the Police 
~ t 1861, but were acquittect. ft>r want of evidence. -

(c) The action taken b(y t ~ Police was perfectly legal and no question of 
- illciplinary action arises. . .-

JIr. AbdUl Qaqum: Was theIr arrest due to the fact that they had the 
~B  National Flag with them? 

fte Bcmouable IIr Jlnaclalbdl.: No, Sir. . 
JIr. Badrl DDtt Plm4e: Was. any meeting held there at all? 
fte m.oaable 81r ftaaaIa .... : They t~ t  to organise a public 

meeting and caused 8 crowd iio gather.· So presumably the crowd was t D~ 
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to form 8. pUblic meeting, but whether it had actUally ~ ·to. be a public ~  
ing and ceased to be 8 crowd, I cannot say. . 

. Ill.· Abdul QIiJul: 'May I know if 'the ~t ~  War Front is ·.a.l"loWe'3. .\if: 
hold meetings. undisturbed? .' . 
, "!'he Boaoulable Sir l'raDelI Kudla: No. , 

Ill. T. S. ~ t P D : Ohettiar: Are Government aware that 'NationeJ 
}'Iags hoisted in private houses have been l'emoved forcibly by the police? ' 

'l'be BOIlo1U'&ble Sh' · ~~ : Noh llS far 8S 1.81)1 aware. . • 
Ill. If. S. AvlDllblUDIUD Ohettaar:Wm the Honoul'flble i\Iember .take 

action if cases ~  brought· to IDs notice? 
The KODOar&ble Sir Wrpcia Mudle: I will take nction if Rny illegality ~ 

brought to my t ~  not on vague generalisatioDs . 
. HEALTH OF. DR. YUDHBIR SINGH • 

l085.··Kr. Abdul QIiJ1Im: Will the Honourable the Home Member pie ... 
state: ' . 

(8) the latest report about the health of Dr. Yudbbir ~ a lJelhi derenu; 
and • ' .... , 

(b) in, ~ of the state of his health; whether Government has considereel 
~  question of his release?' . 

'!'hI JloIlOarable Sir I'nac:III Kadle: The Chief ~  Delhi ~ 
me that- he has no reason to belie.\'e that Dr. Yudhbir Singh is ill. He haa 

• received no report. to that effect. Furt.ber enquiries are however being made, 
and t ~ ~  received will be supplied to- the House in due course. 

-' WARRANT FOR AaltEST OF Mas. ASAF ALI. 

1088. ·Kr. Abdul Qutum: Will the Honourable th&· Home lIember pie ... 
• tate: . 

(a) when a warrant was issued for the arrest of Mrs. Assf Ali; 
(b) the grounds on which it- was issued ;" . . ' 
(c) wbetber Mrs. Asat Ali's mother died recently and she ~ not -attend 

tke funeral; and , '. .• 
(d) whether Government contemplate cancelling the warrant of her arrest? 

. 'The B ~ SIr I'nIu:II JI1Id»: (a> .."d. (b). A warrant. for the arreet of 
.' Mrs. Asaf Ali was issued under sulWule 5B of Defence of I1J.dia Rule 26 on 18th, 

March, 1943 and another under Defence of ~  Rules 38/89 ~  issued on tba 
18t·h February, 1944. ,- . 

(c) The' Government of India have no information, but I !1m told that aM 
~  about a year ago· 

(d) No. 
Mr. T. S. AmuhiJlDIUn Ollettlar: Is the warrant still pending? 
fte Bonoaral:lle Sir :rraacI8 K1ldle: Yes, I think so. 
JIr. Abdul Qat1a1D: Has any property been attached? . 
!'he BOIlO1ll'&ble'SIr fta1lc1a Kudie: I shall require ~  of that question . .:J 

NON-GRANT OF COMPENSAtORY HOUSE-RENT ALLOWANCE TO EXECUTIVE STAFF OF 
. COSTO)(S 'HOUSES . 

1081. ·Kr. J'raDJr: :R • .b.UlOIly: (a) Will 'the Honourable the Finance 
Member be pleased .to state whether t-he o-overnment of Ind,ia have gr&Dted • 
compensator.\" house-rent allowance to non-gazetted ministerial servants of the 
Central Government in Calcutta And Bombay inclpding those employed in . the 

• Custom House? '. '. :. 
(b) Is it a fact that such a compensatory house-rent allowance is not ~ 

to employees in the executive cadres in the CUlt.om House? . 
(c) Is it a fact that Government have rejected the reqQest of these ~ t t: 

officers for 8 compensatory al10wance on the terll)!I.granted .. t;., ministerial 
servants? . 

(d) What is the reason' for this'discriminaftion between the Executive anel 
t ~  staff in the Custom House? 

fte aOJlO1lrable Sir I ... y,BaIJIIDu: (a), '(b) and 1c). Yes. 
e 



STARBED QUESTIONS AND ANSwfRS leel 
(d) The coiJt.lE!8sion· of a house-rent allowance to. t ~ non-gazetted t~  

staff of the' Central Governmel1t.. in Bombay and Culcuttl' was intrOduced at the 
same t ~  as the unified scale Of pRy for Bt ~t  as part 01 the ,.scheme 
of rE'Yisiol1 of the emoluments for snch Rtaff sO as to, secure and retain the re-
quisite nUJllber of q\.lalified persons and; ,to prevent "drift between offices. ThE: • 
fact tlui.t Government coDsidered that IJUch an. allowance could tuitabIy form an 
element in ,the emoluments of one class 'of Government" ~  does no_ 
imply the need' for; or 8uitabiHty of, .such 'an allowance entering into the emolu;' 
mentf> of other Government servants such as the executive staJf in the Customf " 
Houses whose total emoluments are framed on a t ~ t  basis. 

Kr. J'I'IIlk B.. AnUlOl1y: Is the Hon-ourable Member aware that the introduc-
tion of t ~  different scales of emoluments for persons in the same Department 
.is cllusing a good deal of resentment? . . 

Th. B.oDOur&ble Sir l .. m)' B&tI!Du: I am ~  of the fact that when 
any Rdjustments are made in payor conditions in anyone clus of service o.ther 

, Government servants, whether justified or Dot, e:x:peot.it to be : :~ t  thetn. -
That ill one of the difticulties of administration. . ' 

JIr. J'raDk •• .AlLUlOA)': Will Government look into this question? 
Th. Honourabl. BIIl.re.)' Bai'IIDM:'l believe t.he matter hu already been 

looked into, but as my Honourable friend hal; draWn Biltention. to it I have no 
doubt it. will be looked ink> ~  ' 
COERCION USED IN VILLAGE BARARA (AGU 1'EHSIL) J1'OR COLLECTIN8 W.u LOANS 

1088., -Plot ••• & ....... : (8) Will the Honourable' tile Finance Me!l1ber 
be pleased to state if it is Dot a fact that On the ~ of January BOth, 19f6, 
the"'.Tehsildar of Agra, Mr. N. N. K'Jlshrestha,went to ~  in the 
Agra Tehsil and temporarily took intA custody Mr. Krishanchaild. Nagar and 
Mr. Thakur Nathoo Singh" abused them and threa'tened them with .one' 
treatment because they refused k> allow him iIo terrorise the local Xiaans and 
thus collect sUbscriptions for war loaDS? .f, 

(b) Is it Q fact that they en'tered the houses without any regard \ to the 
women inmates, abused the people, broke open locks of the hov.ses of. the 

. two absentees, seized three tins of meetha tel of one Kanaihya Tallee, impound-
,ed the cattle of some KiSBns and some people 'were beaten? . 

(c) Is i't a fact that so far the compla.ints made to the District Magistrate 
about these coercive ·measures have only brought further tbrests upon the 

~ t  . , . 
. (d) ~  D ~ ~ please.d to' assure ~ ~  ~  t ~  an opeD 

declaratIOn from the Distnct ~ t t  that It IS n6t the mtentlOn of Govern-
ment· to collect war loans by using any web coercive and inhuman methods? 

I . The JloDour&ble Sir lfftm)' BalImaa.: (a) to (q). ~  have been -made. 
,mel it hns A ~ t  that there is no foundation for the allegations made. 

~ t t ~ do not propose to take any action in the. matter._ 
PrOif ••• G. BaDp: In view of -the fact that similar allegations are be:ng 

made widel,\' in various parts· of the country. will Govemment consider the 
advi*bility .of malting a categorical statement giving an 88surance to the 
pe6ple t,hat they' \\·ill.notbe hnrassed if they do not contribute to these funds 
snd 'thnt the sUbsbcriptiens should be real ones and not cOmpulsory collections? . 

. The ~  Sir-Ivem, B t ~: I made it quite clear in my speech in 
the HOllse the other day that the OovernmenJ of rndia have no desire and are" 
not d:sposed to enco!}rage...Jand on the' contrary they are entirely opposed to aU 
fonns of illeglllity or extortion. . 

. ·Prof. 11'. G. B.aD,a: What ~  do Government propose, ~ tal{e in order to 
~  t,h\lt assurance to t.he 'notICe of the pU.blic? . . 

. The ~ ~~  Sir ~ BaiaJIIAD.:. The.y have their ways of doing. so; 
and 1 think It IS generally reahsed t·hat that is our attitude. 

1Ir. SIt Prlbla: Will the·l!onourable Member kindly inform the Provincia.l 
Governments also--and specially the U. P.· Government-about his_ intentions \ 
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in the matter, 80 that aU the il1egalitiea that, have been oommitoted may be 
a voided in future? . 

fte ......... SIr I...., ... -: I hsve DO fe88011 ~ t.bink t.hat. the 
F. P. Government are unaware of. t.he views of the Government of India in this 

.nllltter. m. III PI .... : ." In view of .the fact that tile Honourable -Member OPI)osite 
is also not unaware that the U. P. o81ciala have been miabehaving, will the 

D ~  Member kindly dr.aw their attentiOB to his aeal intentions in the 
!nattel' '! 

ft. ~ SIr lirIaJ ...... : I rept I oanriOt accept sweepma 
statements such as that made ily the Honourable Member. At the most I am 
l'rep8l'ed to admit that· there may have baen indi'fldual instances where zealouB 
officials hav,e over&tepped the mark; but in regard to these we are . already in 
correspondence with the' Provincial Governments. . . 
INSTiluCTIOJ(S .B 0[0& SAllCl'lCtN FOR PROUCUTION OF GOVERNMBNT SEllVANTS 

• t 1089. ·LaIa B~ Lal: Will ~ Honourable the Home Member be pleased 
t..) state: . 

(a) whether tiny further instructions havs'been issued by his Department in 
ampli&ation, revision or amendment of the Government of India. Home Depal$. 
tnent Memorandum No. 62/41·Judicial. dated the 7th July. 1941, on the pro· 
cedure of obtaining Governor General's prior sanction for prosecution of Govern-
ment servants; and . 

(b) whether the Honou,able Member-"s attention has been drawn to the 
Railway Board's OJders published in the North Westel'D Ranway Gazette. dated 
the 8th Decellltber, 1944, to the effect that prior Slltncfi.ion of the Govel'DOl' 
General is neoess8ry. ~  seet-ion ~  of the Government of _India .Act •. 1985. 
in prDseeuting an employee for acceptance of illegal gratification. 'criminally 
misappropriating property in his- possession or committing theft of Railway 
material; whether tbese ordei-t:; are covered b) any further memorandum of the 
flome Department; if 80, whether the. Honourable Member proposes to lay a 
eopy thereof on the table of the House? 

ft. Beaoarabae 81r t ~: (8) No .• 
(b) I have seen the aaaette notice. The HOB'ble Member hu not quoted 

its contents cOrTectly. It only repeats the ~t  issued in the Home 
Department memorandum quoted by him. 
TRIALS BY SPECIAL TaIBUl!lALS OF OFFEN CBS COMMITTED BY RAILWAY EMPLOYERS 

t~· ~: Will the War Secretary be pleaSed to st6te: 
<a> what fundamentals are· taken into consideration by Go-.ernmeat in 

uotifying that cerltain offences committed 6y · Railway employees be tried by 
Special Tribunals; . 

(b) whether it is a fact that Railway employees charged with having accepteci 
• few ~  gratification. are cballaned before Special Tribuaals; if ~ it 
.lso a fact that !OIDe such casel are cftan.ned by the Special Police, W. 
Bstablishment, before "the ordinary Magiatrates. if 10. the basis for distinctionj 
~  . ; 

(c) whether Govemment propose to issue instructions that the baBii fOr dis-
tinction shall be that ()fteneee invomng 18I'ge IUIll8 of mooey and conspiracies 1»8 
J'efeneti to Special Tribunals and thereat to ordinary. oourte; If DOt, what."'o\her 
basls Govemment propoee to lay down for trial of such case8 before 'l'ril;9Da1a 
01' courta? . 
.. 0:" 'l'nvedl: (a) The criteria followed' by Government in reoommemJ-

ing cases to His Excellency the Governor ,.General.far inolusion in ilhe Fint 
Schedule to the Criminal Law Amendment Ordinance, for trial by Speoial 
~  Rre; . '. 

FiTRt. That ··the oases fall within the juriadiction:of Special Tribunals in 
'tohAtthey" involve offences ta-iabJe by Special Tribunals as speciAed in the 

t ADwer to thi. it_don laid aD the table, the q1leltioDer heiDI abaat; . 
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Seaoncl- Scbced"" to the Criminal Law Amendmen, OrdinaIlce, 194D; and 

Second. That the cases are of sufficient ~ t  A case may be cOllsi-
~ important for ODe. or more of the following reasons: . 

etc. 

(I) The accused are men of inftuence. . 
~~ The offence involved it! likely to impede tJbe war effort. _ 

(UI) The cuse involves large sums of lIIOIley on account of bribery, cheatin8. 

(iv) Cases where effective I)uriishment.. is desirable. Thus, for instance, the 
amount of a bribe in u purticular elise may be smaH, bui when there· is reasOD 
1iO .suppose that the particular offience is prevalent it is desirable thftt It deter-
l'fIIlt sentence should be imposed. _ . 

(b) The answet' to the fint two parts is in t t ~ t  As f88ards the 
third part, the basis for distinction is t~  explained in my answer to part 
<a) of the question. A further consideration ill that when the list of cases ~ 
trial ~ the Trfbunal. ("'ollcemed is 80 full of pending cases that a fresh cue 
eannot be tnkenup for several months, cases which· would ~  be placed 
before a Tribunal lire placed before the ordinary courts. AI ,-

(c) No, Sir. ~ :t ~  enumer:ated above will ~ t  to be followed. 
IllSTALLATJON OF BROADCASTING STATION AT BEZWADA OR A A ~ D  

lOlL "Jrr: M. Mail\balayaaam AJ'1lDgar: Will the -Honouratle Member 
for Infonnation and Broadcasting be pleased to state whether Government are 
~  a.ny proposal for pstabltshing a BroedcUting Station-at B~  or-
Rajahmuodry (Madl'lls Presidency); if so, at what stage the proposal IS? 

ft' BallDnrable 8iI' Salta. Ab.JIle4: Plans for the Post· War development 
of Xli India Radio are under preparation. It is . not "yet possible ~  indicate 
where the new broadcasting stations will be located, but the needs of the area 
referred to by the. Honourable ~  will be give,! ciue considerat;on. 

TRANS!tlI'l'1'ING ~  FOR RURAL PIWPAOANDA 
1092. -Mr. K. ADantbuaJ&Dam .1;7JUlIar: (a) Has the Honourable Member 

for Information and' Broadcasting evolved sny scheme for establishing 8 large 
number of transmitting· centres for rural· propaganda? 

(b) If so, what is the probable cost of the scheme, and how m8'llY centrea 
are under _contemplation? __ . 

(c) Have any orders betln placed b'y (l1wel'lIment for the purchase of t ~D t  
. ten anclreceiving sets from the United Ki,ngdom or the U. S. A.? If 80, when 

are tibeyexpected to arrive.? . 
(d) Dave Government taken any steps to manufacture ~  or to 

ecourap the manufacture of wireleaa reoeiviDg &eta in 1D.dia? 
2M JIGDOarabIe Sir SalUlr-AlUluMl: (a) No. The Government has .not, 80 

far approved uny scheme for establishing a large illlQ.lber of tranibuitting cent!'. 
for rural pft)paganda. 

(b) Does not arise. 
(c) No. The latter parI. of the question does not arise. 
(d) Radio sets and' accessories are at present not manufactured in India. 

All possible uasistance is, however, gi'len to ftmm' representatives who approach 
Government, to proceed overseas in order to explore tbe possibilities of starting 
the' industry in Inqia,-provided, of course, the Government are satisfied with 
~  bona !.au t ~  6rDU1. . 

III. M. A ~ ~: Isn' it a fact that the ~ t  five 
or six years ago prepured a model. set which would costBs. 3O-4Cl? 

fteHcmOll1'able Sir Sal&aa AbmICl: I am, not aware. 
Mr. IftIideRt ('l'he Honourable Sir cAbdu!' Rahim): Next question. 

LUNCR TIME ENGLISH RECORDED MU8IC FROM DELHI &DIO STATION 

.1098. ~  M. ADaIL .... ~ AnUlpr: (8) Will the Honourable Member 
for ~  .and . Broldcast.ing ~ state why it is that onll English. 
ncorded·muslo IS played from the Delhi Station of the .AU·India Badl0 M lunch 
time daily? What objection is ~  to playing I Indian reeorded-music durm, 

a 
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that intertal as a ~ number of Indian stoR un-I! others retire for lunch ail 
thllt time ? ..... 

(b) ~ is English re('orded·music introductld even in' Additiona.l ~ ~t  
Indian Senice programmes" ' , . . 

The BOIlourable Str-81l1taD.I.hmAId.: (8) The Delhi Station -broadcasts Indian 
recorded music from 12-00 Noon to 1-00 p.m. daily And European recorded music 
from 1 ~  to 2 p.m. daily. It hu -been found ~  ~  thllt the ear-
lier time suits the majority of Indian listeners, just as the latter time auits 
the majority of European listeners for what has been described as • 'lunch bour 
music". 

(b) The Addit.iQueJ South Indian Servioe shares with the Madras Station, 
the responsibility ot-eatering to the needs and tastes of listeners in South India. 
Europenn musio programmes are included in the broadcasts from the Additional 
South Inajan Service beoause there is 8 iride cirole 01 listeners in 'the South, 
both European and Indian, who 1lre interested in Eoropean music. ' 

111'. X. ADaaUlala)'laam An'aapr: Is Government awaM that so far .. 
OO\'et'I1ment. .rvants Bre concerned, the lunch' hour for Indians ,is the same as 
the luO('h hour for Europeans? -

'I'Ile Bonourable SIr SulAIL Ahmed: We h8\'8 looked into the mtltter and 9.8 
are preptlred to re-examine this, question. . ' 
RATES OF ROYALTY FOR INDlA.N A. .... D t: P A ~ MUSIC RECORDS BROADCA.STS 

ION. -Mr. •• AualluaJlDlolli AnalAI': (a) Will the ~  
Member for InfOl'lIlPot.ion and Broadcasting plene stllte the rates of l'byalty paid 
for the ~  ~  and European music-records, separately, per 
broadcast? And if there is any difference, tht> re8llOlls therefor? ' 

(b) Out of 1,93,506 receiver licences, how many are taken liy Indilms and 
how ~  . 

The ., Sulu Ahmed: (a) All India Radio obtain gramophone 
records from various gramophone companies. Their agI:eements with tbeae 
eompanies do ~ t provide for any discrimination in the payment per record ~  
Europea? m1lSIC. ~  as against IOOi.ln music records. It is t~ tha. 
further mfonnatlon WIth. PSgard to rates of payment in respect of gramophone 
records and other copyright mati!rial is confidential and oannot be 1isei0aecl 
with?ut pr.ejudice to the interesta of All India Radio. 

(b) Figures of Indian and non-Indian licence holders are not maintained 
separately and the collection' of this infoqnation would involve all alDount of 
time and labour 'at would- not be ~  in war time . 
. __ ' Ill .•. .AIIaJlUlM&JIUm ".."....: Ma-y 1- know if there was a single cue 
where the payment fot: royalty for Indian records was - equal to the highe •• 
payment of royAlty for English recorda? , 

fte BclDoar&bIe 8lr S1I1t.11l Ahmed: I am sorry I cannot answer tha,-/ 
question. 

LAXGUAGE SECTIONS IN 'PUBLICITY A~D INFORMATIOS' DEPARTMENT 

1096. -J[r ... AuDtbalayall&lD AJ1augat: (a) Will the Honourable Member 
for D ~  ~  Broadcaat.in:g please state ,how ~  language seotiona 
there are in the Publicity anct'lnfonnation Department1 Is there any Sfftltion 
for Telugu? If not, why not? , 

.. (b) Is the Honourable Member not aware tl¥a-t there is a large number of 
weeklies, dailies BUd periodicals in circulation among three ;'rores of ~ t  
If SQ, does he propose to introduee n Telugu Section also if there IS none 
already? ' " 

The BGilou&ble Sir Sult&Il.Ahml4: The Bureau of Publio ~t D 
handle. publicity ip five indian languagegs,_ ",i •. , Urdu, Hindi, B~  Gu]arai. 
aud Tamil. Publicity in Telugu has not been undertaken and IS not ~  
ns' the n\ll1lber of newspapers published daily, bi-weekly or weekly m' t~ 
.1ang\1age js small and the cost involved in runnmg a t ~ ~ not be 
oommensurate with the advantages expected. . ---
-, 111'. Abdul QIly1im: Is publicity no' .. undertaken in Pushtoo language? 
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The Honourable Sir Sultan .AJrm1d: That does not arise out of the qllestion. 
Kr. Abdul QNyum: Is P ~ t  Cionsidered.ta non-In4ian ~  _ .. 
The Honoura.ble Sir Sulu .Ahmed: I thinK we. are talkmg of.m"tlu:8d 

11lllguHges! -' _..'0_ 
Kr. II. AUIltb&l&1a.nam An'lDIar: Is not the number of. people 1rho spe&&: 

a pnrtil'ular language .taken int.o ~t  in" establishing centres for 
l,rol'ugandr,l in that language? . 

The Honourable Sir Sultan .Ahmed: No, Sir. We take into consideratioDr 
the numbel' ~  that I:tre puhliRbed in those areas, 

Kr ••. AD&DtbaeaYa1l&lD AyJ .... r: ~  I know how the number of DaiUe. 
or W f'eklieFf nffect t ~ question? 

,'l'he Honourable Sir Sultan .AJune4: It is a questibn of a la.nguage. 
CIVILIAN GAZETTED OFFICERS 

1098. ·Kr. Piare tau Kareel: WiIl.the War Secretary be pleased to state: . 
(a) the total number of .the Civilian GlI'Zetted Officers so far recruited as sup·· 

t ~· t.o military ~  holding cbarge of iltorf'S ;. 
(b) how mOllY of them' are Hindus, Muslims, Scheduled, Castes .. Sikhsy 

Christians, Anglo-Indians, e,te,; '. . 
(e) how many applications were actuaJly received from the Scheduled Caate-

pers(ms, and how many of thetll were rejected; a.nd . . 
(d) whpther it is a fact that the applications. of Scheduled Caste persona..· 

emplo:ve:d in Govemment Offices are not being recommended and forwarded· 
~  their immediate superior officers? . 

ID'. O. X. TltVld1: (3) 6A4. 
(b) Jfindus 472: M\lslirns 128; Scheduled castes nil; Sikhs 54; Christians· 

lR; Ariglo-Tndiom; 6: Pnrsi" and .Jews 6. . 
(c) The information ~ being collected and wlll be. laid on the table of th .. 

Hom.(' in' dlle course. 
(d) I hO'\o'e 110 information, but t.here are no reasons to believe that persoDB-

bf'longing to th<' Scheduled Co!;Ot.es are treat.ed differently from others in thil--
respc-ct, 

R"C1SE DUTY mf BETEL XlTTS·IN OBRTAIN MADRAS DlllTRICTS 

1097. ·Sri K. B. ,Tlnaraja _,gde: Will the Honourabie the Finance Member' 
be pleased. t.o state: ' . .-" " -

('&). whet·her betel-nuts harvested- before the' 1st March, 1944, were treated a&-
pre-excise ,goods in the Provinces of Bengal ;md Bombay a.nd that 'no auty was 

~t  lll. respect of stocks of ] 94.'1-44 crop in thl)Re Pro'Yinces even tbough 
,sold In Apnl and May of 1.944:' . 

, ~~ ~ t  it is a fact. that in t,he districts of SOlith'Xanara, MaI8bar and' 
NIlgJfls stocks of betel-nuts thsb came to the markefi'after the 3rd April, . 1944r '· 

but harvested before the 1st March. 1944, WE're treated 88 exeisable goods aud..' 
t·hat excise dut" W8S levied' ' 

(r) tbe total amount coliected in ~t of C'xcise .duty On betel-nute in t ~  
following districts on crops harvested hefore Lbe 1st March, 1944: 

(i) South Kan8'l'a, (ii) Malabar, (iii) Nilgiris (iv) COorg, a.nd (v) t ~  .. 
(d) ,.-hat ~ ~  was insisted. upon for ,treating. lletel-nuta ~ .pre-excise·_ 

goods 10 the dIstrIct of South Ka.nara; '. 
(e) whether it 'was ascertained what percentage of betel-nuts was harv.esfl. .. 

ed and cured in South Kanara., MalabBT, Nilgiris and Coorg before the 1st Aprilr 
~  ()ut of t~  1943·44 ~  and whether any survey report was called for; 
If so. the findmg in respect of each of the a.bove areas; an,d 

(f) whether it ~  a fact that representations received from trader" and) 
growers to refund ·the dutv collected on betel, nuts harvested before the btl,. 
MATch, 1944, are not attended to by the Department; if 80, why? . 

'the Honourable Sir J'eramy B.&ismaa: . With your permission, Sir, ·I will' 
allswer qllest:ons Nos. 1097,.1098 and 1:099 together. . 

I hllye coiled for reports and replies will be placed on the table of the Hou..-
in due course, . 
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Pu-ExcIIu: D A B~ FOR BETEL ~  GaowERs A."JD TBA.D us IN SOUTH 

IYNAJlA DISTllIC'l' 

+18. ... K. .. JJun.ja -...: Will the Hcmouralle, £rie Finance 
Member-be pleased to state: 
" (8) w1tetht:! the CeD1ral Ex(.ise Sub-luBpectol'8 aDd' 1Dapee.,. were autho-
~ .to, issue eerti&atea (pre-excsiae certiieates) tOgrQwas'" t.r.dIIn ~ betel-

nuts 1D the Sooth Kanara District; and 
(b) whether, ~  powen have been exercised by them, and wnether there 

\Was any SupervlSlon on bt>hall of the Department to see that those powers werEI' 
~ mis-used? . 

~~ : B DuTY ON . BETEL NrTS IN ~  KANAJlA DISTRICTS 

"I tlb- be• Sill X'd·' .Tbw&Ja -..se: Will the Honourable the Finance .. , em er p ease to state: ' 
(a) whether it is ~ ~ t 'hat'long after the sale 6f bet.el-nuts as nou-dutiabJe 

goods, the ~ t  Department, demanded '" OftVlllt'nt of excise duty to 
~ ~t _?f nearly Ds, 70.000 OD those goods frorD 'the traders and growers 
m the dlsttJct or South X.-maia' ' ' , , 

(b) whether it is a fact thst coerC'ivemf:thods t ~ used by tOe Central 
Excise Officers to realize thl'. SIlid clem and ; . 

(c) how mucn of the said demand has ~  collected; and 
(d) whether any reprt'sentations wt'n' rect>ive.d to ref\Uld t,hp, duty thw col-

lected. lLnd whether they are attended to by the Department? 
EXCISE DuTY ON BETEL !\UTS IX CERTAIX :\hDRA8 DISTRICTS 

1100. ·Srf ][. B. JlDar&ja Jlegde: Will the Honournbltf' the Finalle!-
Member be pleased to stati!: 

(a.) whether ~  ~t~ t  (betel-nut with huslt) sold as such to con-
sumers in the market dre liable to excise duty; 

(bi wht'tht>r he ~ aware that excise duty was t ~ on uncured betel-nuis 
~ the weight of tht- husk also into calculation in tlif! following districts: 

(i)· South Knnara, (ii) Malabar, (iii) ~  and (iv) North K811ara,; and 
(c) the total IlmOwlt collected in those respective districts, a.nd )fhether Gov-

ernment propose tQ refund the same; if not, why not,? .-, . 
,. '!'he Boaoarab1e Sir ~ ...... an: (11) Duty 18 ,not levted .on. ~  
. betelnuts in the husk, wnich are sold by the grower dU'ect to the mdtvldulil 

consumer and which have not undergone any pJlbcesR of drying or of preRerva-
tion in water. . 

, (b) I understand that certain quantities of betelnuts -from whicll the tusk 
. 1rad not been remond ha.'fe, in' the ~t t  named in the question, been ~

.eel to duty on their gross weight including the husk. 
• (c)-The total a.mount of duty levied on such betelnuts is not irumediatc13 
.. ~  As 8 general rule. goods assessa.ble by weight must, for ob"iou!I 
1'easons. be assessed on thei1' weight in the fonn in which they are prescnted 
for assessment. If the owner removes the husks or similar waste motter 
before assessment the goods can be ,8ssessed on thejr_net weight. If he cloes 
not wish to do this but desires neverthele88 to obtain Temission' of duty in 
'1'espect df the W81!t-e matter, he eRn store his goods in a bonded warehouse and 
~  apply for rea81essment after the waste matter has been sepa.rated from the 
~  For the convenience of small-scale producers of betelnuts, ~  
Collectcrs of Central Exeise have been instructed that if betelnuts are present.ed 
for assessment while still in the huak they may be 88sessed on the net weight 
..of the kernel liS llscertained by nct-llal weighnumt of repl'e8entaHve samples Emil 
-+.bat applieat,ions for refund of -dllt:v in respect of nuts".previously Ilssesseil on 
their gross weight, should be admitted to consideration if made wit.hin three 
months from the date of payment of dutY. 

1Ir. '1'. 8 .• *a4JBnpm Obftttar: What is t,he answer to part fe) of the 
~ t  May I kn9w whether money ~  he refunded because they have 
!\Jeen cluuged more? ' 

.. tFcir anlwer tot-hi. qnemon, att IUllWer to qnestion No. 101J7. / 
/ 
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'rAe ]ICIaCNla .... au JfftIIa1 'h#emp; I have jUilt said that D t :t ~ t 
been issued to· c.llectors of ventral E,;cise t ~ they .. bould entert&lD ~  
tions for rsfulld of duty in resl:iect of nuts prevlously : t ~  gross 'Welght. 

Prof. .K. G. Jl.aDCa: May I know whether enough tlme IS gtven for the flub· 
mis!;ion of applications for refund? . .' 

Tbe ~ SIr J.emy Ballman: Three ,f0nths seems to me ~t  a 
considerHble tUlle. . 

Mr. i'. 8. 4vlDyblJln,&ID Ob.ett.lar: In view of the fact that these ~  ~
uneducHted and do not. know the law and ma.y not come to Jmow about It, Wlll. 
the Honourable Member iasue instructions that refunds may be made by the: 
action of the Departmellt itaelf? . .' 

The BODOUrabll Sir Jeremy Ballman: I will bring that suggestion to the-
notiee of ae Department. 

Sri It." . .J1nar&la .lIde: Doe8 the Honourable Member consider that betel-
nut,; with husk are chargeable to excise duty under the rules? -

The Bonourable Sir Jeremy Ba.iImaa: Not fresh betelnuts in husk, but 
beteluuts that have been cured are liable to duty whether theyhaye got the 
~  or not. 

Sri 1[. B. JiDaraja .e.de: Can beteilluts with hu5k be considered as cured?' 
The Honourable Sir Jeremy. Bajlman: 1 understand that curing involves 

eitlu.r the proce!;!; of drying or preservation in water. 
Prof. II. G. buga: Is it npt n filet that the majority of these are l'mall 

holders owning not Inore than olle acre of land? 
The Honou.rable Sir Jeremy BaIIDWl: I am afraid my knowledge on that 

llIutter is not -f>uffieTently -precise. . 
Prof. N. G. Banga: What is the total number of these assessef1s? 
The lIonourable Sir leremy Bafsman: I shall require notiee of that. 

ques.tion. '" 
~  ON BETEL NUT Ct'LTIYATIOX AND CURING IN CERTAIN MADRAS. 

DISTRICTS 
1101. ·Sri K. B. JiDaraja Ilegde: 'Yill the Honourable the Finance Member 

be pleased to state whether he is aware thatCelltrRl Excise Officers in tbe 
districts of South Kanara, Mlrlabar, Nilgiris and Coorg insist upon betel-nut 
growers eultivnting less than ten acre. alld curing le!'ls than 100 standard maunds 
to maintain accounts of betel-nuts harvested from time to time and cured in. 
violation of the Centra.l Excise Rule 21') If so. does the Honourable Member 
propose to issue instructions to the contrary? If not, Why not? 

The Honourable Sir Jeremy :a.iSman: The matter is· being _investigated and 
n reply ,,-ill be laid on the table of the House in due course.' 

TOBACOO EXCISE D ~  PUNJAB 

11102. *J[hI.n Bahadur Shai.kh ~ ·B  Piracba: (8) Will the Honourable 
Ule Finance ~  please sta'te the total amount of revenue received from the 
tobacco excise duty from the Punjab in the veaTS 194844,"1944-45 ana wha.t 
is the estimated income for the year 1945-46,' tlogether with ·the figures for the 
District of Shtrhpur in the Punjab? 

(b) Into hmv many administrative ~  ha,s the Province 'been divided, 
and. how nHmy ~  includi-ng the : t ~ and the supervisors are employ-
ed m each of the Circles, for purposes of assessment.?- How man. villages are 
under assessrnen t. iiI ('sch of the cirdes? •. 

(c) What is the method of U'SHC!;8ment? In what percentage of cases does 
the assessing officer make the 8ssessment at the spot? Is it possible for the 
!\Ssessing ~ to visit all villages I,lhd makl' assessment in all cases at the 
spot? If not, on what. basis is the ~t t msde? 

(d) Is itl a. fact t ~ tho" aSlleRSment ig mainly baaed. on the entries made 
in the Girdawari reeords of the Patwari and calcule.ted on a uniform rate of 
yield per acre of the locality, fixed by the depa.rtment? If so what remedy 
is there for a za.mindar, whose tobaceo cuItivstion area haa been entered more, 

t ADlwer to thi. qoestion laid on the table, tit,· questioner being absent. 
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.by ,the Pa.twari. or whose yield of the crop is. much les8 tha.n tbe fixed rate or 
'whose crop has been spoiled? <., 

(e) Do Government propose to increase the survey ~t  the tlSSe&aing titaiJ 
..in order that ~  assessment is not made? If so, when and by how much in the 
Province of the, Punjab?, . . 

'!'he JloDourablt Sir Jeremy B ~: (a) The totol amount of tobucco 
~  revenue realised in the Punjab in 1943-44 was Rs:24 lakhs and the 

J:evised estimate for 1944-45 is Re. 51 lakhs. The est:mated revenue for 1945-
46 is Rs.' 59 lakhs. The corresponding figures for thedist.ict of, Shahpur lu'e 
1l.s. 49,000, Rs. 97,pOO and Ra. 1,40,000. 

(b) K t t~ t is laid on the table. , ' 
tc) Tobacco is assessable to duty on its weig11t ufter curing, All ~ 

ments of tobacco in the Punjab are made at t~  spot. Where the eurer retuins 
his tobacco until the Central Excise Officer visits his vi.1lage, the .sessment' 
is bllsed on the actual weight 9f the 10bacco; where the curer disposes of his 
product before it can be weighed. the officer serves on him a .demand for duty 
based on the ascertained area of the lRnd on which the toba.cco was grown, 

t ~  by t ~  of tobaccO land in the neighhourhood less .. 
reasona.ble quantity for the pIMional consumption of the, grower and his house-
hold. If the tobacco is sold to a licensed dealer possessing : a bonded ware-' 
'house, the duty is ~ B t·  the curer; but from the dealer, and ~ 
until the tobacco is cleared from .the warehouse. As the cultivation of tobacco 
'in this province is in sOme areas extremely scattered, it is not possible for the 
-officers to visit every curer after his tobacco has been cured and ~  it is 
'made ready for market. To compel ilia curer to retain his tobacco until the . 
arrival of the officer might unduly hamper his disposal of his producte, .No 
.objection has, therefore, sO far been taken to the Rale of 'suoh tobacco befor6 
·assessment and the liability of the curer under Rule 29, of the Central Exeise 
Rules is ~  in the manner I have just described. 

(d) No. The Central Excise Officer fint records the area planted with 
-1ol.1acco, 88 declared by each grower, and then checks these declarations with 
-thJ!_ entries in the revenue records. If these figures are ciiscrepani or, there is 
any dispute as to the area actually cultivated by a particular ~  the ~tt  
'is decided a(ter inspection. If the yield of 6. particular. field is leas than. 
'average, the officer will, on application by the grower,'determine t ~  
~  after local enquiry. 

(e) The ouest.ion of reinfor.,cing the Central Excise stat! 1n this province' is 
under examinatiOD. -'--

:8;"'''''' ~ ..... ....,.. •• 18 oirdlee, 'TN .umber oi oJ/IMrll employed •• eacI, ciroh, Grad IA. 
, • AUtIIhr oJ tIillagu .,..,. 01"'-'" '" 1M .Province oj Pu.job 

The PlDljab forma '})Wi of' CeDtftJ Ezcitle Divialona uder AI8i8tant. CoUeetore and III 
diYlded among nine CIrcIee in charge of Superintendents of Central EEd... ,The number of 

-0 .... and st8ft' emplo,ad in each of the' Oirclee and thetlwmber of villagel under _meat. 
in tbe Punjab PortiOD of eaoh Oircle ie .1 follo:-1 :-

Name of Oircle 

(1) Gujranwala 
(2) Lehore 
(3) Jloltu 
~  Lyallpur . 

(5) Julhmdur 
(8) .usbala 
(7) Rohtak 
(8) Kangr" 
(9) RawaJpiadi 

. 
ot' 

> 

~
tendmt • 

I 
·1 
1 
1 
1 
1 
1 
1 
1 

Deputy , 
Superin- Inapecitori 

tendeDtII 

'. 
.. 3 28 . 3 127 

'3 - 37 
3 81 
3 II ' a 22' 
2 11 
2 11 
2 11 

, 
Number of 

8uperviaor..!_ ,JlllIaPa 
UDder 

.....-nent 

'6 8198 
29 1629 
60 3873 
.0 2726 
41 1987 
28 '1788, 
18 1038 
11 681 
12' 3156 

N.I,l.-Rohak aad BawalpJndiQirclee aIao include partII of North Wee' t P~  
,aDd Dtdbi Provinee wbieh .. DOt iDc1uded in the above ItatemeDt. lI'iguree of villages uad • 
..... 1III:1Ilt npze_t number of t ~  Il'Owiq vii ...... 



1669 
, ' 

STARUD QUESTlONS AlI'D AN$WBBS' 

A ~~ ~  OF EX.CI8E DUTY ON BU.KU TOBACCO LlilAF 
tll08 $Daa BUa4Ur IIUIiJi h.li-l-JIaq Plraoha: (a) ~ t  'lIonourabJ.l 

t.he Finahce Member aware that the market value of the hukka tobacco-leaf 
depends on ita q\1l.lity?, -

(b) Are Gqvernment aware that the, quality' of the ~  tobac,co very t~  
t~ deterioratec1 by sudden changes lD the ~  s?ch as ralD, etc., and 

inefficient handling of the ~ during the process Of ~ D  ' ~ so, ~ Gover.n-
merit give Imy 'considerutiOll ... to t,his 'unavoidable detenoratlon In quabty.,."wbile 
nssessing the excise, duty on the crop? ,. . ., 

(c) I", view of the heavy percentage of t ~t~  .to which t!Je crOp}8 
susceptible'; do' ~ t propose to make enqumes mto the matte! WIth 
8 view to ~  the tobacco· leaf for assessment purposes and to decrease or 
cxompt the 0 ~ duty for inferior ~ t  of tobacco, which do -!lot fetch :.I11y 
price in the market? , 

'the BCIIlO1Ilable ,Sir .Jerem)' Kalman: (a) Yes. 
(J:» and (c). The t ~  of excise on tobacco are leviable on, the basis .of 

weight. Alterationfl in the value of a ,particular ~ due to deterIO-
ration' or other causes cannot therefore, affect t ~ amount of duty aS8essable 
on it. If' .anv tobacco should deteriorate to such an, extent as to be unable to 
command a sale it can be destroyed in the presence of a Central Excise Offi-
cef and the duty chargeable Oil it will then be remitted. If. tobacco is used 
for agricultural purposes it is exempt from duty. 

SySTlUI 01' RBOOVDY 01' TOut'oo kOlaB DUT!' 
+11M. ,.KhIa. Bahld.ar" I"ul-l-Baq 1'Iracll&: (a) Will the Honourable 

tLe Finance Member please stote the system of recovery of llbetobacco excise 
duty? Is it ..recovered from the assessees through some, official agency or have 
1;he 8ssessees to moke payments at the District or the Tehsil treasury them-
~  ", 

(b) A,re Government aWare that people are put to great trouble 8nd expenses 
in going to the .Government treasury to make payment? Do Goveniment pro-
pose to consider the advisability ~  collection of the 1;obacco excite ~  throngh' 
the village lambardarB, just as the..land revenue is colleoted.?· 

'.l"he BoIIoarable Sir .Jtrem)' Balmim: (a) When tobacco is to be cleared on 
pe.ymenLo.f duty a demand note is delivered to the owner who may then pay 
the money into the treasury or, if the treasury is situated at a distance, JIlay 
send it'w the treasury officer by money order. Wbere a licensee has frequent 
payments to ~  he \Day if he wishes, instead of paying duty separately on 
each consignment. maintain with the Collector an account-current of the duties 
payable on his t()bacco. Such accounts must be settled at intervals not excee-
ding one ,month, and the Rccount-holder mus" periodically deposit sUfficient 
money ,to cover the duty due on the tobacco which he intends to clear from his 
premises. ' -

'(b), ~ t  are alive to the difficu'lty of making such payment, ill 
placet! ~  are' ~t t from t ~  and, as instanced by, the provision for-
the ~ D  at such payments by money oraer, are 'prepafed t() consider any 
practicable means ?f ~  1hese difficulties. Tqe payment of excise 
duty. through the medJUp! of· village lambartfa.TI has not so far been found 
1>l'acbcahle. 

FAl.r_ IN' TOBACOO EXCISE RBVBNUE 

. t ~  -Khan Bahadur ~ I'ul-l-Baq PlfUIIa: (a) Will the Honourable 
l,?e Fl,nance Member please state if it is a fact that there has been a fall in the 
.t;stimated tobacco ~ ~  reve?Ueib the year ~  and that one 9!' the Illain 
('casons of the fall III lnl!ome IS the decrease, in tobacco cultivation? " 

~  Are Government. ~  that 'non-cultivation tendency is increasing in 
ProvInces? If ~  what aehon do, Government propose to take? 

t AlIner t3 t~  question la,id on the table, the qUNtioner b:m.g abl8llt. 
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Cc) Ho,,' much amount.. is spent in the Punjab for ~ t ~  c.ulti· 

fttimr andwW ale na re ..... ' . 
(d) Do Govel1lment ~  to give a wide publicity of- rules t ~t  

for the ~ of the tobacco excise duty in villages and educate the publiC-
not.-- to abandon the tobacco Qultivation? • 

'1M llllloarable SIr I...., B,lema: <a> It is trpe that there was a foub .. · 
taatial reduction in the cultivatioll of tobacco last year, which has .N8u1ted ip 
a shortfall in tobacco excise. revenue in 1944-45-but, 8S explained in my Budget 
speecq, t·his reduction Wall maj.nly attributable to transport difficulties Rnd tOIo 
the . drin in favour of food OI'Ops. 

(b) No. The present-orop ia expected to be otW8ually large. 
(e) A grant of Be. 10 Jakhs per annum baa been,plaCed at the disposal of 

the Imperial Council of Agricultural Research for improvement of tobacco-
cultivation and marketing in India as a whole. Itis not intended'to make· 

'individual allotments to Provinces. 
(d) This is being done: continuouslJ'. 

EQUAL RIG1IT8 .urD OpPOaTmrrrms 'J!O WOKBN IN POST. W Aa. Sam .. s 
11M. *SIlrbDaU E ...... Bal SlIbbarapa: Will the Honourable Member-

for Planning and Development please .state: 
(a) if the Government of India recognise the principle of equal rights I\nct 

6iiport.unities . .8S citizens for men and womE\tl. in all schemes for Post,war Ue-
const.ru(,tion; and. if so. whether Government have given clear instructions to 
all Pod·war Reconstruction Committe£'1 110 benr this prineiplE\ in minil during' 
~  deliberatioo8; and, if not, why Dot; 

(b) whether Government are giving their due at.tention to the interests of 
women lind -children in Post·war Planning. particularly with regard to problems-. 
of edneat.ion. health and employment: . ... 

(c) ,,:hether Government propose to include in indultriRI planning a scheme-
for compelling employers to make specific arrangements for maternity aDd child 
welfarE' of the families 01 their ~  and . 

(d) if Government propose to examine the quest.ion of coinpelling employers 
to in.,1ude the expenditure on medical, aoci9.land educati(mal amenities for their 
~  in their budget estimates heforepenni$,Sion is ~ t  for shrting 
flew indust.rial or commercial concerns? 

'fte JlODo1ll'able Sir, AIrduIdr Dalal: (8) Ye8. 
(b) Yes... ;. .. 
tc) and (d). These iU8PstiOll8 wUl be taken .into considel'ntion whell pre-

paring the Govemment's plans for labour conditiolls. 
COST Accouujq;'ANCY A ~  TO' D A~ Sn..-oENTS 

t 110'7. -PaD4lt I.JrrhmIKuata Kaltra: With reference' to the scheme for' 
sending 500 studentA;abroad for courses in tec4nicnl subjects will the Hononrable 
Mt-mber for Planning and Development ~  state : 

(a) whether Governmenil intend considering the desirability of senditJg some 
Fhldent!t abroad for training in Cost Accountancy;, . . 

(b) whether Government are ~  of the iJl.lportaDce the C. X.and other-
countries are attaching to the Cost Accountant who has come to be recognised 
as an indispensable factor in scientific JDapagement of every .branch of industry 
Dud commerce; 

(e) what steps Govemment are taking for having a Bufficient ~  of Cost 
Accountante in the Country; whether Government contemplate providjng t ~ 
ves- in India for training in Cost Accountancy; and .. 

(d) if training facilities in India are likely to ta'ke long to mature, whether 
Govemment-prtip088 to consider the ciesirobilify of ~  Rome students traiTled 
flbroad in good time to be of lietp in the POBt.w-ar industrial reconstruction? 

" , . 
+ AlIlWer to. tbi..qtIIIticnl laid on tbe t ~  the q11lltioner being .bsent. • 
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~  ~  SIr AId,*, . ~ : . Government are aware of the ~P :t  

ance of Cost Accountancy as a. factor in business management. . ~  ~
ity of sending students abroad for higher training in Cost. Accoun-.cy will be. 
considered. . . 

DUTIES OF W. A. C. (I.) AND W. R. I. N. S. , 
+11"88. -Srllt. B. 'lblar&ja Sqe: Will the War ,Secretary please state: 
(a) wlu.t are the duties.of tbe.otBcers .nd oihe..- ranks of the W. A. C. (I, 

and the W. R. I. ~  S.; . 
(b) where and how .far .they undergo training and ~  they ~

Lraillillg ill warfare; .. , '. 
(0) whether they receive training for social duties of entertaining miliilairy 

officers in India; if so, wha.t are th08e duties; . '. . 
(d) w.hether any of them are sent to Burma front or to serve on the ~ 

aeas; .. . . 
(1Ol) whether those dt1t.iesa.saigned to ~  ca.nnot be performed by men; : ~ 

.(f) if the answer to (e) is in the t ~  the reasoDS tlherefor, and if ·it ill int 
the affirmative, the reasons for maintaining and continuing recruitment·to these-
forces? ' 

Mr •. O .... tiYedb (a) a.nd (b). I lay a: statement on the table. 
(c) No, Sir. 
(d) Members of the W. A. C. (1) and W. R. '1. N. S. are not detailed for 

service outside Indfa unless they voluttteer to do' 80 in writing. NODe of them 
is serving at sea. 

{e) and (f). Their duties can be performed by men; they are recruited to 
make up the shortage' of suitably qualified men. 

lUatement , 
(a) 'fhfll duties of W. A. C. (I) including the W.R.I.N.S. are detailed bel()W: 
(i) W.A.C.(I) officers serving in .the Anny anel Air Force are employed .nainly in admini .. -

trative, Becretarial, ca!-ering,. c,iphering, signals, and staff duties . 
• ' (ii) Other ranks (Anxiliafjea) are employed' mainly a. clerk., stenographeR, storeWOlDen. 
~  operators, ~  switch-board operatorl, plotters and teUen, operator. WIT .• 

dillpensers, laboratory aBSlstanta, meas caterera, parachute packers, tele-printer operawra,. 
telephonist .. , etc. '. 

(iii) W.R.T.N.S. officers are employed on the f"llowing duti8ll: .. 
Adminietrative, communicationa, secretarial and staff appointment., epecial appointment_ 

A/S movere. intelligence officers, publicity and propaganda officere, meBS catereo, ('I'D80r 
officera, dieticians and photographic oftirers. '. 

W.R.I.N.B. auxiliaries are employed as ~  watch·keepers, teleprinter 
operatora, conJidential book. correctors, telephone nritch operatora, dome teacher operatora. 
writer .G. D., close rage recorder analyaer operators, meal petty ofticers. 

(b) (i) 1V.A.O.(I).- Basio and clerical traiDiD$ is given in apecially estab1¥hedoentrel 
at Oalcutta, &walpindi, AbJDednagar Uld Patna. Oftlcer Cad_ training it 1:&ITied out at 
Dagah&i, whilst coursel for ofticera, are' held in Delhi and Ql1etta. .All other trainin, i. 
given in units and eBtabli.hment8· employing· W'A.C.(I)· penonnel. No training it glVeJI< 
ill warfare. 

(ii) W.R.I.N.S.' 0flice1' •• -The,ii are trained at H.M.I.B. "FEROZE" and H.M.I.S. 
"TALWAR", ahore training eetabliahment at Bomba.y. . 

W.R.I.N,S. A u.zilicuiu.-W.B.LN.S. receive thflirpre1iminary training at the Inter-
Serv.ices B~ ~  Training. centres at Calcutta and A ~  They than go to the R.I.N. 
Shore Trammg· t ~ t  for fnrther instructIon. W.R.I.N.S. personnel are DOt. 
given training in warfare. 

COIDfUNALC01\fPOSITION OF W. A. C. (I.) AND W. R. 1. ~  S . 
. t1109 •. -Srt E. B. lQaia Head.: Will the War Secrdtary please state·r 
(a) the present strength of the (i) W. A. C. (I) and (ii) W. R. I. N. S. officers 

and other ranks; Bnd how many of them are foreigners, Anglo.Indians. 
Christians, Muslims and Hindus; .' 

(b) whet,herrec;uitment to these forces is being vigorously: stimulated; find. 
if so, the reasons for it and the methods by .which. ijl is don.,; 

t ~  to thia question laid on the table, the queetioner having euauated his quota. 
! . \ 

'" 
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(0) whether it is Ii faot that high pay, light! work and job after the war are 

emphuised; . 
(d) whether it is not a fact that this recruitment has drawn women and 

~  'from professions of nursing and teaching and these activities aN sulering 
-fer want of hands; and 

(e) if the answer to (d) is in the negatite, wheth.r Government propose flo 
appoinfl a committee of responsible women to reporti on -the subject referred 
to herein; if not. why not? 

1Ir. 0. K. 'l'rln4l: (a) I lay a statement on the table. , 
(b) Yes, Bir. There is still a large number of vacancies in the Corpl. A 

dino\ appeal is being made to the ~  in order f.o stimulate interest md 
members of the Corps !JZ8 encouraged to bring their friends. 

(c) No, Sir. • 
(el) Women with nursing experience are not eligible fQr enrolmeniinif.o tlle 

Corps. Some -members of the teaching profession have,' however, jOinecl the 
Oorpe. I ha\Fe no information whether the profession has ~ thereby. 

~  No, Bir. Govenn:nenti do not consider that a committee is neceaaary. 

"II .JI ...... ~ til (I) lV • ..4.. O. (I)'" (It) lV.It.-I. N. B. OJ/lMft .." ..4. ..... ,.. 
(I) '!'be IUeDPb of the W. A.. O. (I) (ezaludbag 1IDtImplOJ8d) OD lItl'ebruar;r, UNa, " .. , 

(a) 0Il0en l,OtO 
A....,..". " " ',_ 
lV. A. O. (1.) lV. B.l. N. B. 

'·lao1nded ill abon are : 
(a) 0IIeen • 
(b) Otber nab 

.11) ~  foBo". : 
/ 

..... BritWa • 
AD8Jo-IDdiMIa 
IIIdi8aa-

BiIMha 
)(aIIima • 
~ 

p-
~  

Jen 
ou.. 

. .. • 

. ' 

TotallDdiau 
• • 

717 
1'7 

1 • 
I 
1 

J7 
.1 
1 

'. ~ 
8 - 97 

• n 
I.CNO 

SALABIBS,' BTC., 011' W. A. C. 0:.) AlfD W. R. I. N. B. 

I •• 
',111 ... 

II .,. -J,181 
101 
110 .". '" 1,J18 

t1110. ·Sri ~  lB. Jlulal& BII4I: ~  the 'Y/ar Beare., be p1eued to 
~: - ' 

(a) the present salaries and allowan088 paid to the officers and oth6l' ranks 
of W. R. I. N. S. and the W. A. C. (1); -

(b) their minimum age and educational qualifications; 
(c) the measures taken by Government for their physica.l and moral welfare; 
(d) whether the written consent of parents or guardians is required before. 

they are recruited or before they are kept away from their home town; and 
(e) whether they are likely to be sent abroad; and. if so, whether cbnaeni of 

Jheir parents or guardians is obtained?' , . 
JIr. O ... "l'rlved1: (a.) I lay a statement on·the table . 

• t.Anawer to this queation laid on the table, the que.t.ioner having exhauated' hia quota. 
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(b) The reply to t~  first part is 17 years: As regards the second part, no 
definite educat.ional qua.lifications are laid down. A knowledge of English and 
medium standard of intelligence are all tha.t is required. 

(c) Facilities for medica.! treatment and physical exercise are proyided for 
all W. A. C. (1) and W. R. I. N. S. personnel. They are accommodated in 
-:;N. A. C. (I) hostels under the supervision of trained W. "A. C. (1) officers' 

(0) No" Sir.' " " • 
(e) No member of the Corps is detailed fot. service ex-India unles,s she 

volunteers to do so, in writing. 
·,f 

Slate".."" ,Iaollling 1tJlIJrW ... caIlofIIancu oJ ojflarl aM A~ oJ file W. A. C. (1) ClM 
W.R.I.N.B. ) 

The ezi.tiag ra'" 01 pay 01 W. A. C. (1) iIlclildiag W. 1'. I. N. S. are given belOw :-
Bulk 1 Rate 01 pay 

0tIl0ert W.A.C.(I) W.R.LN.S. 

~  800 
Dy. Chief CommloDder 550 
RIPtnal Comm ..... ' Ohiet' Ofllcer 600 
Seaior C'.ommIoDd" la08loer.,- " ., 380 
Junior Comm ...... 2Dd Oflloer 220 
Subaltern .1Id omoer .176 
2IId Subaltem 4.thOfBoer 

, 150 . . 
In addition .tafF cor.,. arad IIddiWonal pay i. admiuible at !jaM 01 the rate, wirnissible t) 

male oftloen ulluob appoiDt.meDtII "... held by them. . 

W. A.C. (I) 
W.O.ClueI 
W.O.CluaU 

Awdliari •• ...,.. 
W. R.I. N. S. 

S/8erpaDt Chief Petty OfIloer 
Serpmt Petty 0fIl0er 
L/8erpaDt J..eIIdiDS Awdliary 
~~ ~  
L/Corporai Auxiliary (8peoiaJiaecl) 

. , 

Private Awdliary (non •• pec;ialiaed) .. 
Tracie par for 8peoialiat. qualiaoMi0D8 required Cor each type 01 job ill IMlmiuible 

'*ion. It .... 181 with di8'ereDt .. ~  
, , 

185 
l4.11 
i'i 
nO 
100 
90 
80 
~ 

ill addi. 

~ LANDS REQUIBITIOlfBD noll RYOTS, AT KtJ'lOIJ.A, SOUTH KANARA DISTRIct 
tl,l11. -Sri· E. B. "lurala .. ,de: Will the War SeoretJary please stafie: 
(a) the. total are, of lands under the folloWing heads which were requisitioned 

-from the ryots at Kumbla, South Kanara District: (i) rice.field, and (ii) betel-
uut gardens; 

(b) how many (i) houses, (ii) Hindu temple. and (iii) mosques in this area 
are involved and wha.t is the arrangement for 't-egular worship and prayer in 
·these religious institutions and whether votaries are t~  to ~  these 
Tt'ligious places; . 

(c) the number of people affected and rendered homeless by this re.<}uisition; 
(d) whether the lands are going to be pennauently acquired; if noti,1or what 

period t ~  are requisitioned; . 
(e) the annual loss of rice, betel-nut, coconut and pepper brought about 'by 

these acquisition or requisition proceedings; and ' . 
(f) for whall purposes these extensive areas' are being requisitioned and 

whether any aerodrome that may be -constructed is going to be ~ permanent one 
available for civil aviation? . 

t Answer to this ~ t  lard on the talile, the questioner having exhausted his 'luot.a.. 
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JIr .... "'Metra: ~  (i) .695 acre., (ii) 180 acres.' 
(b) (i) '181, W) nine, .(kf) ~  . . 
Access is allowed to ~  on peruuts. 
(cj So far a8 GoTernrDent are aware, none ~  been'. ~  ~  

People ha\'e Qocommod&ted themselves mostly 1U the neighbourmg villages. 
(d) The lands have only-been requisitioned. 'It. is nQt possible yet to .ay 

fl.. how long they will be required. I . . 

(e) The required information is being oollected and:\'rill beblrniahed, lB. 
due course. 

(f) The lands have been requisitioned for urgent military needs. 
APPOIN'fING SCIIBDULBD CASTE MEM8B.R ON FEDERAL PUBLIC . SERVICE COmu:S810X 

. 1111 •• :Kr. Plan LID K1Irtel: wm the Honourable the. Home Member be-
pleased to state: , . 
. (8) t ~ ~  caste pers9n has ev.er been appointed on the 

Federal Public Service Commission; if not. why not; and 
~  whether G.ovemment prop6se to appoint a scheduled .. caste person ~ the 

F ederalPublic Service Commission if and when 8 vacancy occurs in fJ.lture? 
The Koaourabll Sir ~  .• Utlll: The question should have been 

addressed.to the Honourable the Leader of the House. 
RBQU1SMONING' OF BUILDINGS FOR MILITARY PURPOSES IN BOMBAY 

IUS. · ~  SIIw.r: (fl.) BaR the attention of the. War. Secretary 
been drawn to the editorial of the Bombay Ghroniole (up-country edition), dated 
the 3rd ~  ~  ~  "Abuse of power"? 

(b) Ha,ve Government made any enquiry whether the scandals referred to 
therein are within the powers laid down in the Act, vi •.• that the a.'lthoritie .. 
"sliall interfere with the ordinary avocations of life and enjoyment of properiy 
RS little as maybe. ~ with the purpose of assuring the public safety 
and int·erest and the defence ofBntish Iutr.a" 

(c) Is it a fact that fiTe t ~  ~  of t.he civil popula.tion haq 'been 
suddenly thrown out of their residences in Bombay during the last ~ · 
incluc1ing -women, children, old and bedridden individuals and men dil'eCtly O!". 
indirectly helping war effort? 

(it) Is it s. fact thati Parsee. Hindu and Muslim Gymkhanas in Bombay have- . 
been requisitioned and acquired fOr military purposes. ~  the European 
Gymkhana, the 'Yacht Club and *be Byculla Club have not been so requisi'" 
tioned, snd what are the reasons for' this discnmination? 

(e) RaTe Government receiTed a represenmtion requesting for the appoint-
ment of a committee te. consider ·tbl' que'!lMon of improTinq ~ ~  or 
improvising houses in Bombay to meet with the continued and acute t~  
c:;al1sed by, requisitions for Governmeni of India generally and 'more· particularly 
fc·r t.he Defence Department;? . , 

Kr. Bam CJbaD4ra: (a> ·Yes .. 
(b) Government' are ~  lihat the action taken has been within the 

pow!"rs confeITed by the Act. Unfortunately it is not always possible to. nvoid 
B certain. ~  of ~  place on the table a copy .!,f Ute 
!J0m'!"1Lntqu6 ~  was tssued a few aays ago by the D ~ of Bombay 
In thiS aonnectIon. . ' -/ 

(c) So far as I am aware no one ha,s been suadenly thrOwn out of his resi-
dence. Whenever ~  only such' accommodation is requisitioned as is 
Tacant 01' used only partially or occasionally. In all cases suffioient time is 
.pven to the parties concerne,i to remOTe' their personal effeow. 

(d) The Pal"8ee, Hindu a.dd Muslim Gymkhanas baTe been requiaitioDAd 
because they comprised a. la.rge compact area on the Reclamation' facing ·the 
sfia which was required for military· needs. The other builmngsreferred to by 
the ~  Member W€:lre not. suitable for the purpose. ..' 

(e) None has ~  to ~~ notitle. But a:Standing ~ Boaid ~  
~  consist of; Clvil and unJit;ary representatiTes and also lDOlude, nOJi·offielA.ls 
is being set up in Bombay to consider questions of policy ancl screen. aU 
demands for aCcommoc1aliiaD. " I 
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The attention of th. Government of Bombay, haa been drawn to recent. criticism. of it. 
-requisitioning policy. ,many of which are believed to be haled on insufficient underatlftlding 
-of t.he prelent war lituation. 

2. The Bucceu of the war effort in the West hal made and will makt> poaaible a more 
vigoroull prosecution of the war in the East to' bring aboat a decisive victory 801 quickly 
... pOllLible, brinlZing wit.h it the nel'elBity for further accommodation to ml't>t urgent Milital'Y 
requiremenb. The Commander· in-Chief has reeently pointed out that Bombay will be the 
moat important port in India for this purpose. ' ' 

3. It ~  ·therefore be clear that increased inconvenience may bt> unavoidable in 
'Bombay where the problem of accommodat.ion has already become acute 8ml. the GonnlmeDt 
i. confident that a common desire for a dl'cilive and !!arly tl'rmination of the war in the Ealt 
will pro,·ide the fullut co-operat.ion in sbouldering thi" increaeed burden. . 

4. The Government. in conaultation with the Area Commander, is 11J'IIy alhre to the 
~ t  of evolving a poli('y which will be prodl1(!tive III the minimum hardahip. ,While 
it will not be pouibl{'l in the ume manner 801 before to a.liet those wI¥> have to vacate their ,-
'ft.tden\U t.o obtain alternath·e accommodation, every effort will be made to avoid incon-
venience and to give aasiatance to regular reaidents,pl the city all compared with, its floating 
population and to those whosE' presence ill eSllential to the war effort and to I!nllure that the 
'burden fallll on" tholle most able. to . bear it. In the meantime each department of the 
Forcell is I·eviewillg the accommodation at itA dispoaal to enaure its moat economical -URe. 

,5. It hal been ~ that temporary reaidential accommodation, should be con8tructed and 
'the pouibility of doing thil to a limited degree is nnder considel"li.tion. It ii, howev,er, 
neces8ary to {.mphasize the aeute shortage of building ma.terials and tbe transport difticlllt.ie. 
,in ~  these to Bombay in large quantitiel. Such matel'ial8 all are availabll' art< in 

~ fully earmarkl'd for other mol' more important opentt,iol1A,l requil'eml'nt8 in Bomhay and 
. here. .. 

In particular the Hovernment of Bombay and the Military authOl'itiell appeal to tho .. 
citizens who are ahle to provide lublltantial accommodation in their hOUseR, or ~  own 

~ than one reeidence in Bombay or elBe'll'here, or officI" and storage accommoda.tion which 
can be .pared, or who can lOove to smaller relidenoea, to place Buch ac('ommodation at it. 
dispolSl in OJ·uE'r to lesllen the disturbance of the normal life of the ciiy, 

_ Mr. KalLu Sube4ar-: May we' know whether Government will take into cODsi-
.cJeration the great hardships on the t ~  of BdnlbBY aclmowledged DOW by 
jb.e Governor of Bombav himself, and Whether, in view of this, Government 
will undertake i'nOre buildings for the requirements of the military ,outside the 
,urban area so as to avoid such inconvenience? ' 

Mr. &am OIumdra: 'I cannot ~ better than 9,uote from the pre., commu-' 
<ftiquc a copy of which I am laying 011 the tlJ.ble: , ' 

"The Govel'Dment (of Bombay), in consultation with the .o\rea Commander. ill fully alive 
1.0 the necelSity of evolving a policy which will be productive of the minimum hardBhip." 

JIr ..... U Subedar: Will further buildings be undertaken in oider to avoi(i 
these hardships, especially in tiew of the fact that "Bombay is 110W declared 
to be the Il;Iost 'impOnant' port in the base for the war PI ' 

Mr. Bam 0IIa1LGra: I This will be considered. i 
Mr. AbclUl QalJum: May I know what exactly is meaht by the words 'sum-

-eient time'? 'How many days or weeks notice 'is given? 
Ill. Bam c:nuaaarr.: 1 do not know exactly. BtJt, 80 far as I aQl aware theN 

is no·definite time limit fixed. 1 konw in one case where a notiee of requisi-
tioning was given, the people who were to be evicted were told that they coulcJ 
'stay on until the middle of June, if they 80 wished. . 

JIr. Abcla1, Qu,um: How many days notice is given in act.ual practice? 
:Kr. ~ CIba1lIra-: Itl varies. ' 

'. Mr. Abdul Q&I,l1JD:: : : ~  European Oymkhana and one' or twa other ~ 
mgs have not ,been req'UlsltJoned and a large number of Indians have been 

'iI1rown out of their honaes. May I know if Government will consider the 
question of ~ t ~ these people in these, European buildings which 
/have not been requisitioned? 
" Mr. ltIm OhID4ra: The question of providing t t~  accomIll;odation for 

·:the people who may be evicted is a1reafly receiving consideration. , 
., JIr. Ab4u1 QaIr1u.D: Why not accommodate these people in the buildings" • 

""hicq. you have not yeti requisitioned? ' 
:1rr. Bam 0llaa4ra: These are required for other purposes. "II' ~ •• ~: May.1 ask the Honourable Mtmlber whether Gov-

..mment'sllttention haa been drawn to the debate! that bIt place in ,th. 
lIombay Municipal CorporaMon at a specIal meeting called f'1r thia purpose? . . 



1676 LEGISLATIVE A8SBKBLY, .f19TH MAR. ~ 

Ill. Bam OlwLdra: 'No, Sir. I have not seen the proceedings of this debat.., 
SJr Oowujee Jabanp': Will the Honourable Member look into it? 
JIr. Bam Oh&lUlra: Yes, Sir. 
Sir Gowllj .. Jebup': Will t.he Honourable Member try to benefit by th". 

debate?" . 
(No reply was given.) 

Mr. Prlliclent (The Honoumble Sir Abduf Rahim): Next question. 
Sir Gowllie. Jeb.I.qir: This is a very important question, Sir. I do nc* 

think the Government realize the gravity of the situation .••• 
Mr. K&Ilu Subedlr: I crave your jndulgence, Sir. This is 8 very importaDJ 

matter. People are being thrown out on the pavemenii in Bombay. 
Kr. Prlaidat (The Honourable .Sir Abdur Rahim): Sir Cow8sjee Jehangir. 
Sir OowllJee JthaDair: Is it a fact that a large number of refugees, Bome of 

whom have no work in Bombay, are just. now oceupying l1at. which hove _ 
been requisitioned? 

Mr. Bam Obandn.: I am afraisJ. I cannot answer thi& without notice. 
Sir Oowllj" ,JMUlr: Will the Honourable ldember take not.e of it ana 

draw Ole Bombav GoverlUl,lent's attention to it and recommend that every 
refugee should be 'asked to leave Bombay? ' 

Mr. Bam OJlaD4ra: Government will consider this. 
Sir GowlIJj .. ltbup': Is it a fact that there ill a large number of refupH 

practising in Bombay' with very little work to' clo and are occupying whole 
building!!? 

(No answer.) 
Ill. Prelident. (The Honourable Sir Abdur :Rahim): Next question. 

"TRAXSFJ;C OF CONGRESS WORKING COMMITTEE MEMBERS TO THEIR PROVINCElJ 

lUI. *Mr. T. S. AvblUhOlnpm Ohetttar: Will the Honourable the Rome 
Member be pleased to stab!"': ,. 

(a) \\"hether t.he members of the Congress Working ComPlittee have been 
iransferred to their respective provinre8; . 

(b) whether they Rsked for such transfer and whether it is done under the 
initiative of the Government. nf India; 

(c) if the.\' have been transferred, which person8 have been transferred to 
which jails: and ' 

(d) \\"betber the proposed operation on' Paudit Govind Vallabh Pant has been 
performed? . ' 

fte Honourable St ~ Kde: (a) to (c). The Members of the eoa. 
8l"8ss Working Comm t.tee did not ask to be transferred, and the, ~  iio 
transfer them was en irely t~t of t.he Government of India. I have so far 
received no ~  that any of, the transfers has taken place. . 

(d) No. t \ • Prof. ]I. G. Jtanp: Why)s it that the Government of India is not relea8iD1 
them? 

fte IloDourable Sir I'raIlcla K1I4Ie: I think that does not arise. 
Mr. T. S. A?lnyhlJfnpm Ohettlar: With ~  to his 8mlWer, have '\h.,; 

expressed a wish not to be transferred? ' . 
fte Bon.Oar&ble Sir I'rulcIa Mde: Not 8S far a8 I am o\\"ore. 

. S&rdar Kaq&l Smgh: Will the. Government transfer them to the N.W.'. 
Province? ' , 

fte BoDourable Sir JIruu:lI KUd1e: If thev so desire! 
1If. '1'. S. A"'DNblltnpm 0llettIar: Was the question of transfer put __ 

them "and were they cousulted in the'matter? ' 
De BoDoar&1* SJr :rn.acla K1Id1t: I have Glready stated that they dii' 

not ask to be transferred and the decision was entirely that of the Governmed 
of India: ' 

Mr. T. S. AY'nyhDlq&m. OhtW&r: Were 'they cOl1llulted in the matter? 
fte 1IcmO'ar&1t1l Sir :rnacJa Kadla: No. . ' . 

• 
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Mr. BacIIIl Dutt P&D4e:. Why is this operation of Pandit Govind Ballabh 

Pant being delayed? • 
'1'I1e B.oDourable Sir ~ Jldle: As soon as he arrives in the 1JDitecl 

P ~  he will ~ operated on. 
Mr. Badd Du" PaD4a: When will he arrive? 
Mr. PnIlclea' (The Honourable Sir Abd,¥, Rahim): Order, Order. 

UN STARRED QUESTION AND ANSWER 
FAOILITIES TO MR. JAI PRAKASH. NABAIN 

SUo Mr. '1". S. AvtDMltntn,&IIL CJlLRUar: Will the Honourable the Home-
Member please state: 

(a) who the present companions of Mr. Jai Prakash ~  are; 
(b). whether 'he is allowed to get all periodicals, books and newspapers; and 
(e) whether the matter of putting up a case against him has been finJ,lly 

decided? 
fta lIoDDur&bIa Sir I'raacle Kudla: (a) Mr. \Jai Prakash Narain's companioDa 

are Dr. Ram Manohar Lohia and one or two others. . ' 
(b) Yes, as allowed under the United Provinces Security Prisoner's Rules. 
(c) No. 

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOB. 
PLANNING AND DEVELOPMENT DEPARTMENT. 

fte BCIIlOar&* SIr ArclIIbJr Dalal (Member for Planning and Development):: 
Sir, I move: . 

"That thii .A._bly do 'proceed to eleoti" in such .maDner .. may be approved by the 
Honourable the Proident, eight non-ofBcial membera to ae"e OD the StaDdmg COIIIJIlittee 
for the Department of Planning and Development for the year commencing 1at A.pril, 1945." 

Sir, I promise the fullest co-operation to this Committee and I am sure that 
1 and my Department will profit by the help it may receive from it. 

Sir, I move: . . 
Mr. PreIldeat (The Honourable Sir Abdur Rahim): Motion moved: 
"That this Aaaembly do proceed to elect, in such manner as'may be approv:ed by the 

Honourable the President, eight non-official members to ae"e on the, StandlDg Committee 
for the Department of Planning and Development for the year commenClDg lit April. 1945." 

I find that there are some amendments to this motion. The first ODe-
wants the word "eight" to be substituted by the word "ten". 

1Ir. B. A.. Sath. B .• au Sa" (West Coast. and Nilgiris: ~ 
I move: . 

"That for the word 'eight' the word 'ten' be substituted." 
1Ir. PreIil4eIl' (The Honourable Sir Abdur Rahim): Amendment moved: 
"That for the word 'eight' the word 'ten' he substituted." 
ftI Honourable au Arclllblr Dalal: I accept it. 
1Ir. Pl'lll4m' (The Honourable Sir Abdur Rahim): There is another in the-

ll&ID.e of Mr. Essak Saito ·But this is contrary to the notification of the Gov-
ernment by which these Standing Committees are established . 

• Mr. B. A. Satbar B. :EII&k Salt: Sqrely we in this House should ~  the-
right to decide what powers these Committees IIhould Itave? 

I(r. PrllldaD\ (The Honourable Sir Abdur Rahimr. It; is not in order. It 
has been agreed to by the Select Committee that it must be lefti to the Execll-
tive Government by proper notification to fonn the Committee and define, its 
scope. That has been done in pursuance of the deliberations and the conclu-
sions arrived at by the Committee on' the amendment· moved by Mr. Basalt 
Bait to Standing Order. .. 

Mr. B . .i.. Satbar B, :Eaak Salt: Have you ruled it out, Sir? 
1Ir. PrIIIdat (The Honourable Sir Abdur Rahim): I hold the motion out 

o! order. 
The next one is also regarding the Planning and Development D t ~ t  

~ t also g(leS out. . 
The question is: . 
''That for the word 'eight' the ""ord 'teD' be .1ib.tituted." 
The motion was adopted. 
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-:.-- .. ...., B. ~  SIl': Some MemMrs want t,o speak 011 the 

mati Sir. , . m. PtMlcliD' (The.Hon01irable Sir Abdur Rahim): AU right. 
Mr ... A. Sat.bar B. J:1IIk Sat,: As the House must realise and the Honour-

able Member himseH must realise that this is a very important Department 
and there has been so much discussion in the House and certain demands were 
made last Session and also this Session and mv Honourable friend has never 
(lommitted the' Government to anything as to what they are going to do in 
regard to consulting this House on the plans that are being submitted to them • 

. I hoPe my Honourable friend will make a statement acoepting in spirit and in 
meaning the demand contained in the amendments which I was not allowed 
to move. My vote for this Committee will depend upon the assurance which 
my Honourable friend will give. n he is able to satisfy the House, then I 
shall also be satisfied. 

111'. JlaDu S1IbIdar (Indian Merchants' Chamber and Bureau: Indian Com-
merce): I want to know as a mlltter of information what the relation of this 
-Committee will be with the Policy Committee. So far all planning work ~ 
been conducted .in the Policy Committee which has a personnel largely offiolal 
and it would be derogatory to the position and dignity of. t.his House if th!1 
Advisory Committee or Standing Committee which is being instituted will lie 
a sort of appendage or will hold a position inferior to that of the Policy eom-
tt~  which is alteady in existence. I would like, for myself\ that the 

}>oticy Committee should go as soon a8,this Com!Dittee is appointed. . 
111'. PreIId.at (The Honourable Sir Abdur Rahim): That does not arise ou$ 

of tbis motion. ' 
1Ir ....... 81IbIdar: J want the Honourable Member to make it clear, aa 

our vote will necessarily depend 'In what sort of assurance he is able to coovey 
and whetb.r the Standing Committee of the House . . • . / 

, Ill. PtIIl4a,' (The Honourable Sir Abdur Rahim): Assurance ~ what? 
Mr. JlaDlI Subedar: As to the relative, position of the two committeee. 

There are two committees working, one to be appointed by this ~ and the 
other one, the P.o1icy Committee, which is already worlriDg. I do not know 
_bether the Committee of this House is tie hold an inferior poaition. whether 
it ill m be in a subordinate posi'ion to the Policy Committee, wbich iR already 
functioning. In facii I would suggest an amalgamation of the two Committees 
in some manner. ' m. """'t. (The Honourable Sir Abdur Rahim): Has the Honourable 
Member seen the notification in the Gazette? 

JIr ...... SablNlar: Yes. Sir. I maintain that it is noti a satisfactory pOSi-
tion, that the Committee appointed by this House will be in an inferior position 
and will be purely advisory in capacity and will not Ije frAming from t ~  to 
time the policy of the Govemment in the same sense in wliieh the POlicy 
Committee is doin.r at present. I want the Committee of uns lIouse . 

lIr. PnIId., (The Honourable 81r Abdur Rahbn): The Honourable Member 
ean vote apil\lt the moti!,D. This is ~ in otdeP. . 

Kr. Kaa.u Subedlr: I am only ~ as to the poaiflion of tbis Committee 
appoinW, by this House in relation to the PoHey Committee. 

JIr,; ....... t (The 'R onOltrable Sir Abdur Rahim): It doe. not arise out of 
this Dt~t  i 

DL lit ZIa 1JcldID .JIID'C! (United Provincets Boutberri Divisions: Mubam-
madan- ltuta}): r would like to ask the Honourable Member one important: 
question, so that he may giTe me a reply. I want to bow whether. it ie 
within the puryiew of his Department to plan out the queatiOli of re-employment 
ef'the large number of ~ solcliera and retrenched personnel ",bo are 
now employed in the various oRices. ... , .' 

~ Prel!4at (The Honourable Sir AbcJur Rahlm): That does not At'iRe ou\ 
of tltis. . 

'lilt BoDoaraIlll IIr AI4eIIdr·DIIal: A. I have already staW in moving. the 
t ~  the Committee can rest aSlured that ie' willJiaV'e my ~ t ~ 

- ·Ron and within the lines laid down by the report of the Standmg ComPllMee . . . . .. 
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. which has just been iisued, I shall co·operate with them to the utmost extept. 

As regards my friend, Mr. Essak Hait's amendment whicJ! has been ruled 
,out of order, amendment No. 2 rllises the whole issue whiCh' has, already, been 
· diBcussed and it is no use going into it again. As' for the t · D ~ 
which says that "for the purpose of examining aU scliemes pf planning and 

· development prepared by various Departments of the Government of India and 
suggesting therein such modifications as llJay be necessary", ,that seems to me 

,to be somewhat superfluous, becuuse if this Committee is going to advise my 
DepartlT)ent, then naturally it iR open to it to suggest modificatioll;S which will 

.. of course be taken in,t.o account. Tt is on t ~ lines that I propose to work 
with the Committee. , 

, Regarding my friend Mr. Manu Subedar And his difficulty with ~  to .the 
'Policy Committees, the justifieation for the Policy Committees is this: that there 
· are issues involved which not only ~  this Legislature but also some 
interests beyond the purview of this I ... egislature; for i'nstance, thflre are repre-

',sent.atives of Indian Stutes on thePolicv Committees and there Efte representa-
: tives of tbe Provincial GovemmentR on the Policy CommitteeS. But I can 
'\ assure my friend Mr. Manu Subedar that even the ~ t  of t!he 
'. Policy Committees ~  be put. before ,this Committee, so that this Commfttee 
· 'will not be in any position of inferiority to 'the Policy ,Committees. ,On the, 
contrary, they will have within their purview the recommendations of the 
PoUt'J Committees also. 

As for my friend, Sir Zia rdtlin Ahmad 'squestion on the re-employment of 
· ,the demobiJised soldiers, this also win come within the purview of this Com-
, mittee'like any otber question. I hope tbat these assurances are satisfactory 
· to the House and thftt the motion \lill be adopted without· a ~ , 

' .... ""PreIlcIeILt (The Honourable Sir Abdur Rahim): The question is: 
"That. t.hill Allllembly do procee4 to ~ t t  in IUcb manner .. may' be approv:ed 1Iy the 

Honourable tb .. Prellidl'nt, ten non·official memben to 8eI'VI'!'OII ~  Standing Committee for 
· the D t ~ t of Planning and Developme"" for the year ~D  lit April, 1945." 

, "The motion was adopted. . 

· ETJECTION, OF MEMBEltS TO THE STANDING COMMITTEE FOa 
EX.TERNAL AFFAIRS DEPARTMENT. 

· ~  0&lOI (Secretary: External Affairs Department): With .your per-
"mission,' 'Sir, IlS it has been the general trend to raise the number in these 
·~ ~ · I have now provided 'five' for 'three' in my motion. I move: 

"That. 'thill .·b.embly do proceed t.o elect. in Buch manner aa the Honourable the P D~ 
may ~  five DOn·official Memberll to lIerve, on the Standinl. Oommittee 'to ad\'il!e 1 be 

, ~  A ~ Department on aubjects, pertaining to Britillb Balucbutan and the tribal 
· areu for the finane_I ~  1945-46." . 

' .•• "'PnitileIit ('Hle D ~ Sir Abdur Rahim): Motion moyed: ' 
. z'That. thia .4.¥emu), do proceed to elect, in such manner .1 the Honourable the President. 
~ direct, five IK!D·of&cial r.[embera to lerve on t.he Standing Committee to advise the 

'EXternal AthIira Department on .ubjects 'pertaining to Britiah Balucbiltan and thl' tribat' 
, .. rea fo.f' the &lI&DCialyear 1946-46." . . 

Do· you w.ant to move vour amendment to'subsiitute 'ten' for 'five'? 
-111' ............... iMu Salt (West Coast 'and Nilgiris: Muhammadan): 

· Yes, ·Sir. . 
I move: 
"That. for the ~  'fire' in the motion the word 'ten' be lubatitllted:" 
Last time when these t ~ were before the House, the House'indiclted 

· that. it was not satisfied with the small representatiOl\, provided. Every part 
'of the House, every :Party, every interest has to be represented, and' we whips 
~  itdifticult to accommodate everybody. That is why, Sir, I move ~ 

, 'ten'. ~ 

, 1Ir. ·~ t  (The Honourable Sir Abd\1r ~ : Amendment ~ : 
"That for the word 'five' in the motion the .ord ,'ten' be substituted." 
D'OW allOt: Sir, I would like to ~t the House in a spirit of B ~ 

: &blecompromise. This is a new Committee, Sir, and I think, in spite Of 
. what has fallen before in the course of the debat:e.-, ,there is a certairi amotUl' 
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,to be said for keeping thie Oommittee within ~ limits. As men of 
affairs I think Members of this House "'ill agree that there is a certain need 
for keeping c·he number within certain limits, if real, useful business has to be 
done ~ t.his body, and as we are starting the Committee might perhaps 6e 
a litt·le one, _ tltat, is, within manageable proportions. I think it is a little going 
too far to have 8S many as ten, if I inay say so:' perhaps the ~  
Member will. be prepared to compromise on eight. 

111'. H. A. S&thar H. lllIIok 8alt: I accept it. . 
lIr. PnIIdellt (The Honourable Sir Abdur Rahim): The question is: 
"That for the word 'five' in tbe motion the. word 'eight' be substituted." 
The motion \Vas adopted. .' . 
JIr. Prllb\ellt (The Honourtble Sir Abdur Rahim): The question is: 
"That t ~ Assembly do proceed io elect, in auch manur as the Honour.ble the President 

may direct, eigbt DOII·ofllcial membere to aerve on the Standing Committee to ·advice the· 
Extt'rnal ~  Department on subjects pertaining to British Baluobi.tan and the tribaJ. 
areaa for the financial year 1945-46." 

The motion was adopted. 

ELECTION OF MEMBERS TO THE STANDING FINANCE COMMITTEE: 
T.!le HCIIIOUl&ble SIr "INDIJ....... (Finance Member) : Sir, I move:. 
"That this Aasembly do proceed to the election for the financial year 1945-46, in aacll 

~t  ~  may. be appl'Oved 1/1 t~  ~ the· PreSident, of a t~  FiDanee Com-
IlUttee of l·he A8Iembly not exceeding fourteen m number, to which .hall be added a member 
of. the Aaaembly to be nominated by the Governor General. The ruember 10 nominated .haIl. 
be the Chairman of the Comn.ittee." 

. Xr. PruJdellt (The Honourable Sir Abdur Rahim): Motion moved.: 
"That thi •• -\ .. embly do proceed to the election for !-he financial yearllM5-46,·ia nch 

~ t  a. may be approved byt.he Honourable the Pl"8Ildent, of a StandiDg FinaDCe Com-
. mit-tee of the A_bly DOt. exceeding fonrteen in Dumber: to which shall be added a member 
of the Alliembly to be nORlinated by the Qo"ernor General. The Dlember 10 nominated .hall 
be the Chairman of the Commit...... • 

lIr. 8Im1 V ... tecbela. au,. (Madras: 'Indian Commerce): I.do Dol. 
:want to move my amendment. ' , .. • 

Ill. K. ADladlalaJ-~ (Madras ceded Districts and \ Chittoor :; 
Non-Muhammadan Rural).: 1 do not want to move my amendment. " 

Mr. ~t  (The Honourable Sir Abdur Rahim): The question is: 
"That this Aasembly do proceed to t.he election for the •.•.... , 

• 111'. K . D A ~: I want to speak. 
1If. PrtIidllLt (The Honourable Sir Abdur lw.him); I did not know Honour--

able Member wanted to apeak. 
1Ir. X. ADlDtII..,aum Alfaapr: What I wanted to say was this. Who 

Sir J ames Grigg was the Finance Member he circulated a memorandum to •• 
Leaders of the Parties regarding the reconstitution of the Finance Committee:l 
he also spoke on the subject during the budget discussion in 1988. He . sugsea-., 
AId that an Estimates Committee should be formed with 15 Members of. thia. 
Bouse, all of whom would be elected by this House from the non.ofticial Mem· 
bers of the House. He alst. suggested that a non-official Chairman might be 
elected by the members of that ~ tt  He further ~  that thiI·· 
Committeli might suggest economies in the various Departments of the Govern· 
ment of India: each year certain Departments would be placed before thia· 
Committee for examination as regards retrenchment and economy that could be 

~t  and in a period of three or four years the entire budget of tJ;ae D ~ 
ments of the Government of India would have come under the scruttny of thia-
particular Committee. These were the terms he circulated in a memorandum . 
to the Leaders of the Parties. The Leaders were in favour of a non-otBeiaI 
Chairman, but they 'did not agree to t4e substitution of the Standing Finance 
Committee by this Committee for Estimates, so far as the Standing ~  

tt~  .functions and pOWersS8 at present constituted" are concerned. 
The Standing- Finance Committee CJD scrutinise all new proposals for expendi-
ture: i,can scrutinise supplementary estimates, but the Standing D~ . 
~ tt  does not enter into the activities of the D t ~t  it cannot'suggesti' 
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retrenchment or, economy with respect to any item. That, function also wu 

~t to be added to the Committee for Estimates. I would like the Honour. 
able -Finance Member to give the assurance that he will enlarge the functions 
of. the-Standing Finance Committee so 8S to include the functions of the Com-
t~  for Estimates which, was suggested by his prede,celBOl'. 'I find ~ t this. 

subject came up for consideration before the Select Committee on Amendment. 
to Standing ~ were one of the members, my Leader was a member. 
and in para. (8) of its. report it is stated:', , • 

, "In the cale. of the Finance DepBTtment we have taken riote of the fact ,that the t ~D  
FlOance Committee is DOW holding special infonnal met'tings to consider how its function .. 
can be more t ~  and how it can be JI)Ore clOBely connected with the Department, rnd 
we agree, that in these cirCUtllltancel it would be pre-mature to consider the Betting up of an 
additional Committee." _ 

I would like to know from the Honourable Finance Member ~  he h.s. 
come to any conclusion regarding the enlargement of the scope of the StandiuJt 
Finance Committee. Later, on page 4, it is said that any Department named. 
in rule 2 may at its option move for the election of membere to two or, mora' 
Committees to advise on different categories 01 subjects handled in the Depart-
ment, provided that where two or more CommitteE}s are coDstitutedfor a Depart-
IDwt the subject matters assiBned to the Committee shaH substantially ~  
in the aggregate all the . subjects bandled in the Departmen'. The preaen" 
Standing :Finance Committee as ,constituted, and for which my .' Honourable. 
fritmd has malie a motion, does not cover all the subjects of his Department. 
Therefol'e, tht'fe is a lacuna, and to fill it up a Committee for Estimates is 
necessary. I would like to know therefore at what stage that proposal is. 

1 do not propose to press for the appointment of a non-official Chairman 
because it is only an advisory body, and the advice hai to be given to the Fin-

~ Member. Withqut his presence any advice that may be tendered win. ~ 
to' be given through a different channel, and "he mayor may not. agree. There-
fore I do not press for & non-official Chairman, Iiout I do want an assurance from 
the Honourable Finance Member that he will enlarge the scope of the ,Standing' 
Finance Committee. 

JlaUlvi KUlIammld, .Abdul GhlDl (Tirhut' Division: Muhammadan): The-
proceedings of this committee are published and circulated to Membera; but r 
12 ~ find that just bef9re or at; the time of the introduction 01 the general 

00II.. budget, ~  the proceedings, even of meetings held severa! months' 
before, are supplied to Members. I hope that in future the Honourable Finauc .. -
~  will see that the proceedings, when they are published, should be-

supplied to the members of this House. 
1Ir. Jlanu Subedar (Indian Merchants' Chamber and Bureau: Indian Co.m--

merce) : Sir, I waftt to raise only one. point fol" the information oj. this Houslt; 
as well as for eliciting BOme information from the Honourable Finance Member. 
In the last six years, the proportion of voted to non-voted expenditure has goner 
down from 47 to 30 per cent. in __ other' words, by causes which are well, known. 
to the :l<'illsnce Member a!f well as to Members of this House. \Vhat has 
ha!'pened is that the amount of control of this House which was intendedap& 

'which was, in operation for & long time before has automatically come down-
from 4,7 per cent. to 80 per cent. Now, what I want to know is this; that if 
thts other expenditure is not vot'ed. is it still the kind of expenditure falling 00. 
this country about which nq. information of any kind should be vouchsafed, ~t  
even in this House whenever it is asked? t want to know whether full parti-, 
culars of the total expenditure will be put before the Standing Finance Com., 
mittee and their ~  sought thereon. This is a matter of privilese of this-
House: I know that there are attempts outside t.o ridicule this House: I know: 
that ~  ~ many attempts on"the part of the Treasury Benches to ~ t down, 
to stIfle mqUlry, to refer us. when We ask for informa.tion. either to th", Jas. 
budget or t.o the next budget speech -'in which We .do not find the information 
so promised. ,I know that we are called upon to vote large items about which 
the House knows nothfBg., .about the propriety of the expenditure, about the· 
wastefulness or economy or the suitability of expenditure we have no informa-
tion", •••••• 
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~  (The HonomableSir Abdur Rahim):' The Honoul'able Member 

is really dealing with a very wide and general question. 
~ ~  8ubedar: ~  ~  ~ wil.l confine myself to the ~ t  If a 

StandI. DB Fmance CommIttee IS bemg Instituted,. 1 mge that it is absolutely, 
~ th.at the ~  range of expenditure should be placed' before it and tMt. 

. the dlstmctlon of non-voted and voted, whatever its meaning muy be so iltr,a1S the 
t~  of this ~  ~  he, the distinction does not apply, 1 maintain, to the 

· gnUtg of ~  mformation to the members of the Standing Finance Committos 
.and to this Assembly. I hope the Honourable Finance Member will give some 

· assuranoe to this House. .,. . 
· TIt. JIoaoaralll. Sir .J.emy ltaIImlll: Sir. as I made clear in Ill\, reply the 
·other day to the debate on the cut motion of the EUrOpeltD Group ill regard to 

. economy , the scope of the functions of tlle Standing Finance Conuuittee hus 
been enlarged dW'ing the last year and it has ta)[en a somewhat flexible form. 
a'here I1re now. besides the ordinary meetings of the Standing Finauce Commit-
t.ee to consider proposals put. before jt by the depllrtments, special iuformal 

- meetings of that committee. Now, in those meetings discussion iii. of 11 very 
~  character; and in particular I personally ~  taken the opportunity :>f 

those special meetinGS to invite the committee itself to make suggestions about, 
tb£ manner iu which they,feel they could moat usefully proceed. Now, we have_ 

· not yet completed that inquiry; we took up certain sl>ecific tt~  The llOsi-
tioo still rellluins that as fnr as Illln persolllilly concerned. the Stu lid illg FinHllce 

· -Committee in its informal session is at liberty to make proposals t~ t he : ~ 
Member for regulating its own procedme and the subjects which it will tacKle. 
Now, 1 am in the difficult position that I will not henceforth be in charge .of. ' 

· or be present at, the deliberations of the committee; and it is quite cleal' that! 
in a situation like that and with the some1¥hat fluid position in regard to the 
functions of the committee, I I cannot give categorical replies to the questlODB 

· asked by ~ D  of this House. It must be for the Finance ~  of the 
· day to participate in the discussion as to what should be the new functions of 
tht· Standing Finance Committee. I have no reBson to think that :my JluceestJQr 
who. as I mentioned the other day, is 8 man of very great experience Hnd broad 

. outlook in these watters, would take ~ ~t "iew from what I have talcn 
myself. At the same time it must be clear that there are certaiu limitation!! 
imposed, I will Dot say 'by the constitution, but by the realities. of tht, nla tttlr. 

· The last speaker referred to the ~  in the percentage of vot-ed expl·lI(litul·e in 
the total' expenditure. Is that saying any. thing more thall thnt defence 

· expenditure has very greatly increailled and become a much iurgtlr pro-
portion of the total budget.? In. relation to defence ~ t  it is quits 
cleilr-whether in this country or in any· .other !country-that the functions of Ii 
parlitlmentary committee must be very limited .. A very large part of that elfi . 

· penditure is closely bound up with operational activities, and I could not under-
take to produce before the tt ~ high military officers in churge of·opera-

· ti(lnal' aeth·jties who could give them 8 t t ~ t  of how, expendi- -
-~ had been incurred or was being incurred, in certain military activities. 
What I have Raid to the StandIng F'mance Committee is that BS far AS poesiblt.l 
~  as far 8S security and similar considerations tt~  I personally waR 
-prepared not to emphasise or almost to ignore the difference between voted and 
· non-voted expenditure: that is to say, take for instance. certain supply Adivitie8 
-or even certain activities in regard to the constn]ction of military works-I was 
.quite prepared 80 far 8S this could be done without impinging On security 
matters, fi> endeavour to produce before the committ-ee 'Witnesses ~ whether 'Jr 
tb" Finance Department or of an:\' other department, who could assIst the com-

· mittee to understand the .way in which expenditure wAs ~ or had ~  
under these head!! which ~  Rre not subject at any rate to the vote of. this 

.1;,egislature. I do not lIay that anything mOre. than that could be attnmetl. 
\. The procedure, as I say, is highly flexible but it mUllt be for the Finance Mem-

· ber at the t.ime in consultation with the military authorities and with his ~  
· ~ t t to say howf&l' ~  ~  Pl'Oflerly and usefullv. a.llow the ~ tt:  
. .or assid the D ~t  to mvesttgate these matt-erFJ whIch fall outSIde ~ 
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ordillilry SCO.lJtl. 1 hope that what 1 have said. will reassure Members who ,have 
raised qoubts about the functions of the .Committee.! 

Dr. P ••• JIaUI2ta (Calcutta Suburbs: Non·Muhammadan ~ : On a·, 
feint of information, may I . aSk whether the Honourable Finance Member' 
expects that the scope and functions of the Standing Finance ComInittee :will· 
be t.he same as laid down by Sir Malcolm Hailey in 1921? . 

The Honourable Sir .Jeremy BaIlmIID.: I would advise the Honourable Mem· 
ber 1;0 think rather in terms of adjusting ourselves to the needs of today, and· 
not to those of 1921. I ha.ve previously gone. over the . points . in regard to the' 
suggestions made by 'Sir Malcolm Hailey at a time. when he had had no expe. 
Hellce of how &\lch 0. committee might work. I think that wha.t we are doing' 
n ... w is much more likely to result in some useful outcome arid also in my opinion. 
it is much ~  likely to meet the real desire of this House than what was·· 
provisionall;)' forecast by Sir Malcolm Hailey and what..in effect he found it 
unpossible to carry out. . 

1Ir. Saml Vaacatachelam Ohetty': May I know what the posit:on of the 
Honourable the Finance. Member is on this conunittee? I don't think he is:· 
going to stand for election as a member . . . . . . 

'!'he Honourable Sir Jef*lA)' BNpnan: My ~  ~  I preRume, be 
nO!llinat,!"d a :\Iember' of the Assembly and he will be nominated to this com-· 
Hutte£'. He will ~ the Chainnan of the committee. 

Mr. Slml Vencatachelam Ohetty: Is he that member who will be 'nominatee!; 
hv the Governor General? 
. '!'he BoIlourable Sir' "eremyB-atlmg: Yes. 

Kr. Pr8lldeilt (The Honourable· Sir Abdllr Rahim): 1'he question is: 
"That t ~ A ~  do proeeed to the election for the financial year 1945-46, in lucll .. 

method as may be approvl'd by the Honourahle .the President. of & Standing Finance COID-
t~ of the Assemhly not ~  fourteen in number, to which sball be added a Member 

of the Auemblv to be nominated bv the Governor General. I The member 80 nominated sail' 
be the Chairman of the Committee:" I , 

The motion was adopted. . 
Mr. President (The Honourable Sir Abdur Rahim): I ha.ve to inform Honour··· 

able Members that the following dates have been fixed for ~ nominlltioDS": 
ana holding £'lectio"Qs, if npcessary, in connection with the following committees,. 

~ : ' . 

(1) Standing Committee for the Department 
of Planning and Development. 

Date for 
Nomination. 
20th March 

21st March 

Date for 
Eleotion. 

23rd Much. 
27th IrIarch. (2) Standing Committee for t.be . Ezteroal 

Affairs Department. 
(3) t~  FiD&noe Coimuittee •• 21st March 27th Maroh. • 

- The nominations for all the three COllUllittees will be received in the Notice· 
Office up t() 12 Noon on the dates mentioned for the purpose. The eleQtiODS, 
which will be oond\!Cted in ~  with. the negulations' for the bold.ing of' 
elections by means of the single transferable vote, will be held in thw, Assistani 
Seill'etary's room in the Council House, between the houra of 10·80 A.II. and· 
1 1'.101. . , 

. THE INDIAN FINANCE BILL-oontd. . 
I IIr. Prelldll1\ (The Honourable air AJ>dur Rahim): The House wiU DOW' 

resume discussion of the Finance Bill. . 
Prot •. G. :a&nli ~  CIt"1 NeUore: ·Nou·l\fuhammBdan Rural): Mr. 

'President, the oth,er day I was dealing with the Finance Member and his· 
management ~  mismanagetnent of our finances. I wish to say that there is· 
one great difference between him and his predecessor, Sir ~  Grigg. ~ t  
oIl .h.is faults, Sir James Grigg see.ms to ~ had.n s!,ft comer for our ~ ~ 
tUl'lstB and p'easants. Therefore It was durmg hiS time that one crore grant· 
came for rural development but OD the other hand this Honourtble Member' 
boo; been trying to neglect our ~ t  He. is shifting. the Qurciens?f even' 
agricultural reSearch. on to the sho!1Idel'E; of our peasants. He ~ shifted' ~ · 
cost of D!8intaining' the Imperial Council of ~ t  Research on to the-' , 
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shoulders oj the peasants by levying a cess on their exports and other ~  
'l'!ten, SiJ.:, he proposes to establish a number of funds and cess coxqmittees -for 
various commodities to be maintamed also not at the cost of the Government of 
India but at ~  cost _ of the peasants themselves. In this way he has beeu 
~  his best to disavow all responsibility for ~  ~  st&tus of our 
peasants and increasing their eoonomie status. Then, Sir, ·1 ~ to the coru· 
modity toes. I do not propose to go into the details. My Honourable friend 
Mr. Hegde will later on deal with ~  difficulties experienced by our be1!el nut 
-powers and also by our tobacco growers. I only wiBh to say this much. Those 
millions of peasants are today being harassed in a cruel mamier. Into their 
homes the officers of the Central Board of Revenue are entering with impunity 
and they are subjecting them to all kinds of indignities and they are asking our 
illiterate and unorganised peasants to obtain any number of licences, to give 
.satisfaction to any number of dictates of the Central Board of Revenue und 
their agents and in addition to that, although they do not have sufficient oredit 
-at their own disposal,'they are asked to give security for the quantities C?f betel· 
nut. and tobaccO by their pledging to keep it in their own homel and storing 
them there. The :ij:oDOUl'able Member may say 'Very well, while I ~ mis· 
mnuaging your finances, you did not. happen to be in this House. Yoti were m 
jails. TherefQl'e you have no right to criticise us'. But there was a Member -on 
that bench sitting bv the side of my Honpurable friend, Sir Jerem,y Raisma,n. 
and co·operating with him in the conduct of this war as well Rt; in £he conduct 
'of the finances of this war. That. '.Vas hi. former colleague Mr. N. R. Sarkar. 
Lt:t. us see what he )1as to say in regard to the manner in which this Gover,n. 
ment is mismanaging the affairs of oui countrY :' , 

"Bat. what other foreip ~t  have to know of 'tndia il that in the P-!'t lhehad been 
lSIlOCIIIIfull1 haulked of a lOUd I)'5teJn of curreJlC:1 IIIId exchange, that her mduatrial develop-
_to aDd eeooomic progrea were ritarded, that her hankinl' ayatem w.. ill.developed aDd 
that on the whoJe abe was ill·fitted either to aene herself or make her proper coDt·ril,.tioD 
10 the progretl of world eDOIlOII\1." 

This is what he iaid in 1914 in the course of a booklet on "Problems of 
Indian Currency and Exchange". I need not . add anything more to \ihis. 
-eltt".ept one sentenee. It is this: . 

"IDdia baa the ,.o1U't8 to mana.e her earNDe)' aDd exchaDJe in the belt intereets of her 
people. Bat if .he i8 to make her eootribution to international financial regulation, she 
-mut inaiat. on aeting .. -aD independent. entity and DOt. as l1li inCOll&equent.ial appendage of. 
oQreM Briain." 

My friend went to the International Monetary Conference and allowed India 
• act there and to feature tliere as an inconsequential appendage of Great 
Britain. My Honourable friend nods hi. head. So many. people ~ him oreQ,it 
'for having fought for India. He fought in a very unsuccessful manner. But 
why was he un8uccessful? The Americans were prepared $0 give only one aeat, 
to the British Empire .. My Honourable friend was not prepared to tell his own 
people 'For God's sake, give' up India and treat her 8S your ally. Then ahe <'!In 
vote for herself and in that wny you can e:s:ercise two vot,e.s, as friends Rlld 
coUeagues who are partners \ . Therefore I say that the Honourable MemDer has 
failed and India cannot be grateful to him._ 

- I now come to the Home Member. He is not here. He told UI this morn-
ing that he is not thinking of releasing the members of t-he Congress Working 
Cl)mmittee. .. 

Mr. Prealcl ... \ (The Honourable Sir :Abdur Rahim): The Honourable Mem. 
-ber has already dealt with all the departments one by one. 

Pm .•. G. Banp: Not with the Home D t ~ t  
Mr. PreIhf .. , (The Honourable Sir Abdur RabiJD): The Honourable Mem" 

'hPr cannot go on repeating himself. 
Plot • . 11. ~: All these ~  Khan Abdul GhaBar Khan was not 

~  In f)ubllC mtera.t. Where If! that public interesli now?, Within 24 • 
DOUr!!, of the Congress ~ coming ~ power he waR released and l.be 
~ ~  have n?t t ~: .Brltlsh Tmpp,nahsm,. hilS noti been (jestroyeii and mv 

friend 18 not taking hiS ticket to go bac}t to Englana. Why is -it then t ~ the 
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members of ~  Congress Working Committee are still being kept in jail. It is 
• hu,e joke. '.fhey want to frustrate our people, cow down . our people. 
Although our ~  .. do not h&ve any anns in their hands, they refuse to be 
oowed down. . They are spiritually free and we . are going to be free, whether 
you like it. or not. The JIlomeat they released Mahatma Gandhi, thanks to 
God, there is & m&n who can dispense justice between them and us. The 
moment Mahatma Gandhi was released, the Bense of t t ~ has gone out. 
of the minds of the people of this country. And 80 long ae-mhatma. Gandhi 
ia free in this country, it does not matter how many people you put into jail. 
We are free spiritually ·and we shall be citizens of a free oouritry in a very sborfi 
time, whether you like it or not.. . 

I ll(lW ~  to the Food Department. I cannot discuss the activities. of 
this Department at length, because I have set myself hly own time limit on my 
.peech, but I wish to make a uwnber of su.stions. Before I make these 
.bggestioDs, I wish to read out to the House two short extractsfJom iWO letterS 
addressed tc me on 14:th March, 194:5, from Tindivan&m, South Aroot DiBtriot, 
14.adras Prepidency where they refer to the freezing of the t~  crops. ;r 
do not know whM.ber the House bas any idea. of what it means, this freezing 
of crops. They know what it means when it epmes to freezing of cloth stocks 
or ya.rn stooks. But this is nothing when oompa.red to the freezing of peasants' 
crops. Here we ue concerned with ~ of peasauts. Their· standirig crops 
are frozen. they a.re! not allowed to cut.; or reap or ~ t  the crops, they are 
not even QJlowed to take the grs.in ~ their homes unlessthey have the permis-
sion of the official and sa.tisfy him in evtlry PFBsible wsy. Who are these w-
called officials? They are lM'tty village officers, ttJlayariB, drawing a salary of 
Ri. 10 to Rs. 15 a month; and our pellBanta are left to the mercy of thess om-
een. Look at the result. Tbisis what the above letter, says: 

"Now, the Grain Purcbuing ofBcer i. goiDg about the villa .. and ill enforcing the terms 
of tbe order. He over .. timafAII the yield from an acre IoDd uka the pea.anta to give accord-
ill, to bia utimate. In tt-. partl, we received raiDa only very late and u a realllll'of it, 
tlI8 ,.wd ill ""Ill SO per OII1lt. below DOrmal. While 10, tbe Grain Purchuing officer i. 
CIOJIIpelliDg peuant. to ~  paddy accordillg to bill eatAmation. Ev'!U peaaant. who do -not. 
own DOr cultivate four &01'81 are alao aaked to supply paddy. GraiDa that. are left 'With 118 
-willlaat cmly for two or three months. Oral repl'eHDtationa are DOt heeded to. In taking 
awa1 the grain the nOrmal requirement. of either the family or the village is not t ~  into 
CODIlderatioD. It. ill feared that thi. action of the Grain Purchalle ofticer will tell upon the 
liftl of the popalat.iolL"· , 

This is one-sorrv talE' of woe from the South Arcot; District in Madras Presi-
denoy. • . 

The 6ther letter from Tindivanams&ys: 
~ D  cropa ancb &II ragi and millet. bave alto failed and the yield i. ranging from 10 to 

3) per ceDt. The agriGllltural labourer and the otber lower c:laIs population of the village 
who are maiDly dependent on .the dry crops for their 'UltenaDce are left 'without any pro-
lfWon for major ""' of theJear... . . 

"It would b. -tar "-t.ter· ration is introclueed in villages a.nd the village population ia 
.aaaured of auppliee at tbe rationed acale tAU the next .harveat. " ' . 

This is another tale of woe of our peasants. I t.hrrefore suggest that rural 
.rationing should be introduced into our villages, if Government. have to a.ssure 
themselves that food f&mine is. not· extended a.rti6.ci&lly by t ~ ~  
ohase officer and by their mismanagement of their ~ procuremel actlVltles. 
'There must· he equal rations between rural a,nd urban. areas so tha whatever 
r&tion is given to the urban people. a.t least tliM; much ought -to be given to 
rural people 1I.lso. In actual fact, the ruml people ought to get more because 
·they work much harder. . . 

The next point IS fixing of maximum price. We do not. want this mui-
.mum price. They ca.ll it ceiling price. What we want is definite specific ~ ~ 
.at which the Government are prepdited to purchase. and purchase all tlbat we 
are prepared to offer to them. I assure you' th&t you Will not "need these grain. 
purchasing officers and issue of executive ordersi' because the peasants h&ve 
no ot.her use for their surplus produce except sell them and get IL few rupees 
to pa-y their taxes, their dues to the ~  lenders and o.ther people. If you 
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~  not 1ix ~:  ~ ~ t  ~ ~D  is UU,s. In actual praoliee YOUglV6' 
~  tJ p . .. .-a onl, to ODe -or two people many one of. the dis. 
tricts. These people have .. sort; of monopoly aDd tbey oan ~ to pwohaee, 
they. can do what they like. ~  they ~ purchs'Je, ,natulaijy the prioes . 
1:" ,town. This is happening jn a number of diskicts in Soubh India.. The 
I'ril!e t,xillY in specifiud DUlrkt,tiIJ are muoh lower than maximum prioes, much. 
lower thau economio prices. In order to 8Bve the. peasanta, it will be the· 
kindest 'thiuf. that. you-ean do if you fix a 9peciflc price and purchase all the 
surplus ~ that the ,P,Msants are prtIp.ed to sell and place at your disFosal. 
At the 61llJl.e time we do ~ want you to take awa.Y all the produce from the 
village. You must have as much grain as is absolutely needed for the whole-. 

- ,ear for all the people in the village. Do not leave it in the hands of these land-
lords. You must coll8Qt the harvest from the landlords ·and ktiep it in 00-

-operatil'e store or with the local panchayat and then see- that proper rationing' 
.is ill1.rud'lCed. through them and make food.- available for .U ..,..,ultural workea 
who are not employed on land during several months in the year.. We ~  
WaQt Uovermnent mouopoly proourement, if it is possible. '.Phis is not impl)8. 
sible. U1 ~t what is happeuing is monopoly procurement withoufi calling it. 
sO; in lad there is not ulu('h di"rence. . They have monopoly procurement free 
.from all the responsibilities of monopoly prOcurement. The I,easant must be a8lO-

\ ~ t  with this organi8l\lion charged with fixing price<. Therefore a' specifio' 
price should I¥- fixed and gt'llius should be purchased in whatever quaotities w6' 
are 'prepared to gil'e, so that yo,," take them 9S a monopoly and we need not be' 
troubled hy all theRf' middlemen. the merchants and others. 

The next point' I wish to touch is ~ t FOQd councils. These· 
food l'OlIDCils now consist of only johul.umB. They· are not coo-
versant with the needs of peasants.' The Food Department is now 8l1tirQly 
divl'r.ct-d fromt.he feelings of peasants 8ud their co-operation. I(·the Food.. 
Department is really D~  to have the co-operation of tJie Peasants, t1um they 
must recODstitute the Food Oouncd and" see that it contains a1. least a. ma.jority· 
of retlsants (.n thpm. We want more nnd more ware41)uself to be builG. The· 
.Honourablp. Member said tJurt he is· thiIlking of having some warehouses as II· 
post-war policy. We do aot want them only &8 post-war "olicy. We want the' 
Iiood Member to set np¢ a {ewcrore of rupees and if necessury go a'head with· 
the construction of theRe warehouses, and if polilsi6le 8' number ~ AIAvators also-
at big railway junctions so that our produce can be stored there and no damage· 
need be ~  as has been happening in the recent past. We may bel 
able to get the stufl there in III1ticipation of purchase on payment by Gonm-
Ulent III ter on.' . 

\\e also want, Sir, minimwn price. fixed. I 'understand a departmental' 
committee was appointed consisting wholly of offlciais. If there 'are one or two· 

~  represQltiot genuine peasants, it will be g09d. . I t.hink Sir Theodore· 
Gregory suggested that there should be a Standing Pr:ce- Committee. Gov-
emment he.ve not yet established that committee as suggested by Sir Theodore 
Gregory. There ~  be ~ t t  of producers and also reprcsentativoa· 
of yo)11' Department on that commitJtee. At present the officers of your Depart-· 
meot. do nvt know the reg,uirements of peasants, 

Then, I wish to refer to the quality of foodstuff supplied to consumers, 
This sh?uld improve. I do not mean to say that. our peasants are adulterating" 
the food!!tuffs that they sell. The pe&8ants sell t ~ pure, but lti is these· 
middlemen '&nd ordinary traders who do the mischief a.na adult-erate the food .. 
grains. There are the lioencees -and mo¥polists .created by yourself who mil: 
mud, or soak the grain!' in water, and plhy havoc with the foodgrains before-
they Orf'! sold to the CODHuming public: Thus the quality gets deteriorated. 
You' are appointing an inspection staff, but that is not ~  You must; 
invoke the co-operation of peasants, also, frOl11 t\1ese ~  centres, anll 
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~  the co-opel'ution of the consumers from the consuming eel.: tl'ep , It is only 
then that, both parties will be satisfied ~ t  the quality of fOOdgraius. 

1 !lOW COllie . to SII,p Francisco delegation. Two of my HOilourable friend's 
art! going t-ht're. J have no personal quarrel with either of them, It' is quite 
:possible that man to man, they are quite ~ capable as other .. wllO muy be sent 
lITI Ilf'hutt of othp.r count.rieii, The Government of India representatives go the!'8 
us l;omincos of t ~ Executive Council, whereaa the other delegates who go to 
the conference will go there as 'elected -representutivesof their resp,ectioo, ~ :  
lutures r.nd ,,1so of their ~ t  governments. ~ makes a world of 
differtmce. These geutlemen from India might S8Y that they ~  been nomj- , 
outed or elected by the Governor General in Council. 'I'his seems to be a sorti 
,(Jf smoke s.!rt!t!ll. In actual fnct, some years agp, Mr. Chlirchill said in 1933 
thut Jndi" 's rePrE'sentstion Itt International confereoces 8IiI decided by the 
'Sf.:'Ventll Resolution of the Imperial Wrrr conference was unreal as its reprp,-
-sentotives wele Rppohlted by the India Secret&Jj and act lmder his infltructio1l8. 
I shGuld like to kllow t ~  it is trUE; that the_ Secretary of State fo.l' India 
has no hand Ilt. IrB ill t ~ selection of t ~  gentlemen. 11 anyone has got-· a 
-chnnl'(' t,l dive ;mo the :lI'('hives or the records of this Government, l am sure 
be will· not be surprised if' he ~  to find not only the hand of Amery but; also 
that of- Churchill behind it, Sir, I will here give you two ext,rucb. How lhe 
Secreinr,V of Rt"ltehandles the Indian ~ t  was once ~ hy the 
Honourable Sir nuhammad Habibullah who- represented Indill' at the ABse·mbly 
-of the J.tIRgue of Nat.jons inJ928. He said: ' . '. 

"As lOOP aa those of WI who came frolllindia wel'8-aall!lllbled in London, a meeting WIUI. 
held at the India Omce when the poIit.ion which we wel'Cl. occupying waa explained to UI on 
behalf of, the Secretary of StatAl on linea .imilar to thOle which have been reported hy our 
predeeelllol'l, .. 

Thp.l1. Sir B. T..MittE-r-"··Dee the Law Member of the Goveniment of India'. 
-explained to the ~ t  t}le position of the Idt:liandelegates ~  the 
$(lcl'etAry of Stllte. Thh is what he said in ._t1!e other, House: 

"I willh this' HOUle to rt'member -that the Indian del.tion receives it, i,.tructiona 
,frem the Secretary of State who has the collltitut.ional rlght. of lupen·ilioll o,·er the 
delegat.ion," . 

This w8s-thf', position in the past, up to 1933. An4 what is _the POSiti"D 
now"" Thi,s House has given them an indication of its wish that it would iikfo 
its elected r<-presentat.ives to ):>e seont there on its behalf. and cn behalf .of th 
~ t  and not. these nominated Members. The ~  Member got tip 
and took "helier behind constitutional rights and provisions, and ,.aid this R01lsa 
hall no ~ t t.(, ~  tbt" ma.tter be'!ause itilt the special privJlege and:. prero-
-gllth'c of the Govenlmenl of India to seleet ~  members. .. Sir, you were gooo 
-enough to fule that thifiJ is lln a par with the_ B t~  precedent! nnd therefore we 

~ .·.ot ~ within our ril;fhts to dE-mand a discussion in ibis House, I do np' 
question your ruling but at the same time r wisn to submit that there are ()ther 

t t ~  in the world, and ,they are not bound down by this. kind ·of 
('Ollvf'ntictll .. Thf'v are not nominated Govemmsnts hut elected Govenlments 
ltud u:prt'J'lentat,ive Govenlm.ent,s; they are able to select their own delegates . 
.And why i!'l it tha.t tbis Government which is 8 nominated Govemment wants 
to take t ~  this Jrle-spodsible provision and then plead that we st.("Iuld 
not encroach upon this field, merely .heeQuse it happens to hp, a sort of ('70V-
~ t R.t all ~ , ' 

Sir, one Honourable friend has already refeJTed to the position of the U.S.A. 
1 find thnt tht're Q much more representativE:- position is being taken up ~  
nlf.lo IT much 'TIore 'lstisfactory poaition. Irow do they come to their vi('w poi:lfi 
whicl'- they l:ave to repre.<;ellt ot. the Slln ~  Conference? They say: 
, ~  who t ·t ~ t  tht' Go\'p.rnment .of fhl'! Unit.ed t t ~ .(at Dumbarton ()akll) 

,wIre Ill'med with thp jrleus and with the results of t ~ ('onlrihuted h,·' ~ ~ leadera 
of 0111' nati\lllill thought and Ilpinion, without regard to politi(,JI\ lind otht'r 'affiliations." . 
. A ~ Ulv'l(rmoura.ble !riend.s prepared to give an pssursnce to this House thnfi 
t ~:  fire ~  prepllrec1 to take Tnto considerfJt4on the views, opinions, hopp!!· nlld 
i.dt'fI\" of all l'ecti0l1s of the public in this country without a.ny reference to tJl':lir 
rl')liti:::oJ yffl.Jjp.tions. ond are they prepared .j;o go and plead for the renl righh of . ' 

c 
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ludia at that ·San. }'rtlDoiil('O eotlference? I ~  much doubt, because ~  
have not got the moral B,l1thority, the moral stature arut the right to go there-
and fight for us all. They have n9t even developed that constitutional capa-
city·to unc1erstand in a sympathetic manner Qur hopes 'and ideals and then 10 
rel'rHeut .l..iJenl ably ~  eloqutlntly. . 

TheIl, Sir, the ~  are also ..anxious' to do everything in that Con· 
fert'nct' "in u non-partisutJ flplrit of devot..ion t<> the. paramount llational'intere" 
in peace and stlcurit.y whieh has eharactE'.rised our ~  COU!iult-ationfl". 

Whut is t ~· paNllIouut. ultere9t that oo,r members are going to keep in tbeir 
mind:' It is the paramount interest of Great Hritain, noli the paramount 
!ltltiollill ~ ~t of In·iia. 'fhat i!;l our diftieulty. But t.hey can certainly tftke-
mto coDluderstlon the parunount national interest> of our coUntry only wb(·n 
this (',.lI1uh·} i .. free or :when thi .. COWItry can possibly cowe,to be represente.i 
by its own elected representatives and by ita real national leaders. Sir, there-
woutd be a world ufdifter:mee if Paudit Jawaharlal Nehru and Mr. Jinnah \Vdl'd 
there .. t : ~  ~  thest! ~ t  If they were t ~  t ~  would be .. ble to 
talk III the numE: of India .with ali the moral authority that. all t ~  4.0 ct')re., 
of people tore' capable of inve·sting thf:m with. But.on the other band tl1'!s,.;6 
gClltlemen go. there. in spite of our protests, in spite of '.>ur censures; airendy. 
their statuBis robbed and their prestige is robbed of all decency, and they g() 
tll.Mre as a Si.f( of. apology ~  India. They CRn only behave t.here tAB PUppet'l-
I"13.V be ablc l'uppets--of Btitishinaperialism and. the British Empire, not of 
India fa! 811. 

Then 'this Conferenl!e iit going to work for the ~t of the hopes and 
ideals of the people. Whnt ure the hopes !lnd ideals of thiS country? Dot,s 
t.his· Government know 7 ~  it got the capacity to understand the hope. and 
ideal!' (If t ~ eountry,? These were very eloquently stated in the ~ :~  
Re&elutioll · ~  ~ said that we want It world federation. world peaco. /I. 
world arm.v ;;nd: defencp. 1,'Ke; and we want that all vestiges of imperialillOl 
shall he- destroyed, and that no eountl'\' in the world shaU'continue to be !lub-
jt>ctl'd t~  a ~  ",tRtu" Are these gentlemen' going to plead for 'thl's'J-
t ~  Me they going ~  tell the imperial powers which wm, gather "fhel'tt 
that they muat shed their imperial robes and becomes ~  independent 

~~ Jikt' un. other cOllntries Rnd recognise the freedom of all colonbl pe·)r.lp • 

They \\'il! nClt be allowed to ", 80 becsuse Mr: Churchill will not have it. . 'I'bt're 
WIlS a timu?'hen, Mr. C};.urcbill gave expression to a sort of feeling. t ~  thA 
EngliSh people had better quit India inttead of renlaining in India. if they are 
to beg India's co-<>peration in &coopting British export.s. This is waat hesilid 
in 1988 before the .. To:nt Parliamentary Committ.eE': 

• "Far rather woald I ... evflr1 BDgliabman qait India"- . 
Please mark those two WOMS. Youi' Viceroy wants us, the Congress peoplep 

to give up the slogan "Quit India". It W88 not we .who invented this pbraae-
but it was Prime M"mister Churebm who did it-

"Far rather would I Bee every :,:nglilhman quit India,. every IOldier, every civil "ervant 
embark at Bombay than that l\'8 lbould remain clutching on to. the control of foreign 
relatiODl and .begging for trading t ~  while all the tim. we were the mere cloak of 
dil!honour and 8ppreuion." 

That was then the position of Mr. Churchill and 1;.b.at is even tooay the-
pot'Iition of Mr. Churchill, ~ he ·so.id he had not beoome His Majesty'. 
Fir,;:t ~ in order to preside over the liquidation of BritiSh ~ ~  

JIr.Pr.114ent" (The Honourable Sil; A ~ : The HODourable ~  
has set Mme' Hmit for himself. lle has already spoken for quite a long time. 

Prc1l. If. G. B&IIP: I iJlsll try io be AS orief os possihle. . 
Then Sir, there is another difficulty. We go into thiR TnternationsJ Con-

ference. but what is it going to do? It is going to invest these four big powers 
,yith ~  right to make pellXJe for the ~  But if anyonE' of them .breaks 
the ~B  of ~  world is there an,v chance t·btlt the other three powers fmd 
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all other ",maIler PQwers will be able to bring back order? Supposing America 

~  war tomorrow, what will happen? ~  Mrs. Roosevelt said that, she 
would be afraid of the U. B. A. ulldl<r these conditions. Thej;e gentlemen WIll 
have the right t ~ ~  our defence fOl'ces. Today we are ab!e to maiu· 
tain ollr. moral position that we nave got into this war in spite of our protests 
aud without being consulted Ilt, all. But tomorrow you will mak( a kind of show 
that· vou have consulted our Rarnilswami Mudaliar and our Feroze Khan Noon 
and all thesE' people and toat India is a wilUng party to this great conference 
.a.nd this security scheme and therefore India. is· a. willing partner in the future 
wa.rs thut are t.() come. I say this because there will be thBt security Council 
and there will ~ a staff committee·.and t~  officers. The four powers will bt' 
China, the dwarf, Russia, the biggest, America., the next bill!J'"st and' England 
coming last. Their Chiefs of St.t! al<?ne would be there and they have the right 
t,o dec:du when and where to strike, to commandeer your armies, and defence 
forces. You DaVl" no position thl"l'e. Once they take that decision they com· 
Dlllnde:er your army, your navsl and air forces. You have to place atesethings 
at their disposal, and you have no· right to come to the Ltogislative Assembly 
~  ask for its permission; your money will be placed at t.heir disposal and ,Your 
matBl;ials and everytbingelse .• That. is the reat" danger that is in store for us. 
·Are we going to make ourselves· a party to tbis;-We have"alrea.dy become n 
part,vto the U.N .R.B.A. ·and you have already laid aside six crorcs of rupees 
for it. , God alone Im.ws how much more money your ioUCCeSB.Or is going to set 
8s;de. But do we have any control? --Do we have any help from tbese people? 
What, were they doing when milJions of people were dying iii the Bettg:\l 'amwe? 
The same thinJ," is going to happen tomorrow. Jtwill be th'e Statell that will 
be represented here, not the people. ;Tf the British Bnd onrselvef. 
are at; war smong ouraelvel' here in _·this countr.v, we cannot ~ 
that question to the notice of the Security Council that is going to be brought 
into exist.ence, because it is not ·nations that are going. to bi!. the authority, ill 
is the .Stat-es only. Interanl matters are a.bsolut.ely taboo;' therefore it is impos. t.ib1e for Illdiaat this juncture to commit herself to this conference and its pro-

~  cOJlstit1ltion, specially when these nominated Members are to go there and 
rep!'e8cnt India. 

Yes, India has a oontribution to make to.,ijle rest of the world; India does 
not want, t~ be a sort: of parochial body at aU. We do not want to be a frog. 
in the ·-well;. \\Ie have a. contribution to make. I dare say we are alone today 
who have got ,a message to give to the rest of the 'world, a message of hope Ito 
the blood.stricken world. Why? Because ~ spite of your so <!.alled science your 
civilisation, your racial arrogrinceand superiority, you have failed in retaining. the 
element of humani.ty that is necellsery. ·Wby?· You have engaeed youMJelves 
in these destructive wars tmd you have been thrown into these W8l'S in Rpitp. of 

~  And then you come and ten us, "oontribute more and more; it does oot 
matoo(:t>ven if you have to starve; it does not matter eve'n if you become poorer, 
but nevertheless make your effort, your best effort for saving the ci\'ilization 
and for the security of the world" .. 
:~  whose BE'curity? . For the seourity of England. For whose civilization? ' 
~ ~  whitemanls ~  ~ t is happ.ening toda.y? Four.hun?l'E'd Emilhom; '1)f commeJ'C18.1 and ~  classes of white people are today dommli't· 
ing these fifteen·hundred millions of coloured peoples, rolonials, Asiatic peoples, 
and n,lI j.hese Eastern f people.,' You a.re robbing all our money and. all our 

sources through unequal trade agreements· IIIld exchanges. You manage to get 
~:  t ~  from your colonies and dependent countries, Rot, too cheap prit'E's 
'land you employ your OWIl labour lind services at too high costs and· t.hen . :vou 

~ ell the'industrial commodities at too high prices in our markets. You U1'dt'r· 
rice our services and goods Imd you buy them at cheap rate!!. In this wa:v you 

. ave destroyed our economic resources. Fifteen hllt\(ired milEon!: .of t'oloninl 
'feople are being robbed. every da.y of tJte year for five hundred millions of you, 
tnd you have also the nght to declare wars ana ':lrelrte WArs. • 
~ 0 2 , 
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Why are these wars caused"? Because you fight among yourselves for this 

loot; it iii a struggle between a. number of thieves. We did not want t-o be a. 
. ~ t ~ to. this. We said, "Ye.s. down with the 8uperiprityof Nazis, Nazism-'and 

J1 ~  let us lend our weight to destroy Fascist robbers provided' vou agrt"e 
10 U'E-llt us ag equwls, provided you agree to liberate us, so that we /loti go hand 
in hand. as free people. and equal people, and ~ an end to this imperialist 
exploitatiQV' '. Only when impeiiaJism is eJt an end to only when t.he domina-
uon of your ('OJulllercial and industrial cla&Setl OVer the colonial people is put 
all end if-, will there be any peace in t ~ world. And _ that is t ~ mission -of 
lndill. lnclill is today on a ~ miss!on, beeause we are waging a relpntlsB8 
war against. your imperialism and fascism. You may say YOW'tlelf that British 
imperialism· is not fascism, but I mlly tell you that British imperialism is ·beinr 
viewed in the colonilll countM .. faICism and even ~  Of· course British 
iI!lperiali$ln ill sometbiDg,better in England and A ~  When y.m are 
making COllcessioos to ,our working oiasaea, when you tJltink of family pension., 
mlll also soeia.l !lM!lCurities, and to OIl you t-ry t& appear to be, civilized people, 
1 here, because you ~  afJord to do so, but when you come here to U8 you come 
with all your claws a.nd you leach away o.U our NSOUrCeS. We are at we wit.h 
this 8)'stem IUld this system C8II/beenaPd only when there is a relll ~ in this 
WU"ld and· there eM' be no peace until imperia.lism is destroyed and it cannot 
bt) t~  until Sir Jeremy Raismap leaves his place,-along wifh his other 
colleagues. to the eleoted Memben of fbis HOU88 , until they ~ the 
fl'MdoJa of this country and also the freedom of otAmr countries. . 

, There is DOW the' talk of aoootwtability of imperial cour.tries to other 
t ~  for .their colonial administration! We cannot ~t  thi. 

t ~t  of imperial oountrib for their custoOY of colonies. They are 
accountable to whom? To some of. those Uncle Sama in America? UnoleSam 
is as good <* bad as his English oousin, because Uncle Saol did not hesitate to 
take o\"er the WeRt. Indies without asking for the penni88ioo of the people of 

- those islands. It was all exchange of concessions and island, from 'Frt>nch 
hands to American hands. Is that the sort of Uncle Sam who is going to hold 
you to accounts? 

With regard to China, they say, 'Free CIIa.rW lor Asia'. How are the 
Asiatics going to be free? Step b, step of the ladder of freedom., How many 
Ptepll we do Dot-know? Ex .. Vice-:Presidellt Wallace did not tell \18 •. Montague's 
idea is being doled out to \1S in the na.me of American democracy. And this is the 
~  to whom they are accountable. We do not believe it; the world does 

not believe it .. You may. shut uS.from the 'fest 'Jf the world, but whether we 
are in jails or -outside, we shall COIltinue to go on clamouring for freedoD'f and 

-we Bre /Jure to succeed against this British ~  as well. 88 lbe new 
- Amerieai ... Imperialism. 

Sit', I wish to take the House int() D ~ and tell them that-India has 
the honour of having taken tht> first steps to bring it into existence what is 
kao",n as • Colonial Peoples Freedom Front'. It is blessed by Mahatma. 
Gandhi and I am Bure, it-Will be blessed also by ~  Honourable friend. of the 
Muslim ~  Party. We are all anti-imperialists and we are out to gain our 
freedom. Once we gain that, then' it will be our task to 
Iiquic1n.te British Imperialism, IUld' . ~ ordsr .. ,to • ....liquidate British 
Imperialisl)l it is not only India that is on war path but a number of 
colon:al . people Ilre also on war path. That' is why you have intemeda 
number of South Nricans, East Africans, West Africans and .s. number of 
~P A Rudother coloured peOple. That. is why in Jamaica and other pJIl'Ct'8 
vou' hod to shoot so many innocent people. But I am sure no amount of har.a.h 
trantml>nt :will succee<!in suppressing this feeling. There is n new Wfwe of 
~  and we. are de.termined to get thlrt freedom. , 

Tl1e!'iC people ~  sa.y that th.ere is ChinA. and othercountries-Smriet' Rlls'Jia 
. is {lnti.imperiali1;t-nnd llll the. other communist countries, free countries, and : 
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they will he able to 8ssure the Indian 'people that t.hey are going to get freedom 
for ·India. No, Sir. 'I'he colonial people. lire riot in a Dlood.to accept this sort 
of thing at all; em}?ty .promises; they are not going to t~t  to th686 ~  
offers of hope. They insist upon being frCJe. they want their repl'Elsentatlves 
to go and .repl'ElSel1t India at internatiOnal conferences. My complaint is thafl 
my Honourable friand does not; go there as a representative of this House, .and 
he does not. go there 8S II representative of this country. My Honourable fnend 
can certainly play his part as an adviser to our delegation because he has got 
all that experience, but he cannot represent this ooutltry because they are the 
Ilgellts of Amery, Churchill and .all the reat of them. ConsCiously or uncon-
sciously tht>y will always . have at the back of their mind the coosideration ',,·ha.t 
is going to happen to us tomorrow and the day after; whRt is goink to be our 
position'. Theil, Sir, t ~  will be t t ~ ~  other countries Ilt ibis 

~ They 'Will look at our represeiiIatives-sweet tongued. and 
well behaved-and yet others will think 'supposing we come to any sort of 
terms with these people a.t all. will those tenns be aeoeptable to the real repre-
sentft.tives of India.'. 1 -wish to 88Sure my Honourable friend. Sir Ramaswami 
Mucialilll', t.hat whatever ~ t he ma.y come to, it win nob be himself "and 
the ~ like him in their capacity as nominated' members-he' is welcome to 
comp here' 118 elect,ed member, and I will be t.he first to congratulate him ou 
that.-hut as long as he is a nominated member. it win not be thesP people 
who will bl"implementirig these decisions t.bat will be come to. It wUl be the 
electeJpeopJe of this country-if not tomorrow, after a few yean-and it will 
be the t~· of these- people to say yes or no to tt ~  t ~ people 
Bgt't'e to. T wish to sound this note of wanting from the floor of this House 
to th.· E'xt.t'nt thllt it can possibly reach tbe other powers, that India is noli 
gain!!' to bf! a party to what thetll" gentlemen. agree to lit San Francisco. India 
is gc)ing to exercise its free judgment. on the question of whether it is going to 
BC(,l"pt what thl"se gentlemen agree to these or not. India refuses to be a pArty 
to imperialism, she insists that- she should be accepted B8 one of the great powers 
find e\'fHl in spite of that, IndiR does nob want to be il party to any sort of 

~  T;hich aims nt ptRcing the great powers on the heads of smaller t ~ 
and dividing the l\'hole world among the great powel'B. 

EVE'1l the Roullcl Table Quarter said tha.t Britain ·had not' the capacity or 
strength to entitle ber toO independent membership, but only because of her 
con.monweaHh .. And bec8U!'le constitutionally Commonwealth could not be 
mentioned. ~  has nome t,o be mentioned as one of the pennallent membera-. 
But ttl; thE: Dumbarton Oaks CODference all the time thev had the 'British Com-
mouwealth in their miud. If Britain werf' to be shorn of her Empire she would 
Mt be pnything there. Slle would be one of the small naflons. A1ready, Arthur 

. Grt'E'nwood was crying the other day, ob, where is England. Everywhere con-
ferences were being held but there was no ~  ill England. Let us invite 
them. Let our King come down from :Buckingham Pal8.()e and greet them r 
That is t~  ~  of Great Britain. Sir Jeremy Baisman looks very grim 
because hIS cOllnt'ry 18 80 small. _ 

Kr. Pruldent (The Honourable Sir Abdur Rahim): The Honourable ~  
hatJ spoken ,for 'more thnn one hour. . . 
. ~  G. BaDea: ~ ~ England call sustain her position provided 
she 18 prepared to reCOg'IU8e the nghts oftheae otlber oountries and &lao pant 
completp freedom not OJIly ~  in lnelia but also to the rest of the world. 

Sir I oppose thiR Finance Bill. . 
. . ~  ~ D  ~ ~  ItbaD (Burdwan and Presidency-

Plvlslons: Muhammadan Bural): SIr, thiS is the last Finance BiU of the Honour-
!ble the Finance Member, and ironically enough 'this is one- of the worst this 
Rouse has had before it. ., 

Coming from a rural constituency in Bengal I ~  that J must participAte 
in this ~  if for. no other're&lIonthan ~ bring to the attention of the 
Government thati ·the pbght of '\he people ill my part of the (!ottntrv is pethaps 
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the. worst. partioularly because the effeots of .. war are bemg felt -more byua' 
than in any other part of India. The Finance Bill oontaiDa aU the old meaBureI 
of taxation:. salt tax rt:mains the same: the prioe of the pos)eard remains the 
same. The Honourable the Finance M6D)ber had done Dcithing to. earn the 
gratitude of the poor people in the country and he has brought forth no measure 
to ameliorate their condition. • . 

The Honourabre Member thinks that his anti-in1lation&rf measures are hi. 
biggest triumph and the present degree of stabilization of prIces and the control 
ot Indian and foreign goods the· t ~ boon he could hold out to a war-
fainished public. There, indeed. has been a fall in fibe commodity prices, but 
it has been insignificant ,and the cost of living is .still three times as' great as 
it was before the war. The .'V8rious measures of control have not'bad the desired 
effects; rather they have proved to be failutes, more or less. Instead of 
easing an otherwise tense situation, they resulted only in .black market, scarcity 
and famine. The either day the Honourable the ~  Member said in 
the Houqe that there was no such thing as cloth famine in Bengal. Sir, I 
do not have any documentary evidence and do not require any, even if it be 
from the nonourable Member. My evidence is one of observation, day after 
day, in the rural parts of. my province, and it is clear to me as daylight that 
there ~ an· acute shorl!1ogf! of cloth. The standard cloth has ~  to this 
day one of the myths of this war. The poor never got the so-oalled standard 
cloth, and the lucky few v .. ho, could get just a few yards found it was wholly 
insuffident to -meet their needs. At any rate, Sir, . it is obvious to all who. 
have their eyes open that the majority 01 the rural, and even urban, popula-
tionin Bengaltooay go about the street semi-naked. 

The trouble 'with the present system is that eontrol is' OODsidered an 
imposition from above, the business purely of bureaucrats. The people, the 
~  who are so vitillly affected, have no voice, no say in the enforcement of 
these measures. If at all, anybody outaide the official oirele is associated with 
these measures, it. is the person who is not interested in these measqres and 
who is out to sabotage them. I refer to the set of some mal)ufactuft.re, their 
.gents. nnd big merrhaitts who sit on the Govelllment ('ontrol hoards. Th' s 
givell them tI ptrategie position to dela;", undo lind '"distort· these measures. I 
have only to refer you to the Tenile ~ t  Board to 61Jlphame tJie gran 
situation that arises out of ~  ~  _-

There is, Sir, another side of this dismal picture. The black market and 
scarcity of goods have increased also Moause of the 18'ge troops now stationed 
in my province., The soldiers ~  prepared to purchase the goods they require 
at any price, without regard to the control ordera. This direetly encourages 
blac)t market and tesults in artificial scarcity and famine of goods, and the 
civilian population already deprived of many of their ~ t  necessitiea, feel 
the pinch all the. ~ The Honourable the' Commerce and ~  Members 
do not seem to lmow anything about it and have done nothing, even by' way of 
anticipating such B situation and counter-acting it. And it could not but be 
ot1;lel'Wise. The Finance Member ·ia interested in teaching men ~ object-
lesSons as to the t ~  of spending. less al.J'l saving le8s. He thinks he is 
fiA'hting inllation, ignoring that he is, in one way, also inllating the miseries 
and troubles of the poor. 

As I said, in the beginning, I will confine myself mainly to, the conditionB 
in Bengal. The next important thing with which Bengal is oonoemed is food. 
No douht, the food t t ~  eased a little. The Lpea1. Government is 
taking $teps to" make food available to all without distinction. But consider-
ing the magnitude of the population that is concentrated in Oalcutta on 
account of war, it ia up to .the Central Government to render all possible help 
to t·he Loci.l Govemment., The mediQal supplies are an open scandal. The 
medicines are ~  at irregular intervals; there is very little oo.ordinaiion 
i!ith the unofficial medical relief organizations: Theresultla utter ohaos. I 
uk .the Govemmerit to take the lead in \he matter and initiate a policy of - . 
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close co-operat.ion wit.h unofficial, bodies, representat.ives 'Of t.he people. the 
CODBuplerSJ so that the prevailing difficulties are reduced to a minimum 'in 
t.he least. posaible time. , 

Talking of ~ I cannot. but. t ~ t,he acute shortage of kerosene oil. 
Long queues are a common sigh'. while the poor people's homes are unlit all 
the same. We do realize the difticulties of war-time conditions and the 
priority that it mUlt have, but we a180 feel that all this can be reduced, at 
any rate made much less' cumbersome. Things like, salt and kerosene needs 
must be provided for the people, thus giving them an assurance that their 
needs are not being overlooked. And, I say, this- can be done for them"bufl 
also and only through them and their unofficial representatives . 

. The Honourable ~  ~ his speech said that the people had generally 
appreciat.ed the control of prices' and· were willing to co-gperate. This is a 
fact, but. it is precisely here that the Government machinery fails, 'the 
measure of control is not. properly enforced and the co-operation of the people 
is not nppreciated by the authorities. ~  if it were so, so tnuch of misery and 
hardship would disappear. I-thust also point out. here an outstanding grie,vance 
of t ~ Muslims of my province. The propo.rtion of Bengali Musilms in the 
Central Government Departments d'nd their attached and 9ubordinate offices 
is ridiculously small. It must be ~ that, in general, a great ~ 
of Government servants come from Bengal, and it is odd that the "Muslims of. 
that pr<.'lVince who 'are in majority in their own homeland. should have such a 
emaIl share in the jobs the Government ~  particularly in these days when 
the War has beerr responsible for the creat.iOn of thousands of new IlPpoint-

t~  This is a grievance which Muslims of Bengal have all along placed 
before the Government and which has not been met so far. I hope the Honour-
able )fembers on the Treasury Benches will not lose sight of it. 

The Honourable the Finance Member in his' speech said that the people 
were generally ready to co-operate with the authorities in the control of prioell 
and fully appreciated it, butt. Sir. unfortunately it is precisely here that the 
Government machine fails. ,The authorities do nof; appreciate their co-opera-
tion. For if it were so, so 'much of hardship would ai.sappear. 

I come now to the post offices. The way in which,tbe postcard has been 
treated all these years is a source of grievance and scandal. The postcard is 
an important item of economy in the house of the poor. And ~ no relief 
has been ufforded t9 t.hem. though" this House has consistently pressed..,for- a 
cheaperpost!'ard for several years past. The stale ~ t of the Govem-
ment is that the Postal Departmeut is 'tI. commercial Department and it must 
balance its own budget. But may I ask th,e Honourable Member since when 

1 t.he ~  of, Budget ~ to mean wholesale profiteering. I 
~  would not even grudge a surplus Budget to the Postal Department. 

which it is ~  for the last 80 many years, provided it left the poor aside 
Slid did not resort to taxing them indirectly. And oddly enough, the postal 
tiervice, while so cost.1y, , in fact. costlier every year.' is so sadly inefficient. 
'Delay'is its hall mark today. The Railways bve been' able to meet t.hIfr 
demands and delays in running trains have considerably been redueed, yet the 
Post.aIDepal·tment still le.gsfar behind. There are ~t ~  in transit of 
letters· and telegrams and· this is n1pst. inexcusable. because you collect heavy 
rates from the public' and do not render proper service ' , 

Sir. in regard to the Defence expenditure, t\ few days ago, 8 ~t  was 
auked in this Hous,e for furnishing. details of ~t  under this ifem. 
Unless we have a full -Version of the various heads under which Defence expendi-
ture is being ~tt  it is impossible for us to fQUow how mnch exactly we 
spend on the war. How much India pays; how muoh Britain pays? These.re 
very pertinent lIuestions and need an answer from the Treasury Benches. If) 
is said that the v.:ar in the Far East is to continue with greater ~  in ~  
near future. This will t~  mean more expenditure and ~ t  It 
means a greater need for control over expenditure. We are told tunes out of 
!lumber that the, ~  and Military Acoounts Committees will, review and 
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acrutioise the. t ~  But. theirs is ouiya post· mortem examination, and.: 
SE<f\'I'S no ~  to d\e<'k or wlthuold. 'Vh!\t w('- wnnt is' 111\ exuruiuutiol1 as ' 
and ~D ~  expenditure IS. ~ t  In this way alqne, the avoidable 
expense,IIll,d waste call be ehmmated, Last year, the Public ~ t  Com-
nuttee III 1ts report revealed I'ertuiu 8(·fllldnlou .. ('ABes of waste and corruption 
mmany departments. Tbe more, I plead toO the House, should not be lost on' 
those in charge of .t.he military ~ t  . 

,,:nile saying all this. I .do 1I?t. minimise' tile importance of proseouting the 
~·  We are as great. aub.fascls!s H!oI, the Honourable Members. sitting oppo-
Site. In fact, we are greater anh·fal!clSts, l>ecause this countr.v belongs to .us 
And we want to safeguard agninst all foreign encroachments. We !,re therefore 
for the efficient proseoution of the war. Where, again, we do diRer from the· 
(lovernment is the method. The WRr, Sir, provided an ~  opportunity 
tor building India's industry. Some industry bas. no doubt, cropped up, here 
and thel'e. but this iR by no meallS what could.,b.e done and should be done, 
For nearly six yenrs the Government hal' mereh lookt'rl 011. not .e,'ell 8t1rring 
ita little finger. Other oountries have done miracles during this war, and' 
Rccomplished feRts of industrial development. But we drag on, /1S if nothing . 
has happened. Of course this Q08Il! not. bother the Honourable the Finance 
Member. But what. is more-and this the Honourable Member Olav be 
interestNl in-it ~ in a set hack t() the war effort. The rE'>!lult is thrit, the 
war proiOllgJ". the offensive ngninst . ..Tapan cleJays. being ~  on foreign 
8upplies. and the dift\('ulties of. the poor people ~  in('reose mf\nifold. 

The ('h·il Bide of the expenditure as well betrays huge ~  Take, for-
instaH(·e. the Supply Department. The wnr is eoming to an end alm08t, the 
expense of maintaining thi!! organisation multiplies. The orders placed' by this 
Department. all t ~  Member disclosed, have undergone 8 deorease, 
but it ('ontinues to be riddled with bighly paid commercial {Den. This .. 
Jnex('uI'Rble R!' the activities' of ~  Department he('ome lest'! Rnd .Iess. I suggest 
Uwt there ~  be 11 periodical re"iew of the cost of maintaining this Depart-

,ment 80 that it does not topple over. It is not enough to say that war needs-
have to be met. A more serious !!Crotiny iB required, for' After all. the justifi-
cation of its roo has been al!Ressed in the light. of its activities, the demands 
on it. and 80 on and 1':0 on. 

Food Department is t ~ case in .point. This Department has a long 
list of British ofticers,-Does it moon,' Sir. that the British officers alone knoW' 
the Ind;an conditJons. the Indian people and the best· way to feed them'! Doea 
it. mean that India1} omeera of the right calibre are not available and that 
India is fnll of men who do not know themselves? It has also been reported 
in the prel!8 that a fourth division is to be created in this Department ill 
order to provide for a new. section of service. To me, Sir, it 1000ksvery much 
like' a hft(·k·door relief Depnrtment bf the Government of 1 ndia , replet.e ~ 
CCl'uption Rnd ~·  It is high' time"that the Honourable the Food Member 
looked int,o the matter seriouslv and took Rwav the burden from the maS8eS cJf 
the people who ultimateJy shoulder it. directly or indirectly. 

I would therefore suggest, Sir, that a periodical review. not only of the 
Supply Rnd Food Departments should be ·made. bQt of "ll D t ~ of the 

~ t of India. 'At the rate at which the expenditure is going up, I am 
afraid. Sir, the country will go bankrupt. We are toldtbat there is to ,'.))8 
an Advil'lOl'v Committ-E'e to meet t.he t ~  info which the Dep$timentill 
are heAdia8-. The decisionFl of the Committee can only be advisory ·and notl 
mnndatOrv. To cheek' unbridled expenditure. each Department should serna.. 
nise t~ e·xpendit.ure andplftce it before the HOllse Rt laRst twit>e a ;vear. 

Now. Sir, when I ~  to my ronstit,uehcy. my people will nnturally 
ask me as to what I have done during this Session. I ask the Honourabt& 
the Food. Finanoe altd all other Members to tell me what exactly they wald 
me to 8fty. 'Will my t t ~  be satisfied if I am to ~ t t because ~ 
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the wur, all t ~ will c.ontiuue as before, that· there will be ~  of ~
flhips Ilud diffioult times ahead? Do the ~ : ~  think that ~~ 
will he of any comfort t.o them to know that their ~ t IS to ~ t longer ~  
I must confel.ls openly, Sir,.that the peoplellre restilVe and amuous and CuriOUS 
to ,know if things are going to improve. J must at t ~ I.I8me time confess tbe:t . 
I do 1I0t see Any ~ of hope coming from t ~ ~ t~  of New Delb.l. 
New Delhi has (lOmpletely failed to understand that behlDd the eoonoDllC' 
anarcbyin the -country lies deep the roots of a political crisis, and unless t.hey. 
are ~ t  all efforts' emanating from New Delhi will prove of no ~  
We will go from one crisis to another, unless·the t~  crisie comes to an· 
end. The offensive a.gainst Japan itself cannot be speeded Up, unless the· 
politicnl crisis is resolved, and unless the war in the Far East comes to an 
end. our difficulties will. continue. Inside the country no amount· at anti-· 
inflntiollar,' ~  ~  the ruined economy, famine ·snd scarcity. 

What ~ t  needed at the moment is an extremely realistic _view- of· 
the situation. ~  a Na.tional Government composed of all pames in the·· 
country can meet the requifeinetits of the times. Other countries,. right in the· 
midst of \\"9.r. hove found it JK,F;!4ihle tocba.nge the borses, set. lip new Oov-
ernrnEmts and have' got going wjth. them. Why cannot it be done in India heft· 
snd t ~  It -cftn be and mURt be done if we are to f4urvive, for the half 
meas.ures' that the Government, introduce at the moment are no solutions but 
only fidgeting with things, and a8 fmch all their efforts to·' improve the state of· 
affl1irs ar(' fflilure/i. Alread¥ the WHV in whi('h t·he Government hnve selected 
th!:' T.mliun "epreRentAtive\'O 'At . the t ~ Conferenee at San FranciRCo is. 
an indicMol' of their intentions. When the wflr came wp were not conswted, 
t ~ the "'/lr it!!plf ,,'chad lit·tlp or no Ray in the sh9fJ!ng of the t ~ 
life Imc} when the war is drawing to a close, ~  old _policy of by-passing tJre-: 
people is fUfserting itself. This only alienates the masses and their sympathies .. 
Unk-ss the Hovernment. change their age..old·Jine which is thoroughly out of 
tune with the times, they would be groping in the dark, unable to -solve ·8ny 
single problem of import.ance. This, then. they must get clear into their-' 
hpad". otherwisp .we nJI know t·he f.orce .of history if! lltronger than- the caprice of 
indh·iduuls. uucI t,hey wi11 repent when it is far too late in the day to .,ui.l!l' 
t ~ hont!l they hurnt. And nil this must go on. unleS!; the Gor.emment has 
better Rense aud vision, unless t-he Government gives up the old policy of-
sitt,iug tight and i(>lIrns bette.!.' 1I11derp,tl&nding of the p,itnation. . 

1 soia t~t now. better understnnding. This 'is what. is needed in more-
than one way on the part of the .Government. They Ilre acculltomed to think 
that they ('an by-pass the root CAliSe!! of trouble, and_ through their top· 
meRRures Rolve all problems. That, is t ~ typical way of a bureaucracy. Even 
aftE'r Rix ~  of haMP,hip and miser:v that the war has brought. they could· 
not, understAnd that the misery (·ould bave been-reduced, t.he war-effort· promot-· 
ed, if only they could solve t,he political crisis. The solution of the politicar 
cri",is in- f.he cOllf!try would mean the association of the people with the Gov- . 
emment.. This wjtJ mean that thf' people will no longer look indifferently 
towards the ~  The Honourable .Member complained that Indian pilots were 
not forthc'ortlmg, and the loth SquRdron could not. be . created. ·tt was because·· 
of t,,:o ~  Firstly, there if'! not A Go\'ernm('nt of -the pe..ople to infuse· 

~ spmt. amongst the people. J>artil"uIRrly the young people. Spconalv. 
the Tnduln ~  nre. not treated wel1.0therwi!'lt' Indians R.re amongst the· 
best t~  111 the worM. And these t ~ ('.an Mme obout only if the Gov-
@mment. hove a proper. t ~ of the situat,ion and realitieR of life.· ·"1')nce· 
that hnppens. the ('('onomie crisiR, t~  R(,Rl'dtv. famine. bls('k mnrket. wur 
disRonear, tile pf'ople wouIa 1)e ~  -Anel their best·, patrioti<'. instincts-
woulil ('orne into play. The mnRS of petty official!! ",ill not. hal'f' t,o hRrDREI tlie-
poor TIE"ople to collect money for tbe Wllr Fund nnd for the Savinlls Drives. 
!nflntion could bE' renucec1 mnnifold nnd the ~  of the transport ~  
mdllstr;v ,,"ollld. be undone .. WA see around u!; the ·example of other countnes .. 
ThElre .illl much If'RR miRery in those ('ottnt-rie!!. nnd the war eifol'h'l movt> ·ahead. 
In Britain 'ib,eHall these problems Rre fAr leRs RNlte. for t,he obvious reRSOll': 
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�that the people of the country have a say in the affairs. Even in countries)ust freed from the Fascist yoke where there is chaos, famine, where -everything1s topsyturvy, the people are putting up with hardships and war conditions· with a smile and a courage that_ is born of freedom. An this could be done
0 here and now. But this unfortunately is a thing in which the British Gov­. ernment is not interested. Instead a11 manpers of lies and fibs are spreadabout Ind!a )n Britain and America through the machinery Jor which India-p�ys. This 1s the height of bankruptcy and the mentality of a gambler whois losing his game, and this must end, if all the glib words of the HonourableMembers on the Treasury Benches are to be. translated into practice. Halfmeasures will simply not do. This is the understanding on the part of the··Government of which I spoke just now and which must prevail if things are- ·to go well. But this is also an understanding which the Government fail toappreciate. If they must fail in this task, all their measures along with the·Finance Bill now before the House will prove of no avail.

Lt.-Col. Dr. J. 0. Chatterjee (Nominated Non-Official): Sir, the annual ·Budget which the Honourable Finance Member has presented, has been charac­·tE>rised by various speakers as an entirely war Budget. I):e has be�n accused,
'Sir, during his term of office or during the ·last few years, of thinkmg only. �f
·the war and nothing but the war .• I personally fail to se� how he can be �r1ti: cised for this. In this country as in all other. countries which are at war ID a 
just cause, the war must come before everything else. H .we do not first gflt 

·on with it, all that we are fighting for cannot be brought about.
Mr. President (The Honourable Sir- Abdur Bahim): The Honourable :Member 

·will please resume after Lunch.
-THE INCOME-TAX AND EXCESS PROFITS TAX (AMENDMENT) BILL.

PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE, 
. The Honoura�Ie Sir Jere�y Raisman (Finance l\Iemb�r): Sir, I present theiieport of the Select Committee on the Bill further to amend the Indian·Income-tax -Act, 1922, and the Excess Profits Tax Act, 1940. The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled af.ter Lunch at Half Past Two of the Clock, Mr.:Deputy President (l\Ir. Akhil Chandra Datta) in the Chair.

THE INDIAN FINANCE BILL-contd. 
Lt-Col. Dr. J. C. Chatterjee: Sil', I had just started my speech' when it had 

-to be suspended owing to the_ lunch hour. T started off by saying that although
. a number of Honourable Members had criticised the Finance Member for wak­
ing the war and its pr?blerns overshadow all other corn,ideratio11s in his budget 
and although they claimed th�t the Honourable Finance Mernqer in th1 last 
few years had thought of nothmg else at all in his waking and jn his sleeping 

, hours but of the war, I think that this is a matter on .which I can congratulate
'him; and I do so for a practical .reason: namely that since ,ve arn in this business 

every _effort must be made to finish this unhappy business as soon as possible
· and with the utmost thoroughness and the utmost expedition that we are cap­
able of. Now by the combined efforts of the Allies,\ where the efforts of India 

- also have made their due and prnper conti:ibution, the e11cl of this war is in sight,
· and we m:e happy that it is going .to he a victorious and fl glorious end.

When the ,var ends, that does not encl all its problemi::. Tn fact the real
problems produced by a great war' are its aftei·-rnath; and the a-Her-math of this

-war is going to be as terrible as that of the last war. 1 remember at the end
of the last war, which was ',rnt anything so great or so widesprend as the present

-war, a great deal was said and talked about the new world that was to da,Yn
,after the war had been victoriously ended. I happened to be in England in ·the

· years 1919 and 1920; and ip. those years and the year before the newspapers,
,t,he public men, parliament and everybody else concerned thought and talked
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all the time of a land v.'hich they said would be fit for heroes to live in. That 
.is;" England was to be 1.1. land fit for heroes to live in; and I believe so did the 
other countries which were participants in the war: they also promised their' 
soldiers who were returning, that when they came back they would have decent 
'houses adequate living wages and aU sorts of attractive conditions of life. I 
remember in the year 1920 and 1919 that the dreams of those who came back 
were by no means fulfilled. In fact there was the greatest dissatisfaction among 
demobilised soldiers in the way they were treated. They constantly said that 
they certainly did not come &lack to a land fit /or heroes to live in. In India 
exactly the same thing happened. The demobil,ised soldiers, although they were 
praised, during the war ltnd pat.t.ed on t.he hack rind a great deal WaR. said about 
them, found that when they were demobilised people forgot them very soon: a 
grateful country did not repay them wit.h the gratitude which they had deserved. 
Therefore I take th:s opportunity of bringing this particular theme to the Dot:ce 
of those who sit on the Treasury Benches or those who -will be their successors 
in the postwar period. I thillk t.hat the greatest problem which confronts us is 
t ~ these people who have ~: t for t.lfeir. coun.try, people who have.,shed 
t!eIr blood, should be treated Ill· the manner 10 .whlch -they deserve and 1D the 
manner in which they h/we been promised treatment. I was saying thnt failure 
to tackle this led to a great deal of trouble not only in this country but even 
in England and in the dominions, 8S soldiers W\1O fought in the last war when 
they returned were not properly treated; and they found themselveR disillu-
8ioned. The quest'on is what ~  ,vegoing t<> do in thiR country? I need not 
recall the schemes of t·hePost-war Pla.nning Member. :~  kina. of post-
war schemes being put 011 paper and we hear ~  inside or outside the House 
but post-war plans. My submission is· that the firSt precedence ollght to'do to 
ilIe welfare of those who have fought for their country in this war. ~  I 
describe the horrors of the pt;esent war? Are they not known .to every one? The 
fact is that those of ollr ~  men Rnd in this case, even our young wom..en, 
who have gone out to fight in the war or to discharge duties connected with the I 

war, have been through the utmost stress·· Qnd turmoil. In other words, t.hey 
have gone through hell. What iR going t.o be their recompense? What place 
are they going to find in the post-v,'Ilr world? I am particularly thinking of 
young men, who have given up their care€rs, whethep at the university or in 
business firms or even in Government service, who have willingly gone out W 
t!8rve their King .and their country and their allies. Many of them have laid 
down their lives: others have heen maimed and mnv have been rendered unfit 

Joractive Ii!e'. Yet. there are R great many who will come back and will return 
fit. The point is how will they tit in int<> the post-war world design? It 'is 
impossible i.n the course ofa brief speech to review the whole; prohlem. But 
there are one or two parts of this great problelT! tlo which I wish to draw the 
attention of the present ('"S()vemment. It is unfortunat.e that tge War Seere-
tary is not here to listen to me.. I feel that in .the first place we are being' 
told-at any rate it has been made public in this House-tbat. Government in-
tend to reserve 75 per eent (T may be corrected if I am wrong) of all vacancies 
-during t ~ period. (An Honourable' Member: "70 per cent.") 70 per cent. of 
-the vaca,nCles that arise for direct. recruitment; and even places which are being 
filled now bytempora.ry Government servants for the duration of the war, for 
t~  ~  come back v:.ith B good record of WAr service. Now, that is encoura-
gmg; It IS a good thing. But how is the 70 per cent oii the vacancies to be 
filled and what is going to be the criterion? If I mistake not, the other day 
one of the. Mem,bers of t ~ Treasury Benches speaking said ·thatthose vacancies 
would h,e fill?d m prol?orbon to the commt'inal representation that has been laid 
down: 1.6., If 8., (lertalO ~ t  is ent-itled t<>40 per cent. of vacancies jn 

~ t servlCe they wIll he given that. number of vacancie!l which are being 
~ t lD reserve. for thoRe returning from \ war service, and so on. I consider this 
IS ,a nlOst up faIr ~ t  It is not even fair in this mattel' to lay down 
tllls ,communal proportlOn. There )las been communal representation-in the 

~  of Goirernment-I personally do not bold with communal representation-. 
.·but 1.f there must be communal representation and if Government accept the . - . 
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principle that those who have shed their blood �for their country at this time 
and those who have gone through the horrors of war should be given opportu­
nities in the service of their country, and if they must be appointed not on 
merits or on the record of services rendered by these men, at least the proportion 
that is just and right should he in proportion to the number of men that a 
particnlar community has given to the war service. I do not like to mention 
names of communities; but my own feeling is that: if for instance the lVIuslim 
community have contributed to the officer and the·combataht ranks 50 per ·cent 
of the total of the fighting services, then that community ought to be given, not 
25 per cent or what.ever is their quota, but. 50 per cent of the vacancies. In 
the s_arne way, if the Sikhs lrnvi; given 10 or 15 per cent to the fighting services, 
it_is not the small proportion of 8! per cent in which th�y share: but they should 
be entitled to a share of these vacancies in proportion to the fighting strength 
thev have contributed. That, I think, is the fair and equitable measure of 
de�ling with these vacancies which have been reserved £or those who are doing 
war service. I wouia like Government to ponder QYer these matters because 
if they do not do so they will again have on their hands the problem which they 
had after thP last war, namely. a very large number of highly dissatisfied an� 
disillusioned men who have shed their blood and who in return will be kept out 
of an opportunity of serving their conn try. 

'l'he next point I would like to make is this. Adequate proy'.s1on was not 
mRde, after the last war, for the sons_ and daughters· and dependents of those 
who fell in the war or who wei:e permanently mairnE)d or disabled. The provi­
sion made for them was most inacleqnate and I would plead with all the ear-· 
nestness I can command thi\t those h1en who have given their lives and have, 
made a suprenie sacrifice for the country, since we cannot recompense. them in
anv rnat,erial manner, should not he forgotten and their sons and . dependents 
sh�uld not be rorgotten by a grateful country which lives becans_e they died and 
I plead that due provision should be made in _an. ad.equate manner for them . 
In this matter I would strongly mge that any d1stm�hon between Europeans 61" 

Indians or between one community and another should be removed and that the 
aiJow,rnces that are gi-..en should be adequate and should be given without dis­
crirninat,ion. 

l\Iy riext _point is this. [ believe f am a man of peace. I am a man ;t;"ho 
has believed in peace all my !ife and yet I feel that the peace of a cour_itry can 
onlv be maintained if a countrv makes itself strong enough to ·prevent mvaders­
anci' disturbers of peace to atta�k it without fear. 'fhis country hopes to att�in 
i;elf government before long. In a country like Tnd:a which hopes to take its 
place- "·ith the great and free countries of the ·,vorld, there must be· ah army 
strona enouo-h to defend it. Nothing has been more regrettable than the manner­
in wl�ich m�· armies were demobjlised. Countries which din not wish t.o fight, 
demobilised their armies. Now we are paying £or the mistakes of states.n:ien who
were too anxious to do away with the fighting services. They demobilised the 
fighting services and treated them badly and l�ft the cou�try in such a weak 
state that other countries which were aggressive got their chance. We hope 
thnt. such a chance ·would never he allowed to agg.ressive people and that c9:n 
on.Iv be clone if we have a really strong army and I submit that a free India 
cadnot cont,inue to be free for :rn.v length of time, if it has not- a strong army 
to defend itself Nothing will please me better than t-0 be able to follow the 
principle of non-Yiolence but the worlil. is not yet fit for non-violence. \Ve ha,:e· 
got to faQe facts. We have to look round and study the state �he �orld now 1s 
in and not onlv what we wish it to be or "·hat we may hope it might become 
in another gen�ration. 

My next point. is that the fndia11 arm,v should b: a trul.v national arm�, an 
army tha.t is officered bv the natural leaders of th1s- country, an army where 
eve�y caste and commu;;_ity in thts country feels it has a share and a place to · 
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-which it ~  go with self reApect Bnd in honour fight and ~ :  in it· with .;df 
re8}jectand honour. The Drst point thut I ,,,isn to moke in this ~t  is 
that there .should he no -discriUlimition in the lJiatter of the treatment gIVen to 
the combatant rankA. Speaking frunlily, let me ~  thllt I anI in close touch 
with a. very large number of young men. Throughout my life, I have heen COII-
nected with educafon from primary to un:versity work lind I cannot help. feeling 

·that riglttly or wrongly ill the ~~ of our young men. t~  if.( a: fe,eling of 
. suspicion. Many of them hegitate to join even the. comrmsslOned ranks beci!use 

they feel that thel'e is some discrimination ugaiI?st them.. I 8m not here ~ ~ 
ing t·hnt nil that the.v allege is correct or thut tlus aCCu83tlon ~ ~  or .(>Usplclon 
is altogether correctly founded. But t ~  cannot. he sJJloke Jf t.here IS lIO fire 
and there is in the minds 'Jf these young men Rome fear th8t wh.:>n they go out 
for truining for toe amlY they do· not get quite the treatment wh:ch they 
expect. These are not matters which are pleasant to speak about but 
ever.yorJe knows whitt the feeling is. I merely make a- reference to it and I 
express a sincere hope that this feeling may be removed by a really honeat 
eflod hy the anny a.uthorities. Assurances have been given on t.his subject. I am 
not one of those who'doubt the motives of others as'1 hope that others will be-

~ in mine ani) I hop(:: that during t.his ~ t war t ~ ~t  su!;picion ~  
be removed fl'(110 the minds of young men, particularly our edueated young men. 
It iB n.ot only 'Pdu{'.ated ~  men. hilt also Indian other ranks sometir/les exprt'!;,8 
.ucb views Bnd r believe with a certain amount of justifieatiob. . 

IQ this connection I (lm very sorry that the Anny Secret8ry iii not here., The 
other day when I got an opportunity to' speak, I hQpeat any rate in my own 
'-estimate, I made a very good and Rtrong point, about the utilisation of the Uni-
versity 'rraining Corps: The Anny Secretary in his reply did not c9ndescend to 
'make any reference to what I had said. I said at that time that for years the 
University Training Corps now called the Officer Training _ Corps, have felt that 
the army authorit:es never tooktbem seri('usly. Speaking from personal expe-
rience, I feel they were given the cold shoulder. Neither in 'the matter of 

<equi,pffient nor in t.he matter of training, were they given much consideration. 
During the war" to Borne ·extent, the Un:versity Training Corps have come into 

i.heir own and I do. acknowledge with gratitude that in recent years Government 
have ast'listed us with funds nnd also with facilities for training and with a eer-
iain amount of equipment, though owing to thr exigencies of war they have 
found it very difficult to give milch in the way of equipment. But we have 
found that in recruiting for. the commissioned ranks of the. army, practically no 
concession has heen made. and very little advantage is given. to those' of our 

. young men who have Rpent. yenrs in undergoing a course of training in the 
lJ. T. C. tor instance, no facilities were given to them for direct recruitment. 
~  still have to appeal' before the Selecoon Boords and for reasons which I 
and tire Principals of my Colleges tlre even now )lllable to understand, they have 
not given their right place in the· officer .rank .... of ,the. army. I pleaded with 

'the AnllY Secretary the other day to look into this matter and to see- if they are 
~  earnest in 'asking liS as they continually, ask us to encourage our Univer-
sltyyoung men to go into the army, if they are sincere and earnest in their 
effort.s and I have no reason to doubt. their sincerit·v, thev should make use of 
tbe agency which·' already' exists, nnmely the U. T. c..,' and let these young 
people understand that t,hey,·tire welcome and that their claims because of the 
-training which they have ~  receh"ed would be recognised. In this parti-
cular manner, I referred to the appcal!'; that, have been made to lls-,sn Appeal 
was made the ~  dllY by 0. very high, rRnking Air officer regarding the great 
need of officers III the -Indian _Air Foree. Mv own Universitv Ilnd gome other 
Universities .have esta.blished Air Training Centres. in t ~· they ~  in the 
course of bemg estabhshed. r again want to ask the Government, if they will' 
take these Indian Air TrniniJJgcorps seriously or does it onl.v mean tha't, this 
. t.raining which is being- given to them ill to be of no value. lilte the training' in 
Univerwty Territoril\l.. Corps in recent years? I am glnd that the War Secretary 
hall now eome to the HOlIse and T do hope that he will be. able to look int0 
these matters, hecmise 3S Isaip, II national army can only be properly officereti 
by the notionals of t.his country Ill}d r believe that a very large part. of the ground . . 
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for obtaining recruits to the army lies in the Indian UlliYersitie.R. . Fina:Ilv 1 
hope that the foremosteftorts during the war and- ll'fter the ",'ar will 6'e to remo've-
the suspicion ill t,he ~  of ol1r young ~ that thE.'re is discrimination iu·the 
~  and ~  that they would be ~  ~  .• tbe l:niversities to ge) 
mto the commissIoned ranks and sene thell' country In this llatlOnal anuy. 

Beforel.sit dowo, I wish to refer to another matter and r do so with a cer. 
tain amount of hesitatiOll.-.and unwillingness. For. I cannot· forget that· on an 

I occaaion like thi.s, ,when people speak on the Finance Bill and on alfthings which 
whether in heaven or earth, I mustsuy a word 011 behalf of the l'omrnllll:tv which 
I ho\'ethe honour to represent in t ~ House. Sir. I ha\'e bel.'l1 nsked to "Come to this House to represent a community of slx ~  people, ~  Indian t ~ 
ian community. I, do not wish to. quarrel with my Honourable .. fr:end. who is-

not present here 8StO whether we ure the third largest community. Or the fourth 
or the fift·h ll;\rgest commubity in thE' CO\\Dtry. or whether we /lre'.the smallest 
comqmnity in the COUll try . Wh/lt I do wish to 'Say is that ours is ~ con.lmunity 

. very largely drawn from the hwuhle and the poor, and to· begin with was largelY' .. 
illiterate. It is spread onr 8 very laTge portion· of t ~ t :  ram fully 
aware t·hat a very large. proportion of my community live in Indian States, and· 
lam glad. they not only live there but live there as useful aud happy c;tizena; 
in States like Cochin, Travancol'e and other South Indian States, where in ono 
case at any rate they fOmi almost one-third of. t.he population oHhe State. They 
have ri.sen through. their spirit of semce to ~  ranks in the services. 

.ofthese Tnd:an StateR where t·he Rulers certainly are not Christians. My commu· 
n:ty, Sir, is very non· vocal. As I have said, the majority of my community are-
poor and lowly. Others are either puhlic &eT\'ants or are Agriculturists. 'Fhey are 
peeple who certainly find it very difficult to agitate and, they do not say very' 

much. Whereas other .. ~ t  are well represented .in this House, I happen 
to be the only feeble representative. to speak for 1\ communit,y of six million ., 
people. The other da:! r was forced to put a question about the repl'esentation 
of my community in the locRI bodies in this Pr()vince. My Honourable EMnc!'· 
Sir Muhammad Yamin KhAn asked me whether it was not n fact that the Iridian 
Christian l..'Ommunity had declared before the Simon Commission that they did 

"not want communal electorates and t·hat they were prepared to work in generar 
electorates and they did not ask for any reservations. I was 8",Member of the 
~ t t  which appeared before the. Simon Commission. ,I repeat here whab 

the deputation said there, and' what the view point of my ·community is. I 
think ~ thinkiJig members of my community will endorse my v!ews. Our, 
view is that we fully. and entirely stand by general electorates. We do not,; 
ask for. any reservations, we do not ask for communal electorates, and our view 

·18 based on a simple and . practical reason. What is the good, Sir, that in a-
house of 145 Memoers, our .community should have one or even six Merl!bers?' 
What weight can we pull. what tKiva11tlige. carl we get by that meagre ~ t
tion? I feel, Sir, tho t safeguards in any constitution, particularly safeguards· 
for minorities are absolutely futile. No safeguards put on paper are of My 
value. Treaties Itave ·~  treated as scraps of paper. What earthly use are 

. Safeguards written down in· a constitution which may be. changed at an.y tim& 
and at any moment? We take our stand on the good will of our countrymen, ""on the trustand .. confidence which we can inspire and which we hope to inspire-
ill them through our service, thrOUgh the honesty of our' motives and through 
what we can achieve by sel'Ving our countrymen and therehy taking our rightful 
place in th, country; I stand fully by that, and I think that 1\ majority"of my, 
community who are thinking men will stanil by it.. But, Sir,: we 'are not the 
constitution makers. We' do not make the constitntion. We were not con-

t~t  when the - masent constituHon waf! fonned. 'The ~ ~t  now 
• is t ~ :we are faced for the .present with a constitution ~:  holds the field .. 

In that cODstitoution, contrary . to our v:ews. unfortunately, 
Qommunal electorates have been established. Under that constitution, even 
G(')vemment appoUltments :t~  doled out in a certain pe'rcentage. among 
the various communities and merit is neit-her the tirst nor the sole consideration, , 

... 
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If merit were the first considerntion, then my people 'would be the last to ask. 
for allY reservation. I have 110 quarrel with the majority of my countrymen" 
and -j{ 0. perSonal reference might be forgiven; I would say, Sir, I happen to be-
today the twice -elected Vicefhancellor of 0. University where nine-tenth of the- . 
voters happen to -be Hin,duA. I have been ..elected for four successive t.erms. 
as Chairman of the Board of ~t  for the Indian States of Rajputana, 

-Central India, and Gwalior where again nine-tenths of the members happen to. 
belong to the majority communities. I do not say that J have ~  elected': 
because ~  anY,particlllnr merit in myself, but I feel, Sir, that I have served these· 
leamed Dodieerto the best of my ability form,any year.s' and that my colleaguE"s" 
although they knew that I do not ~  to their community; yet ill-preference-
to Illy rival candidates who belonged to the majority oommunities did me the 
honour of election because they had faith in my fairmindednesB. Therefore-
I ~  be the last to plead for reservation of.JIIlY kind 6f seats either in elee-
torates or in the services of this l!0uutry. But, As F say, Sir, I hA·V<l got to. 
&peak for ~ community wh:ch' goes practically unrepresented '''under the prasent-, 
cOllstitutloll. ,As you see Sir, in this House; we can send no representatives., 
The Government are tinder no obligation to even nominate.an Indian Christian._ 
There-have been t~  when no Indian Christian sat in this Assembly. At any 
rate nomination is entirelv in- Government's hand!'! Rn8""It is their kindness that 
t ~  llue' Rsked me to come to this House.! feel that that is an unfair-' 

3 situation £'01' II community so large as mine. Then again in the case. 
P... ,.of district boards or municipalities and other local bodies, t ~ are. 

hardly any among these loonl bodies where Indian Christians have been given: 
the rirrbt of ereotion., I beI:.eve I would rather come in by election than by the: 
favour of any appointing authority. '-, 

The other day jn this conneetioll I asked Ii question of my Honourable friend' 
the Education Secretary' 8S to why it was that in the Delhi MQ.Jlicipal Committee, 
the New Delhi' Municipal tt ~  _ t ~ 'Area Committee, and ~  
District Board of this provinoe not a single Indian Christian 'had been 'ttlade a.. 
member, at any rate in the lost 15 years, and 'in ,the case of one or two of these' 
bodies never since their flmndation. _ I feel that I was given .8. very unkind' 
reply. He said that I was myself a ~  of all these bodies for a term of' 
14 years. Sir, my submission is that t,his is typical of the wl\y ~ whioh my' 
community is treated. I ~ t  be the Education Ad"iser-a Govern-
ment official-to advise these bodjes on edtication. And when I asked my 
Honourable friend whether he represented the ~  Group here because he. 
happens'to be a E\tropell.n he said he certainly did not; and yet he mpintained-
that I represented the'Indian Christians in the Delhi Bnd New Delhi Municipality 
because, ihough .an humble GovemmeQt servant and purely an educational'-· 
adviser to these bodies, I happened to be labelled an ~ ~~ Christian. 

Th"en, .Sir, he went on to give an even st,ranger reply to my question. He·, 
'said that the nece9Sity for nominating Indian ehristians does not seem 'to be so· 
urgent-:-I am ''P'81aphrasing his words-because the presence of so many 
Christian officials is ~ t to guard their interests. I do not know who 
these Christian official. are; probahly he meant the one or two Europeans W'ho 
Bit there as ex-offioio members. Jsnot that a strange reason? It is surprising' 
thQt there should be so little logio in the Government of India. If ,that is so, 
why .should not, the European Group in this House be abolished? When there· 
are so 'many ~ B in the TreaslIry Benches why bring in the European 
Group from sllch large distances at so much t.rouble and expense to t,hem? Why, 
should not they themselves repre!'lent Europeau interests? 

Xr. Badri' Dutt·Pa.nde (Rohilkund' and Kumaon 'Divisions: Non-Muhamina-
~  Rural): They are first cousins; Anglo-Indians second and YOlt are only third,: 

cou!'Iins. . . ' 

Lt.-Ool. Dr. I. O.;Ohl.t.terjee: I am not' ~ a fourth cousin. 
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Sir, I am ;orry to refer to these matters, but 1 wish -to point out that to a

"community, merely because it, is non-vocal, such serious injustice is done. in
. every sphere of life. I say again with all the force at rny command that we
.ask for no safeguards a\1d we ask for no preferences; ,rn only ask that ,ve should
be given our due share in the body-politic of this count1:y. �nd .':,e have again

,and again represented to Government that where our numbers Justified we should
.be given the right to elect our represent�_tives, be it to the local b.dies, be it
.to provincial legislatures or the central legislatures. 

Dr. Sir Zia Uddin Ahmad (l,nited Provinces Southem Divisions: 
::Muhammadan Rural): Separate electorate? ' 

Lt.-Col. Dr. J. C. Chatterjee: I am not asking for any separate electorate and 
I will tell yoll why we do not•ask for a separate electorate. All I ask is that 
if Govern).llent, for reasons which I cannot appreciate, are unable to give us an

.elected representative on the local bodies, they should at least do a small
;measure of justice in their capital city, whereby a community which numbe�s
,over 10,500 in this province, should not go absolut� unrepresented. In this
.<Jase even I have now· been removed from these local bodies, so that there is no
justification for saying that I hold the interests of these people in my hands.
.I say therefore that they should do us this favour and appoi1�t-if they will not •
�ive us the right to elect-representatives' to these lo$ml bodies. Why should 
we be the only community singled out for complete non-representation in the�e 
bodies? 

. My Honourable friend Sir Zia, Uddin _aske.d me whether 1 want separate elec-i 
forates. Sir� in a portion of the reply giveu to me by my .l;Ipnourable friend the 
:Education Secretary he gave me the glad news that since 1944 the ban against 
,non-Muslims standing for general seats had been removed and-therefore it was 
, open to my community to·stand for non-Muslim seafa, and probably capture all. 
,the seats, in the Delhi municipality and other local bodies. Sir, my point is 
:this. If my Honourable friend Sir Zia Uddin will agree that there should be 
. no reservations and no separate electorates, I am willing to take my chance 
· with him or with any one else. But l cannot expect in any fairness that since 
. electorates are divided among }Iuslim and non-)Iuslim, the non-Muslim com·
.rnunity should be so magnanimous as to give up one or two seats to my com­
. mrmity to contest and themselves stand out. 

An Honourable Member: Are you not a non-Muslim? 
Lt.-Ool. Dr. J. 0. Chatterjee: 1 have already told you what community I 

, represent. But the position is as I say in fairness that if it is decided that ail 
. electorates shall be open and free I have nothing further to say. If not-":Csingle 
person from rny community gets 111 it is their misfortune. But I maintain foat 

. so long as the_ present system goes �n and the electorate is divided into Mu,;lim ,
and non-Muslim, no small commurnty dn have a chance, and then,fore Gov-· 
ernment, who are the authors of this unangement and who are I hope W-- to all 

. communities, should not allow a small community like ours, because· '11; is non, 
VGcal, to stand out and go out into the cold by giving them such cold comfort 
by maintaining that their interests are safe in the hands 10£ Christian offici�.ls . 

·. or that they can now come in from the non-Muslim side.
Again in the matter of Government appointments I have to say n word or .two. 

And I say this with very great regret because I have stat-ed what my position 
in this matter is. Again this Government was responsible for •<lumping alt ..
minorities together and giving them a percentage of I think 8! per cent. So 1
long as that arrangement lasts my community comes off worst because, as I ', 
said, they are non-vocal. They believed and still believe in co-operation. ::\iy : 
community at all times have co-operated wifh Government; f pey still have· 
abundant faith in the good intentipns of Government and,,in th�r i1npartiality. 
But what is happening? When we ?re needed we ·come forward with willing­
ness. I have learnt on good authority-the War Secretarv will correct me if' 
I am wrong-that at the_ present moment J ndian Chris.ti ans form U1. n per c_ent 
0£ the commissione'd ranks of the Indian army; and I think he himself gave the 
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information ihat they form five to six per cent. of t ~ total ~  strength of 
the Indian army. I bring that out merely to show that if a community ofsnch 
small size Ilnd with very small martial 'traditions has come forward at the tilne 
of stress to serve t,heir country and serve it ungrudgingly, is it fair-, that .htm 
.anything' in· the way of reward is concerned or opportuJilties ior .serving" their 
country are concerned,' the same Government. den.ies them' those privileges 
becau86 they are politically unimpc.>rtant 1 It seems to me , very strange thihg. 
I have been a good deal in Engiand; I have noticed that as individuals you can 
ask for a no better "friend than a Britisher, but when it comes to deali,nga . 
col!ectively, when it comes to. dealings as a nation, it is sw"p'rising" that the 
British nation forgets its frienus. I believe they treat their enemies, those who 
have fought ~ t them,with ,much greater magnanimity and with much 
.greater kindness than they treat their ~  My community has at all times 
and in the large majority been loyal supporterl3 of "Gove,rnment; they still are. 
But are Government aware that among the:. younger generation there is the 
greatest discontent and the ~ t disillusion? They feel that their' claims 
in the services of Government, and 'their parl in the service of public and local 
bodies, have ~  neglected, although t,hey were'the first to collaborate with 
Government. I w,ould like to utter a note 0,£ waming, not-in a spirit of host.ility 
'Or carping critidism, but 8S an appeal to the sense of fairness of those who are 
rnponsible for this Government, not to alienate the ·community which !ias 'done 
80 well for them. . 

~  Sir, I would S8y this again ..that I feel that this proportion of 8! per 
cen'. in which aU minority communities are put together acts very unfairly to 
my community. I would much rather that these reserVations' were dispensed 
with, but for 80 long a's they exist the fairest thing is that they should be divided 
fairly and squarely on a population basis amongst the coJbmunitles to which 
this t~  is allotted. I believe, Sir, the communities which share in this 
allotment are ,the Sik.h.s, the Anglo-Indians, the Parsis,\ t ~ Indian Christians 
and the Budhists. I say, if this proportion has to be retained, let this be diyi'd. 
ad among t ~ various communities on 8 strict t ~ basis. ' . 

'fl1ke the case of key'positions. I think the representatives of this community 
have again and again pointed out to Government that in the matter of key 
appointments undt:r Governlllent. _our community is completely neglected. How 
is it t,hat in t ~:  VieeI'0Y's Executive Council no non-official Indian Christian has 
ever come in? Every other community has found its place. I hope that merit 
is the guiding if ]).ot the only determining faCtor while !paking t ~ t  to 
His Excellency's Exeoutive Council., . I refuse' to believe that my commtmity 
has never produced or is not capable of producing men to occupy such pO!,itions. 
I feel that jf Government have felt it their duty to give ~ t t  to' till 
communities,-and I do not know that with the exception or Budhists,-there 
is any community in India who have Dot 0. member on the Executive Council--
theD'the time has come that my community should also receive a similar honour. 

There is allother matter. Take the Federal Services Commtssion. Kot one 
member of my ~ : t  has ever been. appointed to the 'Federal PubIic Ser-
~  ColIllJlisaion: If merit is the criterion' I do feel that there 818 men in my 
community, with the -necessary 'experience, with 'the nece.ssary education .• who 
ought to be given the opportunity toO serVe their'country in this way. I am sorry 
that I have had to speak of these matters, but 1 feel,it"is a duty which is incum· 
bent uppn me ~  I have tried to urge merely that. $0 long as t.he ~ t syst.em 
lasts, my community should a.lso be givea theIr fail' and proper share in the ser-
vice of their country.. .. 
_ Sri E. B. llDal'loJ& Eelde (West Coast and' Nilgfris: : D ~ 
Rural): :Sir, last year' the Honourable the Finance Member' while discussing t~t  
question of inflation sH,i!i that We cannot think of fighting in, the war and finane';'-
ing it without there being inflation. The other day, one of the other Councillors 
said th.lt we, On this side of t,he House IIrgue as if this country was not involved 
in the war. . . 

We pre fullY_llware that t,he country ietaking part ill "rar t ~  
lleople want it or not. But the question always remains as to why the effect of '\ 
inflation should be so bad in this country as compred with other countries. 

n 
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COUll tries :) . 
Memberl: ,Which • other 

Sli ]t. B. ·.nuraJa .1Id.t: l!Ingland' as well as AweriQU. 
The KODOUfallie Sir IIIImJ Bai'PUA: Why not ~  something lij!&l'er home 1 
JIr. T. S. ,A;yiuUma,am OheUiar (EMElm und Coiwba!Or ClU!!l North A ~~ 

Non-Muhammadan Rurall): You always want to compete wiihpeople worse than 
you, 

l'he .. KODOurabla Sir I .... ,. "'-'an: 1 always refer 'fb countries &.iUlilarly 
situated: . 

Srl 1. B. lbaaraja .114.: 'l'be Ronoul'able the ~  Member is nil 
Englishman and he claims to be dll expert. I· have no quarrel Ytith him ~ hI) 
must tell us why in his O,,'U country, which· iii in' the thickest of the fight .and 
whicl1 is 8S much responsible for the ,,-ar B6 any ot those big thl'ee countries. 
the illllation bas not affected 80 lnucb the Uves of the people a. it bas in thia 
couun-y. We know thilt prices ~ not jllcreajed 11IOI'C than '25 ~  ~ t  as 
CowpBl'ed ·to the pl'e!\vltr prices,' III America, prices ha \'(' not increased more 
than 15 percen.t.But 80' far as India is . concerned , ·it l'efU8eB ,·to come down 
below' 250 per. cent, .Certainly WE" would ;lik8 to have an explanation from the 
Finance Member. ... 

fte JIcIaoaIabIe' SIr I.... .· ..... n: . One reasoll is that it is impossible 
• for· the Chan,*llor of Exchequer to be 'censured because of the volume of publiC' 
bo1'lowing in England; or the savings drive, . 

Irl Eo B. JlII.IraI& ..... : .air. excuse is always. pool' argument. 
ft. KDnaarabIe ~ len., 'BaIImM: This one is a Tf!ry good argument., 
Sri E. JI. liDlAjl. ..... : My Honourable friend can give us many excuae& 

but we know it is because it is. India that is ruled and that is England which i& 
ruling that things .are diJferent. ~ main reason I Bm sure is-ji'ly Honourable-
friend will not deny it-th.t the ~  Member made this C9untry " base for 
supply for not oruy to the civilian needs but also the war needs of allcoUDmeio 
in the world and the F'manC8 Member by spending onl,.. pie' produced a rupee 
note and with the help of the Resen-e Bank put in circulatio!l,ccroreli oi rupee 

. notes ill this country result-ing in inflation. Havillg got intlatioIl, he does not;. 
know how to fight it. 

~ ~  paid too heavy a 'price in the namt> of this Will and in the llllme of 
illtiut.ion, Lakh;; 'and millionS hu Vtl died in thit; country. ". e .all know . tlK> 
experience of Bengal. My cOBst,itueno.y-Malubur, t)ol1th C8111lr8' :lud : ~  
..,.....has suffered II great deal on account of this intiutioll. T.houliands have died' 
due to disease and starvation and even toduy there Rre problems facing peopl('l-
there, almost similar if not the same, as we found in Bengal sometime back. 

In combating iutlatiori, the ~  ~ Member. advises people to give back 
those rupee notel\ and beJs ~  ways and means, Even today ~  was 
"ked whether he would ~  the proyincefl that coercive measures should 
Iv1t be·used in selling war bonds, he said that they knew tQeir job, 'We'know 
'wbat coercive measures are being udopted in the pro"inces and in districts in 
forcing these WRr honos 011 the poor illiterate people. t)ir We have never madlS 
this compillint ,by oWayil 1tf politicaJ stuut, ~  ,We said that force ~  being 
uSttd in its sftle, It. is well known. The Hl)l1ourableMember refuses to enquire •. 
he refuses to UJ)POillt a--collllIlittee tl'J' enquire into these cases, he l'duses to 
cacula·rize. '1t has become a serious 'prohlem ,in tlle' rural parts. 

The next r.tep Wllich he hail tal;:{,l1 is B ~  dangerous one .nnd that is 
.. imposing excil'le duty on ('ertuil) gooas which IlTe 1't>ull.\' not excisab-Ie. I refer to 
the · t~ which he levied 1I.st year till bettll lIuts, ten nnd·coffee. Of tb& 
three', the exciRe dllty on betel nut" itUFl beeome ohnoxious, hecllI1se ft!; T under-
stand-and I think the HOllourable the l"inllllt'e Ml'lJl!>er will not dell\' it-the-

. f!7:t.:ise t~· is such a duty t·hot is le,-jpd either. in the proccSA' o'f manu-
facture ''or herore sale to t.he cOIlI;i.lIlJers, nnd it )s , ·only today during the 

, ,(neat.ion hour that I iOUlld thut the Honourable tht< FinanL'C' Mf,'lllher d:cI 
Df" ~  th(' exaet point _in ihf' pro('eRs or mRtlufncture 01' Rlile 'at. 
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which this excilitl dut) cuidd be levied_on betel nutil. oit, ~ have lieeu in, thit; 
country that products like vegetabitl ~ t  cig,ns 8udcigl4rettes, salt, 
U18tchetl, keroHeue, petror lilld. other articies, ure subjected ~~ excise duty. III 
Lue case of every one- of these 8.1tJcleli, were is a st!1ge where it uudergoeil .If, 

certain kind of manufacturing process. But in the casee-of betel-nuts there is 
110 SUdl stuge wbere it umlergoes ~ proceslO of ,U181lUtl4.oture. III the ~ 
Act it is suidthut duty will be leviec;l on t}Ull. cUl'edbatel-nutlS ,1l.nd curing hll,; no,," 
beeu interpreted 88 drying. Therefore froul this point of view, if the HonoW'· 
able the }'inunce MemlJt'r had tukcn into his imugination to excise -even rice lAnd. 
wheat, I do not think he would have been on differeut grounds because aB we 
know paddy has also to be dried before rice ill extracted. The fact that be has 
!lot excised paddv snd rice or even milk in this country is a matter on wlul!h 
we mUBt t~ t  him R!ul we shou1cl be tho.nkful to him for _this mercy. 
What I wish to emphusi7.e is that the dut,y all. betel-uu-t i .. ~ unjustifiable. 
Sir, -Just year we lind Dot sufficient time to piscuss this 8speet of ' the case. In 
fn_<!t.' this Huuse rtljected t ~ whole FillQllOe Bill. Therefore we bad 'oot time to 
go into tll(' detail!!. .\1ter it wus ~ t  by HiaExeellen<:y the Governor 
General "the Honollrsble thl' Finauce Member has gone even to the extelit of 

· ~ D  of tlw "Native Htntes to"impotle (\ simiJ'al' duty in those Stater; and 
todny WI! filld tilt! .. arne t~ uncI to the Slnne extent is heing imposed in My80re 
and probably to u ·JellRet' exfent in ~ · nnd probably ill the course of time 
this will be <:opied by 0111 other Native Stat.es whel'ever betel nut palm ja 
grOl'''Jl. The Honourable tbe Finance Member must have Been the debate t.bo.t 
followed'in the Mysore Assembly when the Chief' Minister there "introduced the 
,'Retel-rltlt Levy Bill. In that ASAembly the Bill WU1J thrown out. In the 
Mysore Council the Cbief Minillter begged of the membera to allow that State 
to st.aDdon par with British India ... There also it WIlS thrown out. Ultimately 
it was ~  HighnesB who eel'tified that Bill and now it has ~  an, Act Ilnd t<> 
the extent I have heen able to collect information,I have c.ome to know that 
British India iM .going to get &. 70 lakhs from Mysore whereas the Myaore 
Government is benefiting only to- the extent. of Rt!. 5 or 6 lakhs.. . 

Comilli( to the incidenoe of this taxation on betel-nuts, I ·should -like to 
point out that it has virtually beoome &. tax on the agriculturist. 'It, is principal-
~  nn agricultural product" I would like tolmow from tbe Honoul'abletbe 

l"inanc'e Member how wheat orl'ice differs from this product. .t\11 these articles 
are uh'l'icuItul'81 products. 

Prof .... Q. BaDp: Don'l; ask him how it differs.. He Illay t.ax them alBo t 
Sri K. B. ltD&l'&j& ",41: In all those ~ where_ the betel-nut is grown 

thele is 8 tax by way of land ~ In )Iysore on garden the land revenue 
is Rs. 10 to 15 per acre. In BrJtish India for instance. in South ~  
Malubar a,nd,,4.he NilgiriB it is Re. ~  18. Taking t:he average yield bf a 
gl.lrden to be about two cat;ldies, we have found the average" exciBe duty collect. 
ed from Ontl :wre of ~  out guruen ~  to Rs. 15t). Thllt is; while the 
agricuiturillt iii paying Rs. 10 to 15 tow'llrds land re,-en ue, he :s forced to pay 
~  he it! abl\! to att:1I hisbetlll mit produce Rs.U'l() ~  IW!Fe towurd;; excise 

duty. 
Sir, if. is likelv that the Finance Member may say that we }l(we subJected-

tea -and coffee toW the !!Illllle kind of duty but the process ~  the, manner in 
which it ill produced is quite different. Further tea. and coffee have got their 
marketing boards.. What. happened la81; year? Immediately tbis. tax was 
imposed the Coffee Marketing Board which W88 selling its cofte'e at R8. 80 per 
cwt. raised it to Rs. 94. In ·other words the . producers of coffee got their 
Rs. 80 inspite of the ~ t  But what. happened to the areca. nut growers? 
They had to pay tax In advance Jlefore they were able to sell the bett'l nut. 
It has become in its very nature B direct tax on the ~ t t  There is no 
marketing board for betel nuts. There is no arrangement to keep the price "t 
1\ certain economic le\"el. Just befOl:"e the war the betel-nut trade hadw 

~  ,!ariou. diftic\lltiei. "The Strait. Rettlements and Singapore. used f,() 
at-Ad l!,rge t ~  of· betel-nuts' in'to this ccmntry-. The price,!'; wet'!." vpry 

J12 
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low and several of these garden owners had to borrow money and carry _on the 
agricultural operations. The moment we lost Burma and all those Straits, there 
was a greater demand for the betel-nut grower within t,he country. Therefore 
the prices rose a little. At this time the Government of India imposed the e:xi:;fe 
duf;y on it. Today "·e have reached a stage when t.he betel 1rnt growers "re 
thinking that if this tax ,vere to continue it would be as well that they cut ai'. 
those trees and revert t�o paddy growing. 

\Yhen this excise <luty was imposed last year, there were no specifie rules, 
I wil! not be surprised if -the Honourable the Finance Member says, as he said 
this morning, that he _himself was ignorant how this betel-nut was produec�, 
because- in my constituency, South Canara,�Malabar and the Kilgiris,-the tax 
was forcibly collected on the crops which were harvested in the year 1943-44. 
It was clearly illegal, and it was not permitted under the ;\.ct; whereas such a 
tax was not collected in Bengal, Mysore and in some other places. I am in­
formed that t.,x to the extent of nearly Rs. 15 lakhs was coliecte-cl from one 
district alone and that is from my district of South Kanara. When they claim­
ed that this amount should be refunded, the Department seems to be stilt 
investigating and have not yet eome to a conclusion. I would request the 
:Honourable the :Finance M,en1ber to see to this ac1pect of the case as well, vi,·., 
ihe hardship that was caused by enforcing all those rules, which were primarily 
meant for marketing of tobacco or imposing �cise duty on tobacco, tea nnd 
:-offee. 

There is al:-;o olle other aspect of the case. Under the Exc:se Ad an unifonn, 
dut,y has been levied on betel-nut. It is two annas per pound. But all those 
who deal in betel-nut will know that there are more than a dozen varieties of 
iietel-nuts and the prices also vary. I have found on personal' investigation tbat 
·the price of betel-nut in the market varies from 2 to 12 annas per lb. The
lowest variety, the hrn anrias variety is now excised at two annas per pound:
U11der the excise rules, I ha Ye found to my surprise tha� nobody can stock or
keep betel nut for mor� than three months unless he has paid a · duty on it.
The difficulty arises this way. The cost of the lowest variety is two annas per
a,. in the market and the duty on it is two"annas per pound. Is. it not a great,
hardship on the agriculturists? There is an option under the rules, either . to<l%1j'oy the stoc:k in the presence of Excise Officer or to pay- down the exe1se
,dnty. Therefore the imposition of an mtiform excise duty of two annas per
nouncl on al] varieties of betel nut is creating a great hardship, particularly 011 
the producers of lowest Yariety 0£ betel-nut. In these rlays when we hnYe not
got sufficient stock, when we are not getting imports. The lowest variety is not
l)eing marketed and it is being destroyed. Just as in. the case of tobacco and
other artieles produced out of tobacco, there ought to be a varying rate of duty
fJn betel nut as well, if my Honourable friend wants to continue this betel 11 
<luty at all.

,Just t� giv1o the effect. of the betel nut duty in my district, I would point 
out that where the betel-nut garden area is only 10 -per cent., the_ du(,· t.J1nt 
·will be paid by the producers comes to about Rs. 28 lakhs, whereas the \10
JWr cent. of the ov..ners of land._ who' produce paddy pay1mly Rs. 32 lakhs\ Tf'll
per cent. of the agriculturists have to pay 28 lakhs and 90 per cent. of _t.he
agriculturists pay 32 lakhs and that is the e:t:fect in one district. I w�s inst 
trvino- to understand the total income the Fmance Member expectPd 111 the 
c�mi�a vear and I fotmcl that his estimate is verv fow. ·I am sure at the pre­
!'ent r�t� the income is i;roing to be a very huge· figure. I hope the Fina.nee 
!lfember will look into these various difficulties and also into· the question of 
f,he legality of continuing the excise duty on betel-nut, especiallv on the g�ound 
·that it is an excise dutv directly on agricultural produce and that there w1l1Jie
no difference if tomorr�w another Finance Member wants to impose a similar 
ilut,y on rice or wheat. 'l'here would not be. any d_ifferenc� �egally. �h�ref?re
'l would reque_st the Finance Member to look mto this quei;tion anrl t.he m1ustiee 
,th:tt is caused by continuing the excise dut.y <·n betd-nut. 
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Next, I would like to refer to the foodsituatioll in the country.. I au!' sorry 

the }'ood Member is riot here. We know the cOuhtJ·) on the whole is deficit .. 
lIe should not be under the impression that We attack him or argue from these 
beuches with any politioal Iuotive. I remember it was last year when he said. 
11" if by way of threat, that he was going to enforce the food 'poHc,;y,:, whet.her 
some. people were with him or not. I would like t<? know from the HoiIoUfllble 
the Food Member whether in his experience and in his administration of the 
Department in the last two or three yea.rs he found any opposition. In fact, 
Wt, on this side of the House are more anxious that the food problem should be 
solved without any liCarcity being caused in any Province or in any part of the-
country. " ' 
• Intima\ely coilnected with this prob.leDl is the queatiou of the GtOW More 
:Food Campaign. We are sorry that this campaign has been onl'y on paper. 
LHst year we were given ce.rtuin figures to show that the country produced about 
S million ,tons more than it produced in_1989 or 1940. But ·we know. that those 
figures were all false and they did not relate to the actual Rtnte of ·affitirs. If it 
"'.:re otherwise, andH the total protiuce was more llfost year than in previous. 
years there is no realion why even today we do not have, even in those arell ... 
wheitl there is statutory rationing, the volume of ration equivalent to one 
pound. !."he other day 1 put a questiOn with regard 'to the volume ?f this ration 
in the different cities in the country .. I found in the reply that ill Delhi more 
.hlill one pound is given, in Cawnpore nearly one pouud is given, in Bombay 
more than one pound 'is ~  whereas in my oonstituency, Malabar and the-
Nilgjris, it is only tweh-e ounces. In t.his connection I would like to refer to 
the resolution that was·passed by tbe Fifth All Indio. Food Conference which 
was held in the month of January.' The ~ .first resolution says that in no 
place more than a pound of food grains should be distributed thtoou(h statutory 
rationing until that volume of one pound offfoodgrains is reached in all ~  
where statutory ~  has been introduced. ~ · it is nearly two months 
since this resolution' was passed and my friend,. the ~ tIu.' . Food 
Member, who seems to be deriving his iqspiration more from this All Irtdia. 
Food Conference than from t ~ House i9 sleeping over it. I nnd' both in the 
last ~  as well as in this Session no opportunity WIlS given to this. House 
to discuss this important problem of hod and whenever quef'tions are put we get 
replies which are _ not satisfactory. 
. '''ith ~  to. t~ .Grow ~ t · ~:  ~ I ~  t? Ulelltioll thaUhe 

torest .polley that 1t! oe1l1g followed 111 several Provwces 1Il this country !lSi! been 
I;reatly responsible for leaving vasi; areas of )and fallow. I know in my own 
dibtrict that all tb,ose agricultural land!; which CUll immediutely prodtHle 'paddy 
:1rd laying waste, because t ~ reserved forests have grown so close to these land,. 
that it" is impossible for the ryots to grow paddy in those lands. The ~t 
D~ t t is doing llothing to alleviate tbe difficulties .0£ the agriculturists. 
Therefore, Sir, this it; one of the important problems, which the Honourable 
~  in charge of Health and Lands, should. take note of and do something 
to see that these lands are brought under cu.ltiv8tion irumediately . 

. Kr. I. D. 1'J8oD (Secretary, Department of Education, Health 8nd Landsf: 
\\- ould the Honourable Member kindly e1ucidate why thtl proximity of ~  
forests prevents· cultivation? Is it owing to the depredation". of forest animals:' 

Sri It. B. liDaraja Hegde:The difficulty_ is that wild anUpals come down 
froUl ~ t  and destt"?y the crops. Secondly all the 365 days there is terribh 
malana, ~  people die, and there is nobody to take care of them. Thirdly, 
Government have not made any arrangements for distributing quiftine free. (It" 

for value, 8nd there are no hospitals. I am speakiogof my constituency. Sir, 
th8'8e are the some of the difficulties that are felt by the agriculturists. 

~  ,other fa<:tor con,nected. ,,:ith . the ·'.Grow !4ore Food" campaign is th& .. 
quest10n of ~ ~  trrlgatlOn faciliti.es. It is onlv this year, aftl;lr 

~  years ~  Bglta.tlOn, Lfind that the foundation stone of the Tungaqhadra 
ProJ8Ctiwas laId. From the speech of" Itts Excellencv the Governor of MadraR 
r nnd that this project· will be compfeted only aftet eight, years, therefore r 
I!'u.nnot con'gratulnte the Govem!l1ent of Madra!>. We find th:1t ouf of 220 mill;nn 

- or" ... 
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acres in this country which are under food grains, it is only 56 million aci'es O:\l.t 
of it that are i1Tigated, a very small area. Instead of bringing new.'lands, rather· 
doubtful lands, under paddy or wheat, there is vast scope for irrigation in this 
country, and if the. Honourable Member is reaily serious in producing more .· 
food grains, without which we all know we cannot solve the food problem. t· irrigation facilities must be provided to agriculturists,. irrespective- of cost, )rnd 
we knmv in this -country no irrigation project has been a loss: in fact,, tliere are 
irrigation projects in Madras-for instance, in Andhra parts-which yield int.e­
reRt to the extent of 22 per cent. Even from tihe point of view of investment. 
a proper irrigation policy and projects in this country will not prove a national 
loss but gain. Therefore, it will be wise on the part of t4e Honourable Member 
in charge to see that immediate steps are taken to provide better irrigation 
facilities to the agriculturists rather than forcibly convert some lands here and 
some lands there from, either cashew or ground nuts to food grains. 

In this respect my own constituency, which consists of South Canara and 
Malabar, offers ·1arge scope for minor irrigation projects. "\Ve moved this ques­
tion in ·the local Council. The Madras Government was . addressed, and. they, 
said, "Yes, we will give you some staff", but it.is now more than six months, no ." 

· -st,aff has been sent, no report has been prepared, a-ry.d we are. yasting
.
mont,hs 

· \ :after months without any advance in thfs matter. Therefore, the Honourable
Member must insist on the represent:ttives of the Provincial Governments t.o 
make some' advance in this matter. 

Then, tii.ere is· the question 9f the manufa�ture of ammonium sulphate a.nd 
�ornpost. The Gregory Committee report recommended that Government must 
i�1mediately take up . the question of manufacture of ammonium sulphate and 
the production of compost from rubbish. The other day I put. a question, and 
in reply I find that in Malabar and South Canara they produced about 220 c. ft. of 
compost, -and that last year they were ahle to supply about 200 tons of ammo­
nium sulphate. This is a poor a0hievement. . You know that the ,rnst coac;t is 
'"he '\'\·orst area that is suffering. for want of food, ancl ,rn are anxious that 
·f ,engal scenes are not re-enacted there. Therefore, it is necessar, that Gov-
1".rnment should take immediate steps to see that part of the com;fry 'is made 
self-sufficient as regards food supply as soon as possible. That, is possible only 
if Govemnient is really serious in supl)lying arl the needs of the agri<'n!_ym�ts 
including agricult.ural implements. 

There is th� tinestion a'£ import of tracfors. The Gregory Committe,! 
report advised that a sufficiep.t number of tractors mu�t be . imp�rt.ed so tl.}at 
more foocl could be grown. I find either from the report of the speech whicli 
the Honourable Member in charge deliv13recl before the Fifth All-India Food1 Conference or from his answers here, that they have been able to import onl

,v 
six . 

- tractors in to this country, I do not know where they are. 
There is also a dearth of agricultural implements. I must mention in t,his · .. 

<Jonnection\ what I read the other day in Sir M. Visweswaria;h's speech in which 
he says that even as it is, this country with its present resources can produce 
four to five times more steel -or just all that steel that is required in this country. 
But he says politically we are unahle t!o produce more steel. I do not under­
stand it. Will the Honourable Member'in charge of Supply or the Honourable 
Member in charge of Health and Lands t,ell us why there is a dearth of �eel for 
agricultural implement-s, and why agricultural implements are not, produced in .. 
1arge quantities.. or in sufficient quantities and. made available to the··cmmtr:? 

Sir, even. with the available food grains,' there is the question of transport. 
In the Madras Food Council Mr. Ramamurtliy was asked whv Mi1.labar was not 
being given a pound of food grains per adult per clay, he gave the reason that 
�he food grains are not being moved by the railways in time. He did not sa:v 
that the food grajns were not available, but that the raihrnys failed to move t,he 
food grains t-0 Malabar. The other day I found dm-ing t,he railwa:v debate boq11ets
anc

f 
eongra.tulation;; were heing exchanged beh'reen the Railway Member and

f,hc Food :1\femlwr. and t-he Food Member wa8 sa�ing ''We are receiving all 
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()(J-Opol'al,ioll £1'0111 the 1(.ailwa.y Board", -1 do t ~ know who, is l'ight. Either 
.t.ht- Mlldl'US Ad yiser WIiS wrong _, .'. . 

An BOAOU1'I.bleXember: Bot.h are 'wrollg. . ' , 
, Sri K. B • .TiD&rala Jle&de: .If the Food llember is 'wrong then the Railway 

l1embor ~ ulso 'HOng: somebody must ~ in t.he wrong otherwise I ca.lmot 
explaiu t.his inconsistency, If-the railways: Bre not. p"ro'riding eriou@ wagons. to 
move the food Sfllins the1 art' rea1l,y at fault. I would ask the Fooa ~  to 
see that. thol>o food grains are carried <!ontinually-but there is one t~  
The internBI distribution of food, The HODlOoUn"ble Food Member says, it re;;ts 
upon the respective province" Ilnd iI is t ~  dut·v t.o see that the food is equally 
diytributecl liud fairly distributed, But t{l see th"'a.t no'Wrt of the country suffers 
f01' Wfin t of food ('ertninJy l'('Sts UPOll hint he canno& ~  that, Therefore in this 
c.pufloctioll t ~  he requires facts ant! figures, It is more than three years 
or two years uow' since his ~ t t wat; created j' I\ud even today I can say 
that the deportment is not in possession of factt; and figure,,' 8.B_ to how much 
this eountl1 wants, or how much food 3 province wants: - even tl!e provincial 
governments are not in. possession of the figures, StRtistics are oalJ faulty and 
they do not try to collect propel' st!'tisties,' You cannot get even a district ~
lector to Ray how ml;lch his district requires, Therefore,'in these circumstanC'eB 
I would ",i"h that wherever we have got 's.srplus food grains, they must .be 
fuovecl dl\iJy andcontAtually to the deficit arE'a8, so that !,hen a real ~ t  
<>ceul'S and whl'n th81'e is real Rtal'vati.;)ll, these officials may not run about saymg 
~  our lines Bre cut or engllged otherwise wo cannot, move the food grains". 

Intimately connected wit,h the food administration is the question' of. the 
.grirm1tlll'ist's getting enough food,' I wag ~ throngh the '"Butler Report, 
Rt, has produced a wonderful report in whir.h he has given his experiences,. He' 
has examined all the differept systems of procurement and distribution which 
.re prevailing in di1lerent ~  in the matter of food administration ;nnd I find, 
that the needs of the agricultrl:rtsts are not looked aft-er properly, He says: 

".o\nother upect. more ~  perhaptl, than' hrihE'rY and corruption k that of pett.,. 
~ t bv minor ~  ~t it, gol"8 011 to a fail-lv extf'n.i:ve "liegrf'6 there 18 no 

douht, That it ab'ollld Rnd must he elimin&ted u. t'quaJly· undillput.ed. 'That ProYincil.l 
and Rtate /'p(wel'nnll'nt .. do uot. geTlE'raU, speaking, takt> i'ufficle:ntly ~  step.s in this 
direction i< J Am afrnid. It fact,. I ~ tbat all administrations ~~  be ~~~ 
and tha.t the greatNit f'JTIpRafis J!honlr1- hi' laId, upon thl' absolute essentlahty, of, t ~~ 
pett,y A D~ t .md instilling into all ItffiOEol'S and staff the fundamental PI'IDClpJ" that lD 
food tt~  more than iu any other IUIpect of administration ('rllvf!I'Dment officers are . the 
.an.ante of the people in tb,e trut' sense of the word," 

I hope the Food Member will makf> a note of it" I bad occasions to compl.m 
.bout this; mntt-er.and u8\1tllly be gives the ezplanatioD' that it is a provincial 
matter, (.1/1 Honourable Member: "R& is not here I") But I 8uppoae tbia 
report is produced for his benefit and J hope he will take the, necellB.ry ltepS .. 

At another, place, the ' effect of t.he procurement is described as 'follows: 
(p, xi)- ,- < ,"'.. • • • • 

"On, of the mORt vital ,aapeetl of monopoly procurement, if IUCUU is to \Ie achieved ,il 
to be able to uaure til.. cultivator' without any question that the ~ t  of himlelf, hD 
dependents and hill village ara 'prOlected, that is to say, he mIlS", ip mrplllll or nlf-aullcient 
...mag.. feel that tbe ito.quirementll of the villa. will remain within the vin. area or at, a 
lIflltrb.,V c\cpot" Rimilarly, if Jlt-ocurement il to 6UCCffd in delcit areas, producers m\illl: be 
.-tided that G9veI'Dment ill taking full relp0118ibility for t.he feeding of the people and it u. 
" curiflul hut u,ndel'lltanuable phenomena that ~ t.be rural dist.ribut.ion arr&ngepumts are 
well orgaDiIIed andraral rat.ioBing ill ia ftll'Cf', procurement isf011nd to ~ ~  -

Therefore. these '£wo considerations the Cent·ral Goveminent r:miat, lee Al'e 
-always kept, before the ProvinciRl GQ.vernment.s and also see th8.t tbev follow 
their instructionS. ,'," 

, On the other o.speet" about thE> pri('e of these foOll grains, I am very thankful 
to my Honourable friend Mr, Rllnga, who referred to it; but I would point out tlle 
dillastrOuB ~  that are happening, It is truj! there cannot' be a sinsle 
:price for tije whole country; and it will not be poslible; but t.herE' ought ~ 
to be a great difference between the prices prevailing in coot.iguOUA 'are8l. 
The Bllt.ler Report saYR on puge x: 

"AI an inltBn<'fI of what, would appeM' -to he unwarranted difforentil,t ion t ~ ('Alit' of 
'!ht.TanC01'6. Cochin andYalahAr mal' be quotHi where t.hf' pl'O('u\'emept ~ fixed are 
,-approximately equivalent to Ra. 7-;'0, RI, 6-1S-0 aDel .... 6-6-0 per Maund of pa,ldy 
..... pect.iv.q.r' ' , 
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lit. I. D. TJaOD.: .What p'age is that? ,. , _., . 
'Sri' E. B. JlDaraj& lIep: Page x. Thia is. in oue area on the weSt coast; 

~ whole area ilia deficit area; why should the price in'Tl'8vancore be RB. 7-8..() 
!Uld in British Malabar Iw. 6·6-0, and in Cochin which is adjacent to British 
Malabertha price should -be Re.· 6-16-01 He refers speoifically to the Madra. 
Presidency in bis report at page. v-where he says: . 

"Thue i&m'- are all the mon aignificant ... ben it. is appreciated that. tho level of sraiD 
prita in Madras hau been kept conailt.entq lower than in moat other part. of India although. 
it _,I ~ .. tru, to ., that the COlt of caltivation, at leu .. in 10 far as the collt of 
labolU' is concerned, is lower in Madl" than, for in8tanct", in the North." 

I must point out there'is BOme mistake in this observation. . AJJ.yway 1 can 
quote this paragraph to show that the prices in Madras are kept ~  
at a "ery low level, 'and it is 10 ... er than the price-in .any other part of In.dl •. 
As for the argument that labour is cheap, he should .... have alBO takeu mto 
consideration- the amount of production per acre; as a rule in all those areaa-
where we do not have iqigation, the produotion ~ much lower ~ the ~  
presidency than anywhere else in India-. Therefore. while fiDag t~  ~  
tibese considerations must alao be kept· in. mind. As regards the pr.ce •. Mr. 
B t ~  says at page iv-

"On the ODe 'hand, ~ even nmot.ely dependent on ~ t  . for their· livelihood 
&lid abo politicians will tell you that even 1l0W the cultivator ill not gcttin, a fair price for 
hi. produce and that the. rille in the pri«' of grain· is not 110 great as the rille· in the pricea 

_ of flIODIIUJDer' aooda-". • . 
Therefore the ~  FOO<! Member must take all t.hese ~ t t  

into consideration when the price is fixed or when tbe paddy is being snatched' 
~ .the agriculturists. 

In thilLconnection I will just point out what terrible mistaKe. lU'e made in 
c...rrnin IJro.villces. '!'he dewand is made in Some places under the Defence 
of India Rules, IUld in BOute p!llces they have got separat.e orders: e.g:, in 
Madras we have got the Gram Procuremeut Ordel', which requires that It 
Government requisitioning officer should · ... isit ~ cultivator's' house and fix 
the s. urplus which he must be able to deliver or sell and in Bomba), we have 
lot Jhe Levy ~  I. was just gOing through this leT)' order and I found 
that U Illull who 18 paY10g Rs. 100 as assessment has to deliver 1250 pyl'68 
of riee which comes to 120 standard mauuas. 1 have studied the question of 
production and from . all that I know 1 call say that if 120 maunds of rice 
is taken forcibly ~  a -person who is paying Hs. 100 as .aS8eBBment in .. 
ryotwari area, it is impossible for the family" to live., There will be uothing 
left to live upon: either he will not have 120 lnauuds to give or if you 
forcibly take it, there will be nothing left for him. to eat,; and the working of 
this levy order, I\S I see it almost daily in the vernacular papers from Bombay, 
has led to complaints t ~t  levy has been very excessive; and thousan4s of 
petitions and" objections that are filed by the agrit!1.llturists are not heard and 
no final orders passed.. I have got the same pictufe in my district. ~ 
and t.hou8ands of objections are filed against requisition ·orders but they are not 

heard. At some time, or other, Government. will forcibly' take 
, 1'. M. whatever is left. This state of afiairs., as I said some ~  back 

,when I was/lJpeaking on the cut motion on this tt ~  shouM end. We 
ahould not think that it is the towns men alooe who have got a right to live. 
If you are going to deny enough food t>9 the very, producer, 'you have no 
right to exist. (,4n H onoflTa,bl£ M I'mhrT: • ":production will go down next 
yeal·. ") We· are not again8£. rationing. We are not against taking whatever, 
surplus is available. but we are against the suffering which the producers are 
put to. Let me: make it clear that we Bre not afraid of the conl!equences, if 
the -producers are' forced to suffer in the manner in which they Bre suffering 
tods'V. The Hit:lstion is going fo be' very serious -l101es8 ~  ~ t of 
India instruct the provinoes to .soo that., the ~  are not treated badly 
and in t ~ manner in which they ~ treated today I e.rn 80J:1'Y to mention it· 
in this lf1:,use. Ina place where there is no rationing, a fairly rich ~  
~ respectable ~  ~ and his family was ~ t t  his ~  and 
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lhey Wtlre leediug ~ W 01' 00 people: ~ rules have application in 
that locality. The Tah»Udar \\;ith a posse of 'Police and the' Sub-Inspector of 

. Police went to the House 'and they entered the House when the people were 
eating. All people, got up becuuse outSiders eutered the House. The Tahsilder 
and the other people wl;lnt to the kitchen and examined every. vessel in which 
the food was' cooked. No' stepli were taken ~t them in spite of. the fact; 
th8\ this high handed action of theirs was brought -to the w>ti.ce, of Govern-
ment. This ia too ~  have no ~t  to YOJJl' introducing rationiog 
in every v.illage. We will give ~ all co-operation'. We ate more anDoU& 
fillan you are to solve the food probleill of the- 'bountry but if you WQIlt to solve 
it, solve it properly. ,... 

.' I should now like t ~ to Ol1e other matter ,conuected with the road policy 
of· the Government of Jndia. Wt! nnd :~ t the road fund 'is' not being fully 
utililled for the development of l'OQdriu, .this. . coun\l'y. Many of ~ villMea· 
do not have even kuclla roads und the mOlleyearned by ,the excise duty, i.e., 

. ,'the duty levied on petrol is not being utiliSed fer the construction ot roads. 
In theae days we are anxious that the movement of foodgrains should be faoili-· 
t t~ without any difficulty and roads are absolutely essential. 'Therefore it ii· 
proper that the Government must devote some n'fad' funds towards the deve-
lopment of village roads. Even t4e'motor traffic that. we had in the past has 
~  cut down to() a large 8Xtept. We find on the roadaide hundreds of people-
waiting for one lorry carrying 25 .perBOlla. / Hundreds of people 'wfto want to 
travel don't get seats. Therefore I would request the Government of Indi,i. to-
see that, the buses whicb tbe1 obUUn on leaae-lend are assigned to the respec-

,tive provinces in large numbe!s, The question may arise that this would be /I 
heav) drain on petrol but luckily the use of cha-reoal gas in South India a. 
well AS other places has been a auccess and ita use ~  be .ehcouraged \in 
all these public vehicles &tid petrol should' be- saved as much as possible. 

There is al80 the ~  problem of petrol not being distributed on a reaeonahJe 
basis to the Civil consumers. I find that L man owning a car which is more 
than lQ Hor'Je Power ,is given 12 gallons for three months. that is four'.pllODB-
a mont,h. With four gallons he cannot take his oar more than 5Q miles. ,You 
find the same story witb regard to supplem;ntary rations. They are not given. 
unless a man Iroves that either he iR com'ertecl with some war effort or he' ~ 
in -the National War Front or he is in the food administJ:ation. It is almost 
impoSsible to get supplement'ary coupona for ordinary car owners. Therefore' 
I would request the Government of India to call fot' tbese figures and to .see 
whethel',it is not ~  to increHse the basic ration of the civil consumer. !' 
·find thpt logs of wood are being earrie<1' in our 'prflvince in lorries which . use 
petrol ~  th(' ~ are not being Rn ctu'l'ied. I also find ~ t municipal 
lorries iiriw'u ~  pet.rol :Ire llSet1 til ('arr.,' ~  whereas munieip.aL members 
canuot get petrol. ~ t  all there is no urgency in thE' matter of firewood:, 
Theil!) lorries wJlich eo 11.'y. only firewood or rubhish' should be, allowed to use 

~ ,onJ:v charcoal gas and more petrol should be saved and given to civil consumers. 
The }lTeSent bllsie rutp Rhould ·t)e ~~  to at l€Ust to 6 glllJons per month 
0' 18 gnlIons A quarter. as W(\8 originally the ~  - . 

T now come to the. Department of Education. Health and LlmdA .. We find 
the' Government of India complaining- t.hat, they are not /letting ,enough edu('ated 
men for .the .varlous indllstries Illld otbel' technical. johs. 

Mr. ~~t  PreBldent (Mr. Akhil ChAndra Datta): Yon have ~  spoken for 
about an hour. 

Sri E. B. JiDaraJa Beide: I shall finish iu nw" minutes. The Sargeut, 
scheme requirel! about 800 crores .a year to put it into practice and we are 
really SOlrY to set) that the Government of Indio· have 110t yet published their 
decision. 'whether they ·are going to accept, that sOheme ot not. In this con-
nection I would like thE:' Government of 1I1dh-t,to help substllntiaIlv the BenaJ:eS' 
Hindu University. the Aliga.rh and Delhi Universities to enable them ~  start 
technical training colleges and to' enable them take in at least one th9us&nd 
8tudents each. This is- the 'only WAy by which higher' teohnical eftllClB.tiOn, 
could" be -encouraged in this country. y, feel that sending a. large number ot: 
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etudent& 'outside this couj)t.ry for t.ra.ining is' t\ huge t~  1 would ratl;ter 
reoonunend a larger gral1t being giyon -to thea;e institut·illOS. 

I shull 1I0W refer tv t ~ Dt>pllJ·tuwnt of A ~  I tind that this 
department hai IlO Ilrehrl'u!ogicul ·~  jnst us adntittedJy the 
GOY(lnunent of ]l\diu !lIlCl 110 lIliuel'al polie)' til! nvw. The whole 
count.]'y is diyided into 8 or 4 eircles ond \\'(1 timt that the wQl'k they produce 
is very little and the plne.eli which ought, toO hlh'f! been explored, have not been 
properly explored. Therefore I )}'ould request the Government, of India to 
·de'Vote some time t.o s(le that in the <'Vi> !>f those places which are not explored. 
particularly in J(arnatllk eoneiRtmg of Belgamn, Dharwar (\nd NoJ'th Canara. 
suffident giants !'hould be made for exploring tho,;e IIrea5. 

:Sir, the iaost poiot that I woultl t.ouDh ~ 'ill ~  ~ labour. The other 
day I put !;orne 'questions and the Honourable the "Supply ME'tnher was pleased 
toO say that all the wofkers in Arn.vankaclu Or(lulm('.4\ ~ t t  in t.he ~  
which is in my constituency, were satisfied Imd that tbose 6bjt'ctiouI> whioh I 
put before. him were only made by a very small number of workers, about 100 
out of 3,500. Whether the complaints ure mud!' ~  onc worker ,or WI) workers 
out of 3,500 workers, the smal! numher of ('omplllint;; HhouM not· stend in the 
wayo£ l'ic'ol'essing tJ:Je griennces .of. tHe workers. What do 1 find here? I find 
-that women oooliew get six annas n day und the l'nnle coolies get about 14 ann.s 
'8 day. In this place where rice is selling at, three seers to a l'upee, what can 
w0tpJln cooly do wit.h six nnnas. SiI', this 1IllPPt.'nsin a Government. owned 

"ordnallce factor.y. It i8 not a private factorJ. hl nil t,hese labour tt~  I 
want the Goyernment of Iudia must properly look after their own lsbourera 
working in the sEweral ordllllll('e fl,ctories, which I ~t  are about 20 in 
number in this country, The Go'-emment should introduce all those new 
reforms and projects betore they compel t ~  t~ industrialist in this coun-
t,ry. ~ On the other hand what do we llnd. The labourers working in private 
indust.ries ate much bettel' off than those working in ordnance factories. The 
other day, my HOllollruble friend Mr. Joshi referred to the Arava.nkadu fsctory 
and I 3m ~  thankful to him. There are many complaints with regard ,t.o 
this factory nnd I do hope that the Government· would look bvo the tt~  
The workers there do not got proper medica.l help. they do'not get food 
grains, there is no cbeap_fO:9d grain shop for ~ B  people have to walk long 
dist.anc,eR in "Cold nights, and they are not provided with wann clothing, 'rhese 
are some of the c!omplaints which I am sorry toO say the Superintendent. of the 
Factory seems- to 'have refused to. look int.o and he at. one time seel'll!< to huve 
refused to see (lven, t.he leader of the Labour Union. This state of affa.irs 

• eaimot be tolerst.e.a-. I wish G9vernment will see their way, t.() tn'at these 
:workers under them" properly. 

Now. Sir, there is ouIy one .more point, that is with regard to t.he two Bills 
-that are before the Assembly, the. It;tsurance Bill and the Ban1cing Dill .. I 
understand that the Income-tax Bill 18 about to be wit,hdrawn. I wiBh Sir. 

·t\le other two Bills are also withdrawn. l,for one, w()ulcl like -that the' GO&'-
amment of rowa instead of taxing the people and tht' ~ t  (>vell inRtend 
~  raising .E.P:T., should ~t t t t  Insurance :Lud State Banking, All the 
-profits wInch today are bemg appropnated by capitalist. will get. into C1overn-

"" ment coffers and we are here to support that mo\,e on the part, of· HIe Govern: 
ment. Instead of that, the Go,erilment are trying toO kill these small Banks 
and the 8111aJI B~  Companies by bringing t ~  Bills. ~ ·lookB 8S ilthe 
Government are oo1y prepared to destroy and not t.o C.oORtrUr't. . Sir, with tbeee 
1ew reD1arb, I resume my, Beat,' ., 

j)ng Ab4111 B .... Ohoa4hury (Assam: Muhammadan):: Mr. Deputy 
President. Sir, &1 ~ oOut.£let I want to point out th&ttu my speech, I will' make 
mentiOll of wbjeot& which will concern the Honourable the Food Member, the 
Honoumble Member for Industries and Oivil Supplies, the Sc(\retar:v to tbe 
WAf Department., Secretary, Posta and Air !l.nd t,be 8ecretary, DepartiDent 01 

~t  Hf'.alth and I.ands·T find onl."·tbe ~t :  to the Department of 
~ t  Health and LandsiB .preF!ent 'n the HOUle and other Members 
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concerned ~  not prescnt. I do hoptS ~t  t will .. say will be ~ «> 
ilia 0 other Members concerned. I 

fte BODourabie Sir Sult&D. £Jlmed (Leader of the House): Will you kindly 
~~~  '. . 

Dewan AbdurBuith Ohoud:b.ury: The t ~  ~  the :'I1",rnl>e1' for Indus-
tries aud Civil Supplies, The War ~t  the Secretary, Posts and Air and 
.tile Secretary I Dep"rhnent of Education, Health and LandA. 

Sir, I 001 seriously concerned about the ever mQunting defence expenditure' 
of the Budg!3t presented to \l8. This staggering expenditure of ,over 456 
iSlOreB of rupees are .t·sn times the pre-war ·Sgure. Besides this 456 cr9teS of 
rupees, there are mauy C'OllceJ\led. items of expenditure ~  t() India. ~  
are told t.hat these expenditures are for the defence of IndJa. .;rhe .qUEWtlon 
which is looming large in my mind is, is it for Jndia'" defence or are we spend-
ing for .the :yclJted interests' of British imperialism? I think Sir Muhammad 
Zafnlt1a1t KhaJl hilS ~t  'said ihot ~  Indian.s m'e ~ ~ Hod fight-ing 
for others' Muse. .Tustice demands that t.hls staggermg expendIture should be 
bome by His MajestY'f! Government..' ~ 

Sir, we were t.-,ld trlllt c'very country SlltYt"t'ed d,minl! the war and as India 
18 at war, so her aufferirig is ~ We are gladly agreeable to undergo 
mOle suffering. if we get our freedom and right of self-determination. We are 
.uffering not for o\lr cause but for British vested interest. Apart frOm the 

. staggering sums of money spent and· variOU!; contributions made. India hal; 
sustained the greaif'st loss in terms of htmlan Buffering. ~  and famine 
are twin illegitimate war babies. Bengal lost OVE'1." 35 lakhs of her population 
in starvation and another R5 to 40 lakhs have heen crippled hy· various epidp· 
mic8. ,W£> have paid M niuch at t ~ n1tnr Of war ~  'for notJllng. Othe!' 
countries .will be m,e. they ~  . have tbeir own ~ t of ~ t  
t..he"wiJI have their liberty to reCODstruct and rebuild their future in a ~ 
t.heY like. hut we suffered "so mUBh. paid 80 mUClh. we showed so much ~  
and sRC'P'ifiCf\. we lmderwent so mllch suffering,' not for 'bur interest bHt for the 
86mina1.iori of Britiflb nl1e. . . .' 

Sir. we 1.\1'0 told of, ~  .ncte 'of Crucltie\lt; murders, slsugbte1."s. by Germa.I)' 
and Jap faacism. They are really horrifying. In, my district in B ~ 

·'tn.lage alone, over 14,000 people died of malflria. The t ~  to the Depan:. 
ment of Rducation. Health nnel LandR in rer>ly to n queRtion of mine the other 
day said t.hat only Q.OOO people dierl. J wnnf-t.8 tell him that he is not correct. 
T.bMP. t t~  dNlt,hl'l occurred for want of quinine and proper food and t·he 
contagion earn£> from iVRr projMt.S. There ,,-ali; no food or qllinine h(>cause of war. 
Are not such staggerillfl number of deaths in one sIngle t~  under British 
rule more bonifying? 
: Bir, a8 one representing the Provineepf Assam, I want 'to tell the Hon(lurabl,' 
Bouse that our province stands on an' entirely different footing as compa.re.d to 
Qi'ber prcwinoea inasmuch 8sAssam has actually been in the war lione.., . 0\11' -
province had to face an enemy within her frontiers. But, Sir;' just as t·he 
soldiers fight in the battle field and the war profiteerR make 'Profit .sitt..mg fit 
home, RO our prOvince, is bearing all the hardship ~  heinglii the war zone 
while Pl'ovin(Oes remote b'om the wllr zone are btf!>Y stl'engtbening their'resources. 
1 beg to hI' excused for this ~ t  hy Illy Honourable f"ipods .from other 
prllvincl(Js. The)' Are busily setting up new indllRtrieR und t t ~  are fortifjillg 
thcir positions for the pORt-war period. . 

.As it is, Assam is a very uudevelopf.'tl }'rovince. "'e hove not got institu-
tiOIlS thnt tIl·e· . (!()ll"idered cMsent-ial for tht, prO}I'es\,;aJltt (l('veJopment of a pro-
vince. We .liBve n()tgot a.ny Uliiversit.y, Engmeer;ng Co1fege: ll()r have we. got 
any MediCRI 01' Agricnltuml ~ ~  We have not. even ant t.he money ~ 
'too start inRtitlltions like thMt'. . We ha.ve· not ~t monev to hurneR our neil 
undeveloped reaources for ~ t  purpOSetl. . In t.he past, OUnl l)ave been It 
!'erics of deficit, budgets. '. ' 
.. We ore t'Onfronted wit.h t.he nnomalolls positlori that a province likp ASIlRm 
which is an operationa.l ~ is Rllffering all tl1e ilf's' of inflAtion, because' tbe 
Cenh'Rl Governmpnt "'hil'h !'Ommand nl1 the trans'('IOrt re(;onr"E'S t ~ t  pump 
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into my province a supply of consumers' goods to llleet the bare necessities'vf 
lift'. We. have ~  ridiculous position that provinces in the rear which are noti 
beset wit·h the war problem, or Assam are enabled to cush in 011' war-time 
prospeiit,.v by developing their existing. iqdustries, by sta.rtinrnew industries 
'With direct financial assistance from the 'Cent,ral ~ t  by manufacturing, 
articles of war which are sent to Assam to choke the lines of commulliciat.ion in 
the province whiCh might otherwise have been available for importing essential 
goods. The plain truth 'Is that other provinces are profiting by the geographical 
accident that AssaD! is nearest to enemy territory, t.hat ABeam's cornmunicationfl 
lUe required primarily for munitions of war, and that it bas not .been able ~ 
add ~ its thiee major industries, namely, oil. ~  and ooal. There is extremE" 

~ of cdhunodities like salt. sugar, clothes. etc. in Asaam. Rich and poor 
~  sUffered and are still suftering for want of these essential ~ t  

Sir. in'my province of Assam evefl stesmer that pUt's in tbe rivers is either 
owned by India General Na.vigationCo., Ltd. (incorporated in En&land) _or 
River Steam Naviption Co., Ltd. (incorporated in England); most of the tea 

~ gaMeJia are owned by European fipnSI and our oil resources are in the bands of 
foreigners.. ' - _ - . 

- In reply to a question 'the t ~ day regarding conditions in the River Steam 
Navigation factory at Fenchuganj, I was told that it is a ~  subject; but 
the company which controls the entire river steamtrarispart of the countrv i. 
strong enough' not to be inlluenced by any obsemtion of the Provincial Gov-
emment-. That is why I WIlntedtO' point out here that out of 146 workers in 
the faet()ry more than 82 are ~ tt  lese than one rupee a da:v as wages in 
theae hard't.imes. But t.he reply t.o the questioDs w.86 avoided by the War 
Secretary, . 

Sir, the Government of Assnm have made every eff6rt to improve the provin-
dal finance. They have made every effort to improve their position. But stm 
Wt" ~ that nothing eftective could be done. The Governmen$ of IndIa hare 
given' ~ doles in the shape of reduction of the slAbs in the civil ~ ~  

- exemptIon from the payment fo .. Assam RiBes, some assistance in the matter 
of Grow More Food campaiJiPl. In the words of the Finance Minister of Assam. 
Uwhat A888m wants fTpm the Governmenii of India is not aoles '00£ t ~ 

. flbare". .../ 
Assam;1\ deplornb1:v poor, the..standard of living of her populntion is vp.ry low. 

It c4nnot be miRed without t: ~ help of the Central Govemmp,nt,. Th(' Niemeyer 
,,"ward ll8.ve Assam on1:v SO 1akhs of rupees annually from the Central Govern-
menf.. It js painful to tell thill Honourable House that apart fr<1ln petrol tax. 
:md Hormal cest! on tea. only by asleRlling an excise duty of annus two pel' pound 
Oll our tea, the Central ~ is pocketinJ!' 81 crores of ~  which is 
,mor9 t.han the pre-war revenue of Ass:m. We have heen agitating for a long 
timE" for the revjsion of the Niemeyt'r Award; but in spite of the just4ee of the 
cause the matter still remains where it was. I appeal to Government not to 
. .stick to the Niemeyer Award dogmatically but to reconsidet' and re-allot a 
greater sum for my war-ravaged province. 

Sir, if the Government of India would be serious to grow more food, 'then 
hundreds of acres of land would not lie fallow in my ~ of Assam. There' 

. is the line system in Assam. This line system prevents irumigrants from tlie 
districts of Bengal to settle knd cultivate lands in Assam and enn to be em-. 
ployed as ~  within the line. . , 

To raise the standard of the people of Assam, to'secure advance in education, 
ill health and other matters, we must be assured of ample food for ourselves and 
to export to deficit areas for il;nporting such goods whloh we need mosti. 
Greater areas of Assam can be ,brought under cultivation and the Grow More 
Food campaign can be'made successful, provided the Oentral Government care 
to do it." . , . 

Sir; ms Excd,lency. the Governoz: of .Assam while addressing tlje .. ~ 
Assembly on the 16th Novdlber'laat ,aiel: r 

"MymenaiDlh ilnmiJl,'l'lYlt. who have no· adv&IItage-. iii edueatiob 01' health over A ••. amMe 
people.'produee .two to three timet! t.he ,am!)UDt from thll .. me8crtag • ~ , '. • 
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Still they are evicted a.nd driven from t ~ land where they have settled, for 

.several yearta. This sh,ows that if the faUo",," lands are distributed to these land-
lesM Oultivators fOJ cultivation more food cAn be had. 

, The stock arg:uments aga.illst abolitiop, of Line System are baseleSs appreheu-
, .tiion of ovtll'-population, hampering themterest-of tribal people andlsstly the 

question of peace. Sir, the question of over-population is absolutely baseless. 
With Alsam's .immense natural resources and by developing agriculture and 
industry b.jthextensively and intensively, more and more people can be pro-
vided in Assam. I-tegarding the misapprehenaioll of hampering the interest of 
tribal aud indigenous population of Assam" there is enough fallow land and 
keeping ,a portion reserved the' rest can be distributed amongst the landle. ' 
immigrants. 

Sir, His Excelleucy the Governor of, Aasam admitted in his speech ~  16th 
November Aut: ' , ' ',- I .' 

.. Nowhere elae iD, India baa, t ~ been .ueh ~ mizwre 01. race. as in' the Assam ~  
ad nowhere have tb.e peoN" bved 10 more harmooy." , , ' ' , , ' 

, Still the qUC3s£ion of peace comes1 Peace will be disturbed, more shootDls 
" will take place if there lire men without land, whereas thousands of- acres of: 

i,allow land lie lior, nothins'. 

:Sir, HiS ExceUency the Ooveruor of ,Assam 00 the 16th November spoke 
.. ,!"out two Wl&logies, l'alest.ino and South Africar in rega.rd to, the abolition of 
the Line 8ystem. We never support the South African Government for ousting, 
the Indians who through toil and suffering brought prosperity to that country. , 
I'he right of Indians in,...80uth Africa must be respected and protected. ,The 
P~ t  analogy, 1 think, waS ~ t  quoted in, connection with the 
f'el1loval, of t ~ System. The British Government, after'the first world 
war,' broUght. Jews from various, European countries and grafted them iv" 
Palc!ltine, ,gave them lands which were previously owned hI the Arabs. In_ 
Assa.W, the immigrants enn be given fallow lands, not those Janda which' are 
0\"1100 ~  the people. ',. 

8ir, all taxes are ultimately borne by the consumers" The peasant's only 
l'eCl'usfiOll is tobacco and bet.el-nut.s. 'l'nese cOinmoditles have been ~  to 

-.deprive the poor people frem their only t ~ T/he total amount of taxes 
collected on t ~  and, t D ~t  is meagre in comparison with the huge, war 
expenditure. Cannot" the Honourable the Finance Member ask His:Majesty's 
Oovcrument to pay this petty Bum or raise it in India by loans to 'give relief to 
r.he 'poor people 'l8ir" Benga! and ~t  of Surma Valley of ~  province ~  the 
main growing ~ t  of betel-nuts and the imposition of excise. duty oli betel-
llolLs tells heavily on the pOor growers 'as well as, the poor co,Rsumers to whom 
it 'is a cheap recreation. The imposition of excise duty on betel-nuts, irre'W6Ctr 
4,:e:' of the prices of the different <J,.ualities, is wholly unreasonable. Bengal and 
part,s of Surma Valley are the prod"ucers of poorest and cheapest 'luality of betel- .. 
~  The present price of petel-nut varies from Rs. 10 to Re. 40 per maund, 

'without duty and the excise duty 06 the cheaperqualitly worb out as high 118 
100 per cent. nnd on the superior quality as about 25 to 40 per C6Dt. The main 
hurden, therefore; falls on the already heavily burdened poor consumers. In all 
iaimcl'l[! this exCise ~  on betel-nuts, should be Bbolishedand ~  must be 
'l:;iven to the poor people. 

Sir, 1 am ~  letters anq telegrams from every 'trade centre of my 
pro'vince that there is flo cloth iId.he ma.rket .. A ~  famlno iq.,.cloth .bas 
,ht,en created' in the coli'fltry. The food fn.mme was Jllmted to Bengal, Orl'sa 
31l1d Trnvnncore but t,he cloth famine is everywhere throughout" ~  toiay. 
lnspitc of n huge ~ ~~  01 a Textile Directorate we are oemg ~  
into It barbaric stage of CIVlbs9.tion. Government should'l.lee that the dlstnbu· 
tion 'is made thTough proper persons and cl6th is avai,lnble in all.parts of _, the 
~ ttt  , ' . ' • 

, fAt this stage, Mr. President (TbeHono:urable Sir Abdul', Ihi.mm) ,resumed 
ih(· Chair.] • 
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Bir, when thouslWdli Ilud thousBudt; of ~ wel"C dyiug from sta1"vQ.iion ill, 
~  neighbouring province .of Ihmgal, lluge quuntities of toodgrainlJ were Kept in 

stock purohased at, an unfair prictl hOUl the agriculturists and' WOfe allowed to 
~ ~  T!le bun un export aggruvRted tile Bengal famine.' What & greater 

Qalunuty can be brought on this tlarto' ~ the llretlenoli. most irresponsiblQ GQvern-
Ulent? Sir, during the lust two years enorU'lOUS qulltltitit:1i of foodgruins have 
been decomposed ill nirious lllucl's. In most 01 the (·ases rlecOlU20sition occurred 
for not storing thew properly. I lUll liure if the t t~· of foodgrains that have 
been rendered useless by this irreeponsible GO"erl1ll1ent were left in t4e hands of 
the people, or vllriotls local organisntiol18, many of the vululLble lives in Bengal 
could be saved. Let the Go.emment publish fllcts nogarding. total quantities of • 
decomposed food sjde by Ilide with their lilUcL-ud.ertised achievements from 
Grow More Food 6.'llUpHign. I lun sme,it wilt be ~  t,hat,we ,lOst more food 
than what. was grown 11".tI result of the {trow ~  mUllpaigu. 

tiU', 11lw 'ttillilllg 01 lUlit Dccoo:.b6lr -when ulOnopOlJ ~t ~ IItgtmts ill 
~  Vauey ottered only 1'11. :d-tJ-!-I to ~  34:1-u PCl' 111lluud Of pad<iy. ~ 
obtaining a seer of Ululltard Oll,-salt. &nd ~ we had wsell a lllaWld of 
{>Ilddy. \)ommon ~ lSays thatt.l1l' prlctl ofl\ UOUll11odtt,t.sbould be Sb;8d at 
lIueh a rate, .so thlit ~ :;ellel' l·au 1lurchu8c hll requirclllt'Uls with tne ~ 
obt.ained..tiut. thi» ~  ww; not fullowt..'tllU ~  \ alley . thuii the agJ.lcul-

."turiiits were deprived of t ~ tUlr price und. the stores were t ~  to be dtlcQ.w-
poSed. -

.L lit: Hououruble the tow .\.1t·mOe}· the olller day iu relll,) to the cut motion 
(Jt lUJ .d.onouruble fl'lt'uu, .Ur. VUIII, !:Iuld tout bo Illude exbaUt;ti"e tour in Ass3n1. 
1. Jillo,," W!mE Wtlli We t.>Xlellt 01 llili tour. lit' W":llt to ;,ylhc1. rue nltcluoon lWei 
lett. for t:ihiliollg the ~ t ~ whert: he put up Ul IIhe ~ t  
t ~  and left MiIJoug tile 1\1,10\\'1ug IDOl'mug, cUlllC t~ : ~ lhet and _t.hen ~ 
Assam. No publIC repl·esentlltiveti eowd see hllll or tulk to 111m. He got "n the 
iuformation given by the Uovernment officluls tbere. 

Now, the ASSQlII lioycrumeut ~ adopted It POW;)' oii1ireclI oftiuial procure-
ment. 'fllere ShOUlu· be 8 celJlllg ~ tor rll·C l\wu t ~ III parity w.lli j'rlceb 
of other essential (''01l1modities require4 by tbepeawUlts. it that is not done .. 
SunnaValley peutlanta; \\"111 Utl ~ t  sell theil' products ~ n llluch 
cheaper price and buy their netJesSlties at Il higher price. This wil! mean tha\ 
many 01 tbeir' e8lfentiol requirements will l"elUam out't!idc tlit'h· t'tlach und thus 
there wlll be further ~t t  of their alrtlady ruintld. cOlld(tioll. 

Sir, in Aaeam there hal! been Ull appalling uetedorutiou ill postal tltlrvice. ·1 
draw the attention of the ~ t  ]Jost!! and Air DepartlJlt:ut, to till!; flWt. 

Sir, 1 will not take mud! tllne 01 th:" Honourable JJoua.:t·, ~  wIll conclude 
by referring totWQ points which 1 hope the War Secretal)' will . kindly note. 

- M&ny house!:! aud educational iUtititutiolls ~  bt:cu l'equislt.ioued for war pur-
11Otle8' in w1' province. ~  thlft Wilr (',()llliitiolls hU,"e improved, may W(l not 
t:xP8(:t thut our t·ducuti')util jllstitutiollS <1111\ ~  \\·iU be given back to us? 
,. Then, Sir, fOJ· the ~  of lunding gl'Ouuds lind aerodromes, village. have, 
been acquired but unfortunately the question of cOlllpem;utioll is still p.ending· 
in several cases, and this has caused unsIJealiahle hardships,oll those who had 
to leave their ht'Hi"th und hOI 1:11,', My- Honourllble frlel1c:l -'Ir, Dall1 raised the 
qUlUltion and he had some correspondence with the -CelltrMI Government but it 
\\'8;; of no U8e. \-\7hell I was ~  t.o Delhi on the 1st of February" people 
from Ktffaura, Akhalia, I,Hld Shnlutikar met. me Il,nd told that, they had not yet 
received proper compensation. J request the ~t: t to take immediate and. 
proper Step3· 86 that all tho!1e ~  may get their cornpen.!'!aiion money without 
further delav in respect of nil 1611<1 acquired for military purposes . 

.. With these words, Sir,. I ~  . 
Sir VitllAl 11. OhaDdavarkar (BODlbuy MillowneN' .A.ltsociatiQu: [naian 

-COmmerce): Sir, at the ()ut!!et befol'tl I spenk I would like to say that the 
pomts on which I proI'OtIe IIfJellking relate mostly to the Pinauce ;Department. 
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tke Industries and Civil Supplies Department. and there are one or two points 
relating to .be Defence Department, f am sorry ,the Honourable the Finanoe 
)Iember is not -nere. - . 

• • 
Sil', I quite realize that ill the midst ola t-otal war it is not right and: propd' 

f.or 11., t.o qlwstioll the jURtificatioll .or .otherwise of the methods adopted to 
secure t.he eMential requirement80f the various Services, nor is.it desirable to 
go int-o t·he various items of expenditure. Althdugh we have spent a consi-
derable amouut, both on revenue Bnd capitulo h,eOOs, under the head of 'Defenm( 
in the lust few year .. , it is rather strange ~ t  unlike what has happened in 
Cauada unll Au st-l'8li It , the expenditure does' not 8eem to have-left us with uny 
defensive strength of a · ~ t· value. Is it not' surpriaing that even under 
the t ~  ,of WilT, Ausb'8lill, 8 far off ~ Continent, . with comparatively 
1(\.,,, nntm'al advantages than lndin, bas been able to build up Aircraft and 
Shipbuildtng industries capable of meeting the ~ of war? Even in ' 
the matt.er of Navy and Air It'orce, wha.t we now possess cannot surely be re-
glll·<1eeJ.lls n<k'qullte to the size and reeluirements of our country., 

1 would like to ]i-lIlke a submission in regard to 'the 00108sal expen'diture ou 
Defl'nee. If (iovernnltmt ~ really UllXiOllS·. to allay the misgivings in the· 
mind" of people of all 8e(lt.ions, with regard to the justification of t~  huge un-
~ t : t~  on Defence and if OOvenlm!'llt are really desirous of 

inillsing contide1lce in the ptlople of the country, it would be -highly adYisable' 
to !.lave the QO-operation and 88si8tance of a nop.-official Committee of Finan-
cial Experts of the country to scrutinize the eXllenditure, not with the idea of' 
6Dding fault!, with past :actions, but with a view to' avoid . the ~ t  of 
errors of omission and commitlsion. The impression It'gitimately prevailing in. 
the ,minds of even responsible persons seems to be that, under the pretext of· 
war, &Dy amount of \,-al1t-e "is pennissible, and that. apything can. ~  with. 

:~t  intbe matter of hupdling the t ~  money., .• 
The next point T wish to refer t-o is. the question of sterling balances. The· 

acoumulation oT tlt.erJing ~  in I.ondon during the last few years has, been 
a source of anxiety t.o this count·ry, imd a good denl of controverSy is raging 
round the que&tion of the ~  its realisation by this country. High boJlf"Iil 
were raised 'when -the President of the United States of America convened 8._' 
Couference of the ~t  Nations at Bretton WllOCls to find a sOlution for the 
various rnonet,ary problems which would confront the .world after the war. 
The Indion delegatiol;,- which collsit.ted partly oLoffi.cial" andpart.ly of non-
offieiulij, all men of great capacity and integrity suggested that t ~ Sterling 
balallces, which tile' United Kingdom owedto Indill, should be liquidated 
thl'Oligh the mechanism of the t t : ~ t  Fund which was pro-
pOi't'd to bt: setup. CnriouHl, enough, the Indian delegati.on was asked by the 
AlII .. t·il18U ,GovCnlllll'ut dey-gates to $eek the solution of our problems through. 
rt ~ t t  ~ t with the lTuited 'Xingdom.TIlUs, the very objective 
of ('()lwerh'cl. multilllterlli uotion was defeated by sllggeBting recourse'to bi-
Internl action .. If the question of the orderly liquidation of' India's sterling 
\)tlllilleeS is llot tl> eOUle withiu tbt· jutisdiction of the proposed IntemationRl 
l\I'lIIetllry,I:<'1I114L WI:' do 1I0t quite understand what ·benefit India is ~  to 
del'h'e ~  joiniug the Sobetne. It looks like saying: Your problems are ~  
0"11, 'but do come to assist us ill -SOIV:llg the difficulties of others. 

~  Sterling, bal/mceR ~  !pouuting up every day. Having regard to the 
~t  of thest' haluI!ces, it ~ ob,·jous that they -Cimn()5, be liqlJidnt.ed 

· ~ t  The great Alhed Nations arc not going to assist us. It is, there-
~  ,eRRantill1 tlt."t sOllie ~D t should be reached with regllrd to the 

~ ~  the fllnJlIlcr in which the liqliidation is to take place. If· 
('R1I'lot be dt.'llit'tl thllt .. ClI> 11 creditor. India Hh.ould have .her say in regard to 
the form awl the YWI'iod .during whit!h the repayment. should bJ ~ t~  sub-
je?t.. of. course, til. th.,! 'lilllitutiOli:'l 6f' the . retunlillg (',npncity of the United 
'Kmgdom. Tht> Fllul.lll.le l\Iembel' has toM Uiil that since mlll1\"· of the material 
dRill are- gtill illcollwlete ~  II1lCel'tni.u, ~  negotULtiolllilcnn ~  be entpr':--, 
eel UpOI1 with' Hi9 ~  ... ~t t  GO\'I;n)ment nntil aiter t.he end of the war wit&. 
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tGElI;many. 'The answer is strange ·and jf anything is likely t.o cordirm the sus-
picion of t.he int.entioll.f.of ~  debtor. I am·llottmspecting the F'inance M.elll" 
ber. I know he is doihg his best to fight our case and ~  our interest.e . 
.Bm tbecarlier an arrangement isrellc.hed the bet.ter it would be in the interest 
of W.h pl;lrties. . . ' I 

1 !lOW come to the question of the ~ <loUat' pooL -Smce the ina,ugu-
ration of the Empire dollar pool, India is being made to contribute to it ~ the 
.dollars· that accumulate t.o her oredit. It is true thllt India. has been allott.ed 
every ~  Q certain amount of dollars from this dollar pooL It is, however, 

. st.rlluge that a- statenlent, of I;\ccount6 on the operat.ionll of ~  'pool is not ~ t ~ . 
.eomillg. Last year, the' Finat;!ce lle.w.ber was good enough to l'eferto nls 
Majest.y's Government's willingness to set aside. ea.ch yea-r, as a special case, 

-.a part of the doll&r8 accruing from India's export.l'I surphls to ~  United States 
. of America. He' has just 'infOrmed liS that the Gonnn'tl,ent of India, after a 
yery careful examination of cUlTent figureR Rnd tendencies, ~  agree' to RI'-
cept an amount of 20 tnillion doUars for the calendl1t year '19« ann Q simBal' 
amouqt for 1945, these amounts being earmarked for India's t ~ deve- ' 
lopment. This is· indeed R. small mercy for which:we are. thankful in the 
Finance Member . 

. Di. P .•. Baaerj ... ~t  Suburbs: ~  Urban): You 
.are alwayd thankful ·for -'flJriaU mercies. ' 

. . . \ 
. Sir Vlthal •. ObaDdava.kar: What can we do wht·n the people 911 theot.bf·r 

'fJide Ire Dot preptm.-:d to take ·office? . 
. 1 next coine to the question of commercial saf(lguards.in t.be ~ t 

.of .1ndia A ~  I nm sorry .hat 1. did not 88y that 1 would also like to hl.lve tllfl 
'Member for Planning Ilud De\·e\opment also preSent. - l\:hen I am speaking. 

! refer to the t~ t t  ~t t :  amongst. the rlntionals of. this country fClr 
.4e deletinn of th()lo:e dRuseS ill the Go\'erument of India Aot of 1985 which 
relate to collubercilll safegullnls, on the growld th",t those were put U]) specia.lly 
·to prott'cl the t ~t  British and foreign· commercial interest;; ill the 
~ t  at n time when India was in t\le pO@ition of. It debtor to the {"nitI'd 

~  It· is urged tha.t those ~  which nrt' l00k-ed upon IIS./\ pro- • 
vlsi<>n -.to J1J&ke discrimination in lavour ot British interests, shoulrl he d01H.· 
nWlly with baving regard to t.he fllct tbatthe table ~ HOW been reversed hy 
lndhr having ~  a CPeditor nat.ion. I wholeheartedly agree with the Mern-
t> .. r for PIslming alld De"elopDlcllt when he said t.hat the ,J';olution of this pl'OO-

• kill lTlIlst be BOught not.in n IIpirit of mutuoJ ant.agonism and mistruFit, but ot 
It:'ltual M-operation 8flcl goodwill. It is a matter of lIome satisfaction %ot 
·tle Government of. InrliR nre tnking aoliv6 ~  to bring home to ~ : t ~  
'Government -the exisfingsnags in the Indian ConsOitutioll and to set, ri¢lt the 
position. '! 

,I hop" when t·he ~  for Planning nnd Development viaits tht: 1'1litl;cl 
KlIlgdolll shortly he will he Hbl(· to come back w:th KOmI' achievement in ~ 
¥.okeL -.....::. '-

, T would here refer t<> a "el'y importunt t ~ for us.· I 811811 refet' t.o it 
Vf::fV brieriy-.--the post-waf ~ t  ,of ell})ital; goods. I wouhl' ma.l,e 
'rekrence to a. matter which has heen exercising·tbe. minds- Q{ U81' tlw manu-
facturers. As the ~ will doubtless appfeciate, we would, require s consi-· 
'df'rable anlQunt of capital goodE! ill the immedilltepost.war priod-aud I 8:'11 
referring to my O'wn indusky-and stlverai mills ill t·bis eountry hove alretldy-
'Placed orders with t.he l'epresentfltiws ofmllrtufncturers of> capitol gpods tor 
variolIs types of capital goods. eve!] with 0. deposit of 1\ certain perceu.tt\ge of 
their estimated. vruue. 'the orders placed ure sytl .i.u the books of tllt' nUlI1u- I 

~ t  Bnd we hav.e giver:). 5 per cent. t ~ termaand c4)uditions. 
~  which thef;e payments have' been made. however,' stipulate t}lllt tlwy 

will t~ ~ t  ,cMe the ~  not acC'epted by .t.he imiilntof!l within 1\ 
"rent<onnblt> tnne. 
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'!'his was the positiou before the Planning and ' Development Dipartment 

wu formed and before Government, ca.me on the scene. Goyernment have 
since anuounced a scheme of registration of capital· goods and have declared 
their lntention thut if necessary they will exercise control in the matte, o{ 

. allocating priorities. We paid this 5 per cent. deposit on the ground that we 
wc�rc t�d by the British manufacturers that the priority for deliveries would 
remain on the dates of the booking of orders, which can be booked after the 
receipt of the five per cent. deposit. Now that the Government have told us 
t.hat they are going to control £riorities, we would like to know the pC11:1ition 

. with regard to the orders already placed by ,us with the man�facturers. Jf, as 
is proposed now, the Government would come in to distribute machinery on 
ll •:.ontrolled basis, we feel that it is only fair that these amounts which· were 
paid to secure priority should be returned to us, so that thert . is one authority 
to control priorities. · We were told when we had an interview with the Pl,9.n· 
niug and Development Departme�t in Bombay .that Mr. Pillai, the Secretary 
of Commerce Department who had been deputed to England, would be qis­
ousi;ing these matters with His Majesty's Government. . I understand he ha.a 
returned and I hope the Planning and Development Member will be in a posi-
tion to make a statement on the subject. _ 

' . · 
Now, Sir, l co.me to another very important matter, namely, the que.;tiou 

,of the consumers' goods. The othfr day, Sir, when the Honourable Member 
for Industries and Civil Supplies, in reply to a supplementary question of 
mine .sa.ici that the proposal to import 10 milli'lai yards of cloth fo 1945 had 
bce.n oommuu.i�ted not only to the ,Chairman of the Control, Board but for-

- mwJy placed before the 'rextile Control Board I was ·taken aback.
� ' . _, 

The B:�ble 8tr K. Azinl B:uque (Member for Commerce. and Indus-
tri�i and Civil Supplies): I do not think I said that. 

Sir Vtth&l K. Oliandavarkar: That is ,the report -which I bad sent to me by 
th!'. official reporters. I wired to the Chairman of the Textile Control Board 
because l take pride in the fact that I have a. good memory. I was present at 
the meeting of the Board throughout and I did not remember any reference to 
tht Goverument proposal to import 10 million yards. However, I did '.'n9t 
like to co!1tradict the Honourable Member but I went for verification to two 
members of the Control aoo.rd who happened to be in Delhi and they also were 
of the same op:ni<•n. I also got a reply from the Chairman of the Control 
Boord yesterday. In bis reply he said: 

"Statement made Industry Member proposed import. ten million yards British clot.h was 
• not referred. Six mont.ba back Oovenunent put forward p['9posal · through Commerco -

Department for import 20 million yards fin& oloth from U. S, A. and U. K. I opposed 
auch imports on ground that they being subsidised cloth will unfairly compete wit.h lnd11n 

-equiyalent typea. Aa alternativ:e 11uggeated that. Government may relieve Indilh industry 
from exporting to oountriea which India is not. likely retain af� War by aUowing British ·

·Textileta to thost' countries. Welcomed import of fine yam 40's count. and over to maximum 
.S. million Iba. and any quannty double yarn available to relieve handloom weavers. Have 
put theee vieWB on record with Text,ile Commiuioner. '.' 

So the propo,ssl to irnport these 10 million yards WM! neither communicated
to the Chairman of the Text.ile Control Board nor fom1ally placed before· the
Board, not· discussed, nor were we aware of it. So I .want to eorrect the hn­
p1·e:-;sion that the Textile Control Board are a party to the importation of this
fott·ign cloth from the United Kingdom or the ·unjted States of America.

This brings me to tJ1e general question of the importnt..on of consumers' 
goods. The consumers' goods scheme seems to me. Sir, to be rather a brilliant 

"str,>ke of British commercial diplomncy and is fully in keeping with the _tra.di-
tions of British busin�ss, but it does not do much cr1:dit to the foresight and. 
imagination ff. the Government of India. The ostensible purpose of the Hydari 
Mission is to give relief to the Indian economy but when we consider it against 
the background of the Briti11h export drive-and we are reading in the pe.pe1·s 
nothing bui the determination of the British commercial magnates to -make Rn 
intenRive expor1J drive-we cannot be too sure that this somewhat belated, a:.d 
rat her orninou11 1 awakening on the part of the Government of India of their 

' � 
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,;espousibility to th� Indian cons_um�r is not at l�ast P'.1-rtly, due to the orgai:i�­
ed pressure qf foreign commercial mteres_ts. Hi� MaJesty s Gove�nment have­
left us in no ,doubt about their commercial policy. As the President of t,�e 
Board of Trade recently stated, Britain will need at least a 50 _ per cent ill­
crease in her export trade, as compared with the pre-war level. Smc_e _the out- -
bre�1k of war, British exports have already. shrunk by about 250 million ster­
ling. The policy of increasing exports by 50 per cent. over the �r�-war Ie�·el 
would mean that Br'rtain will try to recapture markets for £250 million, :v�ich 
b.ave been lost during the war and find addit�o�al ma�ket� for £2�0- milho�.
The Americ�n industrialists have declared a similar ob3�c�ive of raismg _t�e1r 
exports to· double the pre-war figure, i.e., from 1,000 _million_ to 2,000 milhon 
doll>=trs. Reports are daily pouring in of the prepara:t10ns _b_emg_ made by I.he 
U uited Kingdom business interests to re-establish then· position m the Eastern 
n,9rkets. We do not propose to emulate their example, but helpless as we 
are, I presume we are expected to dig our heads int? the sand and refus� to 
rea.d the Eigns of the times. We are expected, I believe, to lull ourselves mto 
the belief that the consumers Goods Scheme is not inspired by any ·)tber 
motive than a genuine regard for the interests of the Indian consumer. 

·what are the chances of Indian industries against this menace of foreign
consumer goods? \Ve ar1e. told that Governme�t propose to continue the q:>:�- , 
tern of quantitative restrictions. and fix quotas m such a way as to allo,y suflt­
cic<nt scopt-' for the existing Indian industries. The scheme sounds _emrnently 
reasonable, on paper. If the Governtnent a�e really <tt_o ful_fi-1 their. avowed
ir,tentions, they must have in their possession sufficien� mform:3-tion, not 
merely about the existing production, but also the productive capacity of the 
numerous industries, big and small, which have come into existence or have 
e.Jq1anded, during the war; \Ve have passed . through 5! y�ars of . abnorm_al ,
trading conditions, and a number of new factories have come mto existence m 
miscellaneous lines, such as chen;icals, Mill stores,- drugs cut1';)ry, etc., either 
directly as, part of the war effort or for meeting the needs of nie civilian mar­
ket:s which were formed�· supplied by imports. I do not �b_ink that Govern­
ment possess· sufficient information to enable them to decide the fate M all 
these industries which are scattered all over the face of the country and which 

· will be directly affected by the proposed policy of encouraging consumer goods
import;,.. A few organised -industries like textiles, paper, etc., may be able to­
assist Government v.'ith the necessary data, .but the many new factories which
have come into existence have 110 organisation of any kind and their interests
also deserve to be protected. The Supply Depp,rtment is concerned only with
such Industries as come into the purview of war contracts, but even with
r8gard to these, I v,r;i1 not sure tl�at their interests �ill be safe, if the Gov�rn­
rnent merely rely on Jhe necessarily scanty data which the Supply. Department
havP collected as a by-product of their main business of placing contracts.
T}ie Industries Departmoot is the only Department technically concerned with.
the other small industries, which cater for tne civil, markets but we have not
so far heard of any �system,atic attempt by that Department during the two·
yea.rs of its existence to collect comprehensive data about the productive cap;:i,­
ciLy of these industries. In these circumstances it is idle to pretend th:it
Government are really in a position to afford adequate protection to the nu­
merous sr:nall industries which are in different stages of infancy against this
threat of foreign imports.

It is certainly realised that no elaborate enquiry into the position of differ­
e1,t industr1es is perhaps possible at this stage . until at least the permanent 
Tariff Bqard which has been promised by tl� Planning and Development Mem­
ber come>' into being. But that is no excuse for inaction. We cannot afford 
a repetition of the experience of the last war when so many newly established 
concerns were allowe(j to perish in the few years following the cessation of 
hostilities. In any programme of post-war industrial development, our first 
,tut.v should be to preserv•) and consolidate: the :1,dnstries wf11,·h b::ivc already 
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beeu establlahed, befOJ:e turJ)ing ~ .. attention" to 'the development ~ r.1!,!" 
industries. Nor, on the other hand, elm Government say that protection Ul 
d"ue course will be afforded by the Tariff Board.? It 'Will be a case o( J>olting 
th., ,stable after the horse is stolen. 

In course of t ~  tho number and variety of consumer goods ~ which 
Go'\'ernmellt will have to fix quotas will go on increasing and.1 do not t.hink 
Govemment oan perform this func$ion. satiatfaotorily unless they take iuto 
confidence the various interests which are ~ by their action. It ,is high 
tilDe that t ~ Government evolved some proce<\ure for consulting the interesw 
ooncerned. Mere ad 1,00 oonaultation ~  not suftice for the ~  and" I 
would suggest that a satisfactory procedure would be for Govemment to ail-
D(\UnOe bdore'band the gl!lbal quotas which they propose to fix for different 
oGwgoriea of consumer" goods, with comparative figures of ~  imports and 
invite comments from the interests ooucerned before a specified date. I do 
DOt" think any harm is likely ~  result if Govemment disclose their intention 
beforehand 1't'iPrding the quotas they propose to fix. A public notice of' thi.a ' 
kind will at least give a warning of Government's intentions to the nUD;1erous 
unorgrmisM industries which Rre likely to be affected and give them an opper-
'unity to present their cajJe in time, instead of their having to wait until the 
tl,reat of imports has actually materialised ~ the Government in the mean-
while dp.ciding their fate in complete ignorance of their position. If any com-
plaints 81'(' received against the quota! proposed by Govemment, they should 
be conllidfOred in consultation with a Standing Advisory Committee which 
.bould be repreSentative· of industrial as well as ~ t  interests. 

Dr. P. B. BIIlMJ.: As well as' of consumera. 
Sir VlUaal' B. ~: This is QbviOllSly nn ~  procedure 

and is no ~t t t  for long term .arrangements but is necessary to meet the 
present situatiOn. I must emphasise that there is a fundamental ditrerence 
b4ttween war-time and ~ t  controls; and if Imna is to achieve a smooth 
transition from war to peace economy, Oovemnulnt must make the maximum 
use of consultation with commercial and industrial interests. Any lengthy 
pl"Ot'esII of trial and error, similar to that. we have "already gone through with. 
rl'lgard to wamme imports, will be disastrous to India's future interests. . 

1 will illustrate my remarks by mentioning cases of two or .three industries. 
I I undentand-I haye 'not been Rble to verify. the.. figures yet-that the product.-

ive capac¥ty of this Qountry for mnufacturing electric bulbs is about six IRkhs 
o( bulbi. The annual consumption is aboui 16 lakhs and there is a gap of ten 
lakhs. There is a great sbortage of bulbs and Govel'DlDellt have ordered the 
importation of ,a large number of bulbs. The bulb manufacturers naturally 

. ~ that if these ~  bulbs come in large numbers ,the intlustry which they 
~  . established ~ war time woUld be jeopardised. I am tola the ~

tion 18 the same With regard to the manufacture of bottles and other ~ 
ware; Therefore I My to the Government-that I am not against the t~
tio1\ of c.onsumers' goods both as an t t ~  measure and in meeting 
the reqUIrements of the oivilian populat:on-I am anxious that this Govern-
ment which established the ~  Development J)epartment fiud 
bro'Jglrt to the Treasury BenCh one of the most distinguished businessmen of 
the country,. Sir ~  Dalal, 8?oold be. careful in their policy of iulporta-
tlon of- ~  goods. If the ImportatIon of consumers' goods is 'followed 
without any investigation or enquiry the position will be the same as after the 
last -war and I think my Honourable friend Sir. Ardeshir will then be well 
advised to pack'up his kit and go back to Bombay 'by the first Frontier Mail. 

I am taking up I} new point. Can I take it up tomorrow moming? 
The Aaiembly then adjoumed till Eleven of the Clock on 'Tuesday, the OOth 

Karch, 194&. " 
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